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Wednesday, April 6, 1977/Chaitra 16,
1899 (Saka)

L]

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

——

ORAL ANSWERS TO QUESTIONS

MR, SPEAKER: Before we take
up the Question-Hour, I would like
to have the co-operation of the hon.
Members,

There and twezaty questions cn the
Question List. If you want a large
number of questions to be answered,
then you must confine yourself to
one or two supplementiaries only. But
if you are going to ask quite a num-
ber of surplementaries, then only two
or three questions will be covered in
a day....

SHRI DINEN BHATTACHARYYA:
It al] depends upon the merits of the
question.

MR. SPEAKER: If you want, I do
not mind bu! only one or two ques-
tions we can cover in a day. If all of
you get up, it will be difficult and
also very embarrassing to the Chair.
Therefore, 1 would say, let us have
only two supplementaries in regard
to a question,

. Shri Dinesh Joarder.

Government’s Policy towards
“Samachar”

+
*21. SHRI DINESH JOARDER:
SHRI S. G. MURUGAIYAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether any change regarding
Government policy towards “Sama-
char” News Agency is contemplated:
and

(b) if so, the main features thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L, K. ADVANI). (a) With a view to
safeguarding frezJom of Press and
ensuring that there is no monopoly
in the news agency cperations, Gov-
ernment is giving a fresh look to the
entire question of policy regarding
‘Samachar’ News agency.

(b) Does not arise.

SHRI DINESH JOARDER: 1 am
glad that the Govermment is going to
have a fresh look at the policy and
the functioning of the Samachar News
Agency.

I would like to know from the hon.
Minister that in view of the last 19
or 20 months of emergency and the
manner in which these News Agen-
cies like PTI, UNI and other agen-
cies have been mergeqd torether and
forcible ang coercive measures taken
to unify these different news agen-
cies into one Samachar News Agency
and also the repression and atrocities
unleashed on the journalists, particu-
larly, reporters of the news agencies,
I want to know from the Minister as
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to have many of them have been the
victims of these repressive measures
of the former Congress Government
and how many >f them have been ar-
rested under the MISA and the differ.
ent punitive measures taken against
them? 1 also want to know..

MR. SPEAKER:. Too wide a ques-
tion—what is the number of people
arrested and all that does not arise
out of it.

SHRI DINESH JOARDER: What
action do the government propose to
take to safeguard the journalists from
any possible future atrocities?

SHRI L. K. ADVANI: Mr. Spea-
ker, Sir, as you have pointed out, the
question pertains to the re-organiza-
tion of the Samachar. Of course, in
the course of what has been happen-
ing about the amalgamation of the
news agencies, if there are any cases
of victimisation, the Ministry has al-
ways been prepared tc review and
take the necessary remedial steps in
that regard. Government have no
intention of conduc'ing any roving in-
quiry into the matter. But, if speci-
fic instances gre brought to the notice
of the government, they will certain-
ly be lookeqd into.

SHRI DINESH JOARDER: T would
like to know from the hon. Minister
when this policy will be reconsider-
ed, whether they will also consider
how these small and medium news-
papers and other journals can have
the supply of news items from news
agencies at a cheaper cost and what
other machinery can be set up for the
supply of news items to different
newspapers all over the country, par-
fticularly, regional language news-
papers.

SHRI L. K. ADVANI. 1t is the Gov-
ernment’s policy tn protect the inter-
ests of the small and medium news-
papers and in the scheme of re-orga-
nisation which we may undertake,
this will certainly be takep into ac-
count.
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DR, MURLI MANOHAR JOSHI: 1s
the Government thinking of setting
up Press Advisory Body so that de=-
mocratic norms be established between
the Government and the Press?

SHRI L. K. ADVANI: The question
relates to the wide freedom of press
in the country. The Ministry is pre-
sently seized of the entire issue.

So far as the main issue of ‘Sama-
char’ jg concerned, I hope to make a
comprehensive policy statement be-
fore this session ends.

s QRAT SETE AW weqw
ey, & #wOF gra wrAAg w{ay
wgrey § st ATgaT g R fom mmrETR
wfagt 1 faemar @ @ o o
3T gurAR oataEl #1 AT & e
Fq faame s @ ? o @Yo mrdo,
Jo udo #g>, fgrgeam gmTaTT HIX
AT WRA—3A gAra uSfaay
F1 foedl g 7 e & Aaw
oY FATs fagd 8 I TEr 41
fF 7z g froaw ¥ | At
TE CHR W T F AQR F1H TG
FCU AEET o T g fqfewa
&7 & gg famg &7 o @ & fF I
guTaTT uSfgat 1 6T ¥ werw genr
FTH FLA KT T 929 fwar oy ?

WY T gO0U WIATAY . STET TF
T gIER F1 Aifa 7 gvay £ 9 TEgq
we ¢ fF gr e gd@fagt ax
gwrq frgaw & fesg € 1 @@
T Ag & fF U ooy & &9 { gw
gFTfaRT F1 o7 If=a AEY Fama € )
affr s S gAATEEE € 9% §
gg forfa w1 =z9q & fou w7 ST
Ifed @7 8% IR & g9 IET 991G
FEAT ARA faaeFx @ F@ A
g ¥ @ FT f§f guERd s
F  arq FH=TeA ¥ fgar ar #f
gt 7933
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Denial of Advertisement to certain
Newspapers etc.

*22. SHRI DINEN BHATTA-
CHARYA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) names of the daily, weekly and
other periodicals to whom advertise=
mentg were suspended by the former
Government; and

(b) whether the suspension orders
have been cancelled?’ ‘

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) A list of news-
papers whose advertisements remain-
ed discontinued as on 20-3-1977 is
laid on the Table of the House.
[Placed in Library. See No. L.T-100{-
771.

(b) Each case is being examined
on merits for revocation of the sus-
pension orders, especially those issu-
ed on political grounds. Orders in
81 cases out of 100 have already been
reviewed and rescinded,

SHRI DINEN BHATTACHARYA:
May I know what is actually the
basis of review or what are the
points that are considered while re-
viewing these cases?

SHRI L. K. ADVANI: As I have al-
ready stated in my reply, where it
seems almost obvious that the dis-
continuance of advertisements to a
newspaper or a journal has been poli-
tically motivated or was because of
the independent views of that paper,
the review has already been done
and orders have been rescinded. It
has not been difficult to see that the
status quo ante as existed ‘in June
1975 is restored. But I may point out
that in certain cases where the stop-
Page of advertisements is because of
the scurrilous content of any paper,
there the Government would have a
different view. Therefore, out of 100
cases that were brought to me till
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now, in 81 cases orders have been

rescinded.

SHRI DINEN BHATTACHARYA:
May I know whether the list that
has been given here is complete? So
far my knowledge goes the monthly
papers ‘to which the advertisements
come from the Government agencies
were stopped. ‘EK SHATHE’ is one
such Bengali Journal published by a-
women organisation in West Bengal,
There is another paper called JAISHRI
May I request the Minister to look
into the cases of the papers in whose
cases ban was imposed by the previ-
ous Government? Will he see that
these cases are looked into immedi-
ately and necessary steps undertaken
to sanction advertisements to these
papers?

SHRI L. K. ADVANI: I would be
grateful if any hon. Member points
out specific cases. I will certainly
look into them.

SHRI M. RAM GOPAL REDDY:
Man is a political animal. The Min-
ister is a politican. May I know
whether he is going to rise above
politics and to do justice to every
paper in the country?

SHRI L, K. ADVANI: We are com-
mitted to the policy of not discrimi-
nating against anyone on political
grounds.

DR. SUBRAMANIAM SWAMY:
May I know whether some news-
papers were driven to the stage of
starvation, let alone, not being granted
advertisements? I can quote the
example of Motherlund for instance.
May I know whether the Government
is going to make amends for the ac-
tion of the previous Government,
which drove such newspapers in ex-
tinction? Also, may I know whether
the Government will institute an in-
quiry into the whole action of the
previous Government vis-a-vis the
Motherland?
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SHRI L. K. ADVANI: I have al-
ready indicated the position in my
reply and I have given the list about
papers where this action was taken
during the emergency. The date is
given as 20th March. This includes
papers like Motherland and Organi-
ser, which were not granted adver-
tisements even before emergency.

SHRI DINEN BHATTACHARYA:
The question relates to stopping of
advertisements not relating to any
particular period.

So, uptil now what is the position
about granting of advertisements?
That might be answered by the hon
Minister.

st R 9T IAW ;. T
A{tga, § A9 F WA F WA 7T
S A'gAT AT F--FAT Ig AT
g7 g fF goafafa & 9 8 0w
FT-gF afeq, | Fga IR 79
Zfem 41, 97 ME—IF F ATGL
AR qiF gt FEFA & faweT agq
g Uty 9 ®IIH A, 39 F foOQ
AT et 1 fFaq &9 F  faaga
ey W— 1 7w T Fr AEEQ
G
SHRI L. K. ADVANI: I require no-

tice for this question.

=t wqd ST qeqer WA
I TR W AR F, T AEd A
frey safq &1, 93 =8 *1% N aaf
Y, #I7 99 F1 agay FgAr  Ifea w7y
g7

MR. SPEAKER: 1t is question hour
now. There is no point of order now.
Of course such language must be
avoided. I would say, there is no
point of order. But such language
must be avoided,

G gmar fag o TR A
W A AT gl
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st A faw o
arfgy, qo AT Yy

= gwR @A wPAG I AT
a TG & wER W @ |

MR. SPEAKER: Mr. Kachwai, you
are now g very very senior Member.
Shri Mishra.

T wE

SHRI SHYAMNANDAN MISHRA:
Sir, may we know whether Govern-
ment is also examining cases in which
undue favours and patronage were
shown to certain newspapers and
whether Government is contemplat-
ing to formulate a comprehensive po-
licy on advertisement including pri-
vate advertisement?

SHRI L. K. ADVANI: Sir, this is a
very important matter and I am
looking finto the entire gamut of ad-
vertisement policy of the Govern-
ment. What the hon. Member point-
eq out is correct. On the basis of
certain’ norms that were created dur-
ing emergency only, there has been
some favour shown to certain papers
and discrimination against the other
papers. I woulg see to it that the
new policy of the Government in res-
pect of advertisement is fair and even.
handed.

MR. SPEAKER: The question was
whether you will place it on the
Table of the House after you take a
decision.

SHRI L. K. ADVANI: The moment
I take a decision, I shall place it on
the Table of the House.

SHRI K. LAKKAPPA: Sir, the
newly appointed Minister is very en-
thusiastic in pronouncing Govern-
ment’s policy on this issue. Because
he has made a categorical statement
on reviewing the whole situation, I
would like to know—of course, we
are not denying the fact as far as free-
dom of the press is concerned—
whether the attitude of the Govern-
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_ment is to encourage yellow journal-

ism in this country? (Interruptions)
.Sir, he made a statement that there
was no discrimination,

MR. SPEAKER: Shrimati _Parvathi
Krishnan.

SHRI K, LAKKAPPA.: Sir, is it not
a relevant question?

MR. SPEAKER: I do not think that
it is a relevant question.

SHRI K, LAKKAPPA. Sir, I seek
your protection tn this. My specific
question to the Minister is this. Is it
the attitude of this Government to en-
courage yellow journalism in this
«country?

MR, SPEAKER: Mr. Lakkappa, I
have already calleq Shrimati Parva-
thi Krishnan.

SHRIMATI PARVATHI KRISH-
NAN: Sir, May I draw the attention
of the Minister 1o this fact that pres-
sure was brought op the advertisers
not to advertise 'in the papers that
were critical of certain actions of the
previous Government at that time?
Would he make an enquiry into that
and see that newspapers are protect-
ed from that kind of discrimination?

SHRI L. K. ADVANI. Sir, ag I said
earlier there have been certain things
happening during the last nineteen
months which we did not regard as
correct. We would like to remedy
them. But the process of remedy has
to be initiated on the basis of speci-
fic complaints. That cannot be a gene.
ra]l thing.

As far as general thing is concern.
ed, I only said that the entire policy
about advertising is being looked into
and a comprehensive statement would
be placed before the House,

As the hon. Member has just now
pointed out, if all such instances are
brought to my notice where pressure
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had been exerciseq on any advertiser,
whether in writing or orally, I shall
certainly have the matter looked into
and proper action will be taken,

Naxalite Prisoners

T
*23, SHRI PRADYUMNA BAL:

SHRIMATI PARVATH]
KRISHNAN:

Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) the number of Naxalitapriseners
detained in various jailg in the ¢oun-
try; and

(b) whether Government propose to
review their cases and release such
prisonerg against whom there are no
specific charges or against whom false
charges have been preferred?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) According to informa-
tion received from State Govern-
ments, as on 25-3-1977, 645 Naxalites
are under detention in Andhra Pra-
desh, Kerala, Tamil Nadu and West
Bengal.

(b) Yes, Sir. The State Govern-
ments are being acvised to release all
such Naxalites ip detention except in
cases where such detentions had been
made on account tf their recent in-
dulgence 1in violent activities. The
State Governments are being further
advised that investigation and trial of
cases involving Naxalites may be ex-
pedited.

SHRI PRADYUMNA BAL: Sir, the
Hon'’ble Home Minister has mention-
ed about only 645 Naxalite prisoners
in the country. My information is
that there are a large number of Na-
xalite prisoners who may be more
than the number which the hon.
Home Minister has mentioned. For
examine, there are quite a number of
prisoners in Orissa, Bihar and to so

‘many other places. I think they have
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not been included in this number.
Actually, this number will run into
several thousands in the whole of
the country. I would like to know
whether the government proposes to
enquire into the details of the cases
which, are pending against them and
what is the immediate step going to be
taken about these cases?

-_zf‘v_&. -

CHAUDHURI CHARAN SINGH:
My reply is baseq on the information
supplied by the State Governments.
If the hon. Member wants I will make
further ”quities from the State Gov~-
ernments.

SHRI PRADYUMNA BAL: Mr.
Speaker Sir, I have personal in-
formation as I have ienquired into
these cases as 3 member of a com-
mittee two years back that physical
atrocities by the police and executive
authorities were committed on the
body of these prisoners. We found
marks on their bodies. Hot iron
plates were put on the breasts of a
woman prisoner who was housed in
Koraput jail. Her husband was also
tortured who s also in Koraput jail,
I would like to know whether enqui-
ries will be made into such cases and
the guilty punished. Some of the so
called Naxalites have been killed in
cold. All this merit investigation.

MR. SPEAKER: The Home Minis-
ter has already said that he will make
further enquiries.

SHRIMATI PARVATHI XRISH-
NAN. I would like to know from the
hon, Minister in the context of the
conditions in which these prisoners
are being kept whether instructions
have been issued that they should be
treated as political prisoners and
given vproper treatment. Secondly,
those cases which are pending whe-
ther they will be released on parole
and given bail so that the conditions
under which they are suffering are
ameliorated?

APRIL 6, 1977
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CHAUDHURI CHARAN SINGH:
I have already said that instructions
are being issued for their release.
As such, no further question about
their treatment arises.

SHRI KRISHAN KANT: May I
know from the hon. Home Minister
whether he will enquire into the
whole situation as the reply he has
got from the State governments was
because of the word ‘detained’ and
not ‘arrested under various charges’.
There are thousands, of people in
prison on whom cases are being con-
ducted for the last about ten years
and the cases have not progressed
much. In this connection may I also
submit that because of the policy of
the new government and the situa-
tion in the country whether his atten-
tion has also been drawn to the
Resolution pased by CPI(M-L) on
the 1st April, which shows that they
are trying to abjure the application
of violence and they are saying that
CPI(M-L) is eager to participate in
the democratic processes and eager to
participate in the coming elections.
In view of the new atmosphere they
have created, will they see that the
leadership of all the parties is releas-
ed so that they can join with all of
us to fight the wrong forces and join
the mainstream of Naxalites?

MR. SPEAKER: The latter por-
tion is not necessary as part of the
question.

CHAUDHURI CHARAN SINGH:
Am I expected to give a reply to the
hon. Members? —There can possibly
be only four categories: those who
are detenues and no case is pending
against them. About them I have
already explained the Government’s
policy that the orders are being
issued for their immediate release.
There is another category against
whom investigations into acts of
violence are being carried on. We
have asked for expeditious investiga-
tion. There is yet a third category
of cases which are under trial. We
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are still asking the State Govern-
ments to expedite the trial and to do
their best to see that the cases are
finalised as early as possible. There
is yet a fourth category of those
people who are being convicted. As
regdrds these convictions, our policy
is that they must run their full
course. Law must have its course
in regard to these gentlemen.

SHRI JAGANNATH RAO: May
I know from the hon. Minister if a
reference has been made to the
Orissa Government  about the
number of Naxalites in Orissa pri-
sons including those against whom
some cases are pending because
Naxalite activities in Qrissa are on
the border and I know in the Kora-
put district some Naxalites are in
prison. I want to know whether any
reference has been made to Orissa
Government and what is the reply
of the Orissa Government, because
the hon. Minister has said that the
information received from the State
Government says that none from
Orissa seems to be in jail.

CHAUDHURI CHARAN SINGH:
I am having queries miade from all
the State Governments.

DR. BALDEV PRAKASH: I
would like to know from the hcn.
Home Minister that he has just said
that in case of violence State Gov-
ernments have been asked to ex-
pedite the investigation. But we
know that the cases of violence have
been falsely fabricated. In those
cases the Union Government will
take universal steps to institute an
independent Central enquiry to go
into cases whether they arc false
cases or even those false cases were
against us when we were put into
jail. So, what steps the Central
Government will take to investigate
whether those cases are false cases
or true cases of violence had
happened.

CHAUDHURI CHARAN SINGH:
It is only the courts which will be
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able to decide whether the cases are
false or true. In such cases which
are under trial, Government cannot
possibly appoint any other authority
to decide whether they are -ctually
guilty or not. It is for the courts to
decide. I can only say that the pro-
ceeding guthorities will take notice
of the attitude of the Government,
but we cannot say to them that the
cases be withdrawn which, perhaps,
the courts will not allow angq there '
may be fresh investigation for them.

N5 g few? : aqrafgd qaaa-
arfzat oY qgraadY £fead § ST
St weg =17 fe T d, iR wriemE
farafagraan £ oo a%adl & oF
I FY, FATT FAIL T FITAIT JH
/A FIET ATET TAT HR AT 7 qferg 7
TIT faqr A foe FTH i 38 91
7g § FNfA0 IFFT ATC v & g
¥ REE TR WG £ 2@ 39
fazdfaa A1z §35 4 a3 71 57
5 # T ITEINE AT IET i
F7IT & fog #1€ fgarad o=t =1
Y STQM 7 FET FIFT T@F g
AR § TB T@T 307 7

WA 9 fag 2 o wradw fra
qT Mfeq 7 g3 &5 &fqq a1¢7 v
qUEIT 22 waAdazs &, (22 q§ 37
fr 7 3571 33952 £ FT AT
vadd T g% faafos & dae adf i
/7 &7 At 97 fra &3 B Ao
wrgre g7 faafad & @17 T T3y
g1

DR. SUSHILA NAYAR: I should

like to know from the hon. Minister,
how many of those prisoners were

women? Has the hon. Minister any
information with regard to the
torture committed on women
prisoners?

CHAUDHURI CHARAN SINGH:

I have no information.
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«Grievances of Staff Artistes of AIR.

*24, SHRI SAMAR MUKHERJEE:
"Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether the attention of the
Government has been drawn to long
.standing grievances of the Staff Artis-
.tes of All India Radio;

(b) if so, the facts thereof; and

(c) steps proposed to be taken in
‘this regard?

THE MINISTER OF INFORMA-
‘“TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.
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(b) and (c¢): The pgrievances of
Staff Artistes are brought to the
notice of he Government from time
to time through various sources, e.g.
during Informal Consultative Com-
mittee meetings held with the Staff
Artistes Union at Ministry, Direc-
torate and Station level, through in-
dividual representations, through
Members of Parliament or other
public figures. Such grievances are
looked into and wherever feasible,
removed. The long standing grie-
vances of the Staff Artistes mainly
relate to the betterment of their fee
scales, grant of retirement benefits
and providing of more promotional
channels, A statement in this regard
is laid on the Table of the House.

STATEMENT

Som: of the more important and long standing grievances of Staff Artistes and the action taken on

them.

S. Grievances
No.

Action taken/proposed to be taken

et g ol ot e ot o}t o o ol et | et h ot | gt o ) g et et

1 Revision of fee scales on the basis of the
reconm>niitioas of tha IIlrd Pay Com-

mission.
s> Grant of retiremz2nt bznefits . .

-3 Providing m>re prom>tional chanasls

Fee scales of Staff Artistes have been revised
in June, 1976. They have bezen given
effect from 1-1-1973.

Staff Artistes have been ‘made eligible for
gratuity under certain conditions in
addition to C.P.F. with effect from 1st
December, 1975.

The Recruitment Rules of Staff Artistes
were revised in 1976 with a view to pro-
vide more promotional channzls.

SHRI SAMAR MUKHERJEE:
From the statement it appears that
whatever action had been taken, had
been taken by the past government.
iAfter the installation of the new
government, may 1 know whether
any new representation had been
received about their demands and
whether the government had given
any consideration to those demands
and it so what is the result?

SHRI L. K. ADVANI: There have
been some representations, made in-
dividually. 1 propose to meet the
association people and other artists

also shortly after the session is over.
I have been trying to acquaint my-
self with their problems. I have
categorised the three main problems
that were there for a long time. By
and large 1 can say that today the
staff artists, broadly speaking, are on
par with other government em-
ployees, the main difference being
with regard to pension. They are
not eligible to pension as govern-
ment employees are, but that is in
a way compensated by the gratuity
provided to them. On that point also
there are some grievances and they
would be looked into.
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Deaths of Detenus in Jail or on Parole

during Emergency

*25. SHRIMATI BIBHA GHOSH
GOSWAMY:
SHRI BASHIR AHMAD:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of detenus
State-wise who died in jail during the
period of emergency;
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(b) whether Government propose to
institute an enquiry into the conditions
leading to their deaths while in prison;
and o

(¢) the number of detenus who died
while on parole?

THE MINISTER OF HOME
AFFAIRS CHAUDHURI CHARAN
SINGH: (a) and (¢): A gstatement
showing total number of persons
detained under the Maintenance of
Internal Security Act, 1971, who
either died in custody or while on
parole during the period of emer-
gency in various States and Union
Territories, except Haryana, Madhya
Pradesh and West Bengal, is laid
on the Table of the House.

The jinformation in respect of the
States of Haryana, Madhya Pradesh
and West Bengal is being collected
and will be laid on the Table of the
House. ... ((Interruptions).

SHRI DINEN BHATTACHARYYA:
They will never supply.

CHAUDHURI CHARAN SINGH:
I am not so pessimistic.

(b) The State Governments are
being advised to hold a Magisterial
enquiry into all cases of deaths of
MISA detenus in custody wherever it
has not been conducted so far.

STATEMENT

Number of persons detained under the Maintenance of Internal Security Act, 1971, who either
died in custody or while on parole during the period of emergency in various States and Union Terrs.
tories except Haryana, Madhya Pradesh and West Bengal,

i

s.? Name of the State'Union Territory Number of detenus Number of detenus

No.? who died in custody who died on parole
1, Andhra Pradesh . . . . . Nil 1
2. Assam]) . . . Nil Nil

3. Bihar 4 NiJ
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S. N ame of the State/Urnion Territory Number of detenus Number of detenus
No. who died in custody who died on parole
4 Gujarat 4 3
s Himachal Pradesh . 1 Nil
6 Jammu & Kashmir . . 2 Nil
7 Karnatake . . . . . 1 Nil
8 Kerala . . . . . . 1 Nil
9 Maharashtra . . . . . 10 2
10 Manipur . . . . . . Nil Nil
11 Meghalaya . . . . . . Nil Nil
12 Nagaland . . . . . . Nil Nil
E13 Orissa - R . Nil Nil
14 Punjab . . . . . Nil Nil
1s Rajasthan . . . . . . Nil Nil
16 Sikkim . . . . . . Nil Nil
17 Tamil Nadu . . . . 2 Nil
18 Tripura . . . . . . Nil Nil
19 Uttar Pradesh . . . . . 14 Information awaited

Union Territories

1 Arunachal Pradesh . . . . . Nil Nil
2 Andaman & Nicobar . . . Nil Nil
3 Chandigarh . . . . . Nil 1
4 Dadre & Nagar Haveli . . . . Nil Nil
§ Delhi . . . . . 2 2
6 Goa, Daman and Diu . . . Nil Nil
7 Lakshadweep . . . . . Nil Nil
8 Mizoram . . . . Nil Nil
9 Pordicherry . . . . . Nil Nil

41 9

. The informetion in respect of the State of Haryana, Madhya Pradesh and West Bengal is
wali
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SHRIMATI BIBHA GHOSH
GOSWAMI: I would Yke to know

from the Hon'ble Minister what the
present Government proposes to do
in regard to the families of those
who died in prison.

CHAUDHURI CHARAN SINGH:
Government will consider this
guggestion very sympathetically.

SHRIMATI BIBHA GHOSH
GOSWAMI: Whether Government
has any intention in the matter of
providing employment and other
facilities to the sons and daughters
of those who died in jail?

CHAUDHURI CHARAN SINGH:
All I can now say is that this sugges-
tion will be considered by the Gov-
ernment. But I cannot make any
commitment.

SHRI BASHIR AHMAD: So many
atrocities were committed on the
people by the former regime and
the people were put to untold suffer-
ings. In today's ‘The Statesman’
newspaper, the former Prime Minis-
ter defended herself and her son
even today. And not only that.
She had also accused some of the
former opposition members that the
charges were made on false allega-
tions. Now, I would like to know
when the Commission of Enquiry
would be instituted. Whether it
would go into the various charges
against those involved in the per-
petration of atrocities on the people
who were 1in jail? Whether the
Hon'ble Minister is aware of the
fact that one film actress Mrs. Sneh-
lata wag also tortured and after her
release she died? I want to know
whether the Enquiry Commission
will go into these matters. A Magis-
terial enquiry on these matters is
hardly sufficient to find out the ex-
tent of atrocities that have been
committed on the people. A large
number of persons have died as a
result of atrocities committed on the
veople while in jail. Will the
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Hon’ble Minister be pleased to tell us
when will the Commission of
Enquiry be instituted? .

CHAUDHURI CHARAN SINGH:
Although you will permit me to say
that the Supplementary does not
arise out of the questions here, still I
can assure the hon. Member that the
question of High Power Enquiry to
go into the atrocities committed
during the Emergency is under
active consideration of the Govern-
ment and perhaps I will be able to
make a statement on this on the floor
of the House tomorrow.

SHRI RAMA CHANDRA MAL-
LICK: Mr. Speaker, Sir, I want to
know from the Hon'ble Home Minis-
ter through you regarding the per-
sons who were detained under the
MISA. Out of those who were
detained under MISA, 50 persons
have died so far—41 in jail and 9 on
parole. This information is as per
the Government report. I want to
know whether any financial assis-
tance or interim rehef has so far
been given or proposed to be given
to the family memberg by the State
Governments concerned or by the
Central Government after consider-
ing their financial position.

CHAUDHURI CHARAN SINGH:
I am sorry I have not been able to
follow the question.

MR. SPEAKER: Next question.

Enquiry into the behavior of Press
Censor Officialg

*26. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state whether the
Government propose to institute an
enquiry into the methods and beha-
viour of the press censor officials
while censoring the
manuscripts, in various States?

newspaper
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): There is no propo-
sal for a general, forma) enquiry.
I however any specific complaints
are made they will be enquired into.

SHRI KRISHNA CHANDRA HAL-
DER: May I know whether the
government is aware of the fact that
the Ministry and the Chief Censor
Officer issued directives from time
to time and whether tbose directives
will be placed on the Table of the
House? I also want to know the
nameg of the papers and journals
which were forced to stop their pub-
lication as per those directives. I
also want to know whether the for-
mer Information &  Broadcasting
Minister himself intervened through
his officers to ensure that the news
of the attack against his rival candi-
date, Shri Kaushik and his suppor-
ters was suppressed by the local
press at the time of the election and
if so whether the government would
enquire intg the conduct of the for-
mer Information & Broadcasting
Minister during the period of the
emergency?

SHRI L. K. ADVANI: I have no
objection to laying on the Table the
guidelineg that were issued by the
censors to the press. I will try to
get a full angd comprehensive glimpse
into the working of the censorship
machinery. About the case just cited,
I am aware that some news which
related to the attack opn the rival
candidate in the election was sought
to be suppressed and some action was
taken to remedy it.

SHRI KRISHNA CHANDRA HAL-
DER: He said he would 1lay the

guidelines. I asked about the direc-
tives.

SHRI L. K. ADVANI: The pur-
pose of the question would be served
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if we have a view of the guidelines.
I would have to go into the direc-
tives in detail. There have been a
large number of directives and direc-
tions, many of them orally and a few
of them in writing. This Govern-
ment’s position ig that eensorship no
longer exists. All the guidelines.
have beep withdrawn and the entire-
set-up also has been in a way wound
up.

SHRI KRISHNA CHANDRA HAL-
DER: My second supplementary is...

MR. SPEAKER: You have alrea-
dy put it. Mr. Kundu.

SHR] S. KUNDU. During the pe-
riod of emergency, we passed through
an era of aggressive publicity laun-
ched by the then Minister of Infor-
mation & Broadcasting.

AN HON. MEMBER: By the
Prime Minister.

SHRI S. KUNDU: During that
black era, the fres arm of the ypress
was systematically and deliberately
twisted and the censor was used as
an evil instrument. The 1&B Ministry
used the entire instrument of informa-
tion & Broadcasting, the censor, the TV,
the press to propogate lies and un-
truth which even Goebbels will fight
shy of doing. Now, the hon. Minister
said about the guidelines. Some can-
sors in order to please the Ministers
and the Prime Minister did some-
thing which was mot covered in the
guidelines. There are so many cases.
Take the case of The Indian Express,
The Statesman, The Janala etc.
Many language dailies—I do not
want to go into that. I would like
to know whether the hon. Minister
would make an announcement that
such cases where even the censors
had crossed the bounds of the guide-
lines would be enquired into and sui-
table action would be taken. Se-
condly, the hon. Minister would kindly
assure this House that the entire ac-
tion of the Information & Broadcast-
ing Ministry would also be enguired
into and a ~eport would be placed on
the Table of the House. =
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SHRI L. K. ADVANI: 1 would
not deny thet in many of the direc-
tions that have beep brought to my
notice, I find that they did not come
within the purview of the guide-
lines. But in al] the cases that have
been brought tt my notice, 1 feel,
it has been done under the direction
of the Minister at that time.

PROF. P. G. MAVALANKAR: The
question relates specifically to the
methods and behaviour of the rpress
censor officials. My friend the
Minister has just now said that Gov-
ernment’s policy is not to have an
overall general review of the entire
practice of censor officials. In view
of the fact, however, that the me-
thods and behaviour of many of the
press Jofficials involved not only
giving orders orally but doing things
without even oral orders in order to
please the higher-ups and prove to
be holier than holy, what kind of
action Government propose to initiate
suo motu on the complaints received
from press proprietors and editors,
from reporters and columnists of
newspapers, weekly magazines, etc.?
I as a writer and columnist. was also
one of the victims of this kind of ob-
noxious and ugly press censorship,
when we were not allowed to print
our weekly paper by the orders which
did not come to us directly but thro-
ugh the orders which did go to the
printer. All these things are required
to be enquired into so that not only
in my life time and in the life time of
the Minister but in the entire life
time of the Nation such things do
not happen.

SHRI L. K. ADVANI: 1 agree in
toto with the hon. Member when he
said that it should be our responsibi-
lity to enquire into obnoxious and
ugly things of this kind which are in
a way a blot on the otherwise very
remarkable history of press freedom
in India so that such things do mot
oceur again. Statutory safeguards
and even at the administrative level,
remedial gafeguards are being pro-
cessed. 1 would be willing to be
guided by your advice also.
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MR. SPEAKER: It will come:
after the Question Hour,

PROF. DILIP CHAKRAVARTY:
I would like to know whether the
Minister of Information gnd Broad-
casting is aware that the Calcutta
station of All India Radip was pre-
vented from having Tagore’s songs
sung from the All India Radio. His
song “FEkla Chalore” which wag very
popular with Gandhiji himself, was
prevented from being broadcast by
it; and the famous poem “prithvi”
was being prevented from being re-
cited on Air Calcutta. This was done
during Emergancy. Is the Minister
of Information and Broadcasting aware
of it? What steps is he going to take?
Is the Minister aware that in tune
with the ‘India is Indira’ theory, the
former Prime Minister’s teachings
were being monitored through the All
India Radio even a few hours before
asking the voters to vote for Con-
gress? What steps are gting to be
taken in this connection?

SHRI L. K. ADANI: Instances of
the type of blacking out of Tagore’s
song “Ekla Chalore”, as the hon.
Member has just pointed out, have
come to my notice. They are very
unfortunate. We would see to it
that nothing of this kind recurs, not
merely during our tenure, but for
ever in India.

Naval Training Centre at Chilka

*27. SHR1  GANANATH PRA-
DHAN: Will the Minister of DE-
FENCE be pleaseq to state:

(a) whether construction work of
Naval Training Centre at Chilka in
Orissa has already started;
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(b) if so, the facts thereof; and
(c¢) when it is to be completed?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) and (c). The land has been
-acquired. The civil works have been
divided into two phases. Phase I
has been further split into two sub-
.phases. The first sub-phase is plann-
ed to make the establishment func-
‘tional with minimum facilities. This
sub-phase involving an expenditure
-0of Rs. 2.2 crores is under execution
.and is expected to be completed in
early 1979. The second sub-phase
involving an expenditure of about
‘Rs. 1.19 crores will provide other
facilities and amenities for the estab-
Jishment, and ig expected to be com-
pleted by the end of 1979. Phase II
-of the project will be taken up after
"the completion of Phase I.

The Boys Training Establishment
will start functioning as soon as the

first sub-phase of Phase I is com-
pleted.
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SHRI M. S. SANJEEVI RAO: We
are all aware that the navy is going
to play a very prominent role in the.
defence of our country. Apart from
that, our country is fortunate in
locating huge oil reserves in Bombay
High. We nqre also aware that al-
ready 2 million tonnes are going to
be produced and by 1980 about 10°
million tonnes of oil are going to
come from the off-shore oil drilling.
In the changed circumstances, parti-
cularly since we have to safeguard
these huge installations, what active
steps are being takep to increase the
number of training personnel to faci-
litate the navy in this task?

SHRI JAGJIVAN RAM: That is
exactly the gcheme. At present we
have a training establishment at
Visakhapatnam  where we train
annually 600 boys. The programme is
to admit 900 now and ultimately in-
crease it to 1,200 annually.

SHR] S. KUNDU: While asking
this question, may I make a fervent
appeal to the hon. Defence Minister
to bear in mind that Orissa is a
backward State like Bihar? This
scheme has already been delayed too
long. An announcement has been
made today that the training school
will start early 1979. Can he make
an announcement that it will start
early 1978 instead of early 1979?

SHRI JAGJIVAN RAM: It means
advancing it by one yesr. I am
examining whether it is physically
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possible to complete all the minimum
requirements to complete the prog-
ramme by that time. ,

Adyertisements of DAVP and Rail-
ays etc. to smaller and medium
Newspapers

*28. SHRI SOMNATH CHATTERJI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
State;_

(a) whether Government propose to
increase the amount of advertisements
of DAVP, Railways and other public
undertakings to smaller and medium
newspapers; and

(b) if so, the quantum of increase
in terms of money to be paid for the
advertisements to those papers?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). Ad-
vertisements are released to news-
papers to meet varying publicity re-
quirements and not as a measure of
financial assistance. But remaining
within these limitations, small and
medium newspapers particularly
those published in Indian languages
will be used for Government adver-
tisements on an increasing scale. The
question, is therefore, being looked
into in detail.

SHRI SOMNATH CHATTERJEE:
The hon. Minister said that advertise-
ments are not to be given for finan-
cia] assistance. But in a country
where the bigger newspapers are
controlled by the monopoly houses,
is it not the Government’s policy to
encourage the small and medium
newspapers and young journals?
How do you expect them to increase
their circulation without assistance
from the Government through the
medium of advertisements, which
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was distorted during the last emer-
gency? Is the Government thinking
about laying down some policy or
norm to help the distribution of
advertisements in a fair manner?

SHRI L. K. ADVANI: As I have
said, it cannot be simply for finan-
cial assistance. Otherwise, advertise-
ment becomes an instrument of poli-
tical patronage and political leverage, .
which the Government does not want
to do. But, within these constraints,
Government would like to evolve a
policy which might include a measure
of weightage in the case of smaller
and medium newspapers, particularly
those which are in the regional lan-
guages.

SHRI SOMNATH CHATTERJEE:
In so far as the issue of advertise-
ments to regional papers or weeklies
is concerned, so far as Calcutta
weekly Jansukti is concerned, al-
though the DAVP has withdrawn ihe
suspension order, the Railway Board
ang other authorities are not issuing
the advertisements to it? Will the
Minister kindly look into that? Se-
condly, what is the quantum of
advertisement given to a journal
called Surya, which has got an arti-
ficial growth? What was the financial
assistance given to this journal, which
is nothing but a by-product of
emergency?

SHRI L. K. ADVANI: There are
two cases, one jn which it has been
pointed out to me that railway ad-
vertisementg are not being given to
a paper. I will look into it. So far
ag Surya is concerned, I need notice.

SHRI K. MALLANNA: What is
the policy of the new Government
regarding advertisements of the
DAVP to the monopoly press?

SHRI L. K. ADVANI: We have a
positive policy in this matter, not a
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negative policy, and that positive
policy is to see that in the matter of
giving advertisements, the small and

medium papers, particularly in the
Indian languages, are jin a way
favoured.

SHORT NOTICE QUESTION

Resignation of Deputy Chairman,
Planning Commission

S.N.Q. 3. SHRI TEJ PRATAP
SINGH: Will the PRIME MINISTER
be pleaseq to state whether the
Deputy Chairman, Planning Commis-
sion of India has resigneq from his
Ppost or not?

THE PRIME MINISTER (SHRI
MORARJI DESAI): Shri P. N.
Haksar has submitted his resignation
as Deputy Chairman, Planning Com-
mission, but he has been requested to
continue for sometime more to
enable Government to make suitable
alternative arrangements,
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WRITTEN ANSWERS TO
QUESTIONS

Problem of educated unemployment

*29. SHRI VASANT SATHE: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government propose to
evolve a new policy to tackle effec-
tively the problem of educated un-
employment; and

(b) if so, the main features regard-
ing the magnitude of the problem and
the action proposed to be taken?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Hon'’ble Member’s attention is invited
to the Acting President of India’s
Addresg to Parliament opn March 28,
1977, in which the broad approach of
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the Government in the economic
sphere hag been spelt out. Govern-
ment is intensely aware of the pro-
blem of rural, urban and educated
unemployment. It was in recognition
of this that in the Address it was spe-
cifically stated that Government pro-
pose to follow an employment-orient-
ed strategy, in which primacy will be
given to the development of agricul-
ture, agro-industries, small and cott-
age industries especially in rural areas.
However, at thig precise gtage it is
not possible to translate that broad
strategy into specific programmes.

As regards the magnitude of the
problem o? educated unemployment,
those registered with employment
exchanges on December 31, 1976,
number 51.05 lakhs. A statement is
laid on the Table of the House giving
a categorywise break-up of the figure.

STATEMENT

Number of Educated job-seckers (Matriculates and above) on the Live Register of Employment
FExchanges as on 315t December, 1976 classified by educational levels.

(In thousands)

St Educational level

Number on Live
Register as on
31-12-1976 (P)

I. Matnculates .

2. Persons who passed Higher Secondary (mcludmg Intermedxates/

Under-graduates)

3. Gradnates (including Post- Graduates) Total

(1) Arts .

(z'i) Science

(:1i) Commerce .
(iv) Engincering
(v) Medicine
(vf) Veterinary .
(vir) Agriculture
(viii) Law .

(ix) Education .

(x) Others

. . 28291

1255°2
. . . . 1020*4
469-0
2661
146°5§

18- 4
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Total :

5104. 6

Noreg: 1. The information is collected at half-yearly intervals ending June and December each

year.

II. Excludes figures for University Employment Information and Guidance'Bureaux-

except for those in Delhi.

1II. Figures given above do not add up to total due to rounding off.

IV. P: Provisional.
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Report of Sarkaria Commission

*30. SHRI K. GOPAL: Will the
PRIME MINISTER be pleased to
state:

(a) whether Government have
received the report of Sarkaria Com-
mission of enquiry set up to enquire
into certain charges of corruption
against the former Chief Minister of
Tamil Nadu; and

(b) if so, the steps proposed to be
taken on the report?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
The Sarkaria Commission of Inquiry
submitted its First Report on 19th
January, 1977, which relates to 9
items covered by seven allegations
ints which inquiry hag been com-
pleted. A copy of the Report, along
with a Memorandum of the action
taken thereon, was laid on the Table
of the House, on the ls{ April 1977.

Arrests under DIR and MISA during

Emergency
*31. PROF. SHIBBANLAL SAK-
SENA:
SHRI HUKMDEV NARAIN
YADAYV:

Will the Minister of IOME AFFAIRS
be pleased to state:

(a) the number of arrests made
since 25th June, 1975 month-wise
under DIR and MISA, upto 20th
March, 1977;

(b) whether any of them are still
in jails; and

(c) if so, the particulars thereof?

THE MINISTER OF HOME AFFAIRS
(CHAUDHURY CHARAN SINGH):
(a) to (c¢). Information regarding
month-wise arrests under MISA and
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the particulars of persons still in de-
tention are being collected from the
State Governmenis/Union Territory
Administrations and will be laid on
the Table of the House. During the
period 25th June, 1975 to 19th March,
1977, 34,630 persons were detained
under Maintenance of Internal Security
Act. Out of these declarations under
section 16A of MISA were made in res-
pect of 28,386 persons and all these
have been released on the revocation
of emergency proclaimed on 25th
June, 1975 on 21st March, 1977.

2. Information in respect of the ar-
rests under DISIR is being collected
and will be laid on the Table of the
House,

Maruti Ltd.

*32. SHRI JYOTIRMOY BOSU: Will
the Minister of INDUSTRY he pleased
to state:

(a) how many bus bodies and road
rollers have been built by Maruti
Ltd., Haryana; and

(b) who are the buyers of these
bodies?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) and
(b). The Central Government have not
granted any industrial licence or re-
gistration to Maruti Limited, Haryana,
for the manufacture of bus bodies or
road rollers. It is reported by the
Directorate of Industries, Haryana,
that M/s Maruti Heavy Vehlcles (Pri-
vate) Limited, Haryana, are registered
as a small scale unit for the manufac-
ture of road rollers. Since the activi-
ties relating to manufacture of road
rollers and bus bodies have not been
registered/licensed with the Central
Government, no production and other
statistics in respect of these items are
available with the Government of
India.
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Setting up of a Commission to inquire
into excesses during Emergency

*34. SHRI SAMAR GUHA:
SHRI KANWAR LAL GUPTA:

Will the Minister of HOME AFFAIRS
he pleased to state whether Govern-
ment propose to set up a high-power
National Commission to hold public
enquiry into the cases of firing, lathi
charge and other repressive measures
adopted by Government inside and out-
side prison during Emergency?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURY CHARAN
SINGH). The Government are aware
of the need to inquire into complaints
of various misdeeds, malpractices, re-
pressive measures, etc., during the pe-
riod of the Emergency. The whole
matter is under close examination and
the Government will make a state-
ment on the floor of the House dur-
ing the current Session.

Censorship on Publication of Proceed-
ings of both Houses of Parliament

*35. SHRI B. C. KAMBLE: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether certain orders were
issued by Union Government censor-
ing publication in newspapers of pro-
ceedings of both Houses of Parliament
and particularly the speeches of the
then Opposition members; and

(b) if so, the facts thereof and the
authority under which those orders
were issued?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) During the short session of Par-
liament held in July-August, 1975 pre-
censorship was imposed on all pro-
ceedings under the orders of then
Minister of Information and Broad-
casting. Barring statements of Minis-
ters which did not infringe censorship,
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no other speeches were allowed to be
reported. For the session held in
January 1976, pre-censorship was res-
tricted to proceedings which fell within
the scope of the <Censorship Order.
Pre.censorship was completely relaxed
from March 1976 but editors and cor-

respondents were asked to ahide by

certain special guidelines issued by the
Chief Censor with the approval of the
Ministry of Information and Broad-
casting.

Industries in Haldia Complex

*36. SHRI SUSHIL KUMAR DHARA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the time target fixed for the
completion of the various industries
in the Haldia complex;

(b) the present position of each;

(¢) the time by which the various
industries will start production and
by what time they will reach produc-
tion optimum; and

(d) the steps being taken to expe-
dite completion of various projects?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) to (d).
In so far as Ministry of Indusiry is
concerned during the years 1974—76,
14 letters of intents and one indus-
trial licence were issued. These letters
of intenis and industrial licence are at
various stages of completion and it
normally takes three to four years for
a project to {ructify. The authority to
extend, cancel and revoke industrial
licence and leiters of intents issued to
entrepreneurs hag been delegated to
the Administrative Ministries who are
responsible for completion and for
keeping a watch on the progress of
approved project. The detailed infor-
mation regarding starting and comple-
tion of various projects is not readily
available.

It is understood that the State Gov-
ernment of West Bengal has obtained
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land for the establishment of an in-
dustrial estate for small scale indus-
tries in Haldia Complex. Construction
of sheds in the industrial estgte is yet
to be started and therefore the esta-
blishment of small scale units will
start only after the sheds are complet-
ed. This is a subject for the State
Government and cause of delay in im=-
plementation is not known to centre.
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News-Items relating to Sanjay
Ganyihi

*39, SHRI R. K. MHALGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state
how many “news-items” relating to
Shri Sanjay Gandhi have been releas-
ed on All India Radio during the period

from l1st January, 1976 to 18th January,
1977?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANTI): One hundred and ninety-two
in the Central news bulletins broad-
cast frormm Delhi.

Inquiry into damage to Kidneys of
Shri Jayaprakash Narayan

*40. SHRI S. KUNDU: Will the
Minister of HOME AFFAIRS be pleas-
ed to stale whether Government have
decided to institute an enquiry to find
out how the kidneys of Shri Jaya-
prakash Narayan were damaged during
his period of detention in the jail?

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
Government have decided to hold an
enquiry into this matter. The exact
mode of enquiry and its scope will be
determined in consultation with the
Ministry of Health and Family Plan-
ning.

Scholarships for Students of Sainik
School, Chitorgarh

51, SHRI O. P. TYAGL: Will the
Minister of HOME AFFAIRS be pleas-
ed to refer to the reply given to Un-
starred Question No. 230 on the 10th

March, 1976 regarding increase in
amount of scholarships for students of
Sainik School, Chitorgarh and state:

(a) whether the school authorities
of Sainik School, Chitorgarh have
again asked the parents of students
to deposit the balance amount for the
year 1975-76 and 1976-77 after the
lapse of one year; and

(b) if so, the justification therefor? '

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) Yes, Sir.

(b) According to the information
received from the Sainik School, Chitor-
garh, the parents of students were ask-
ed to remit the difference of amount
of fees pending receipt of the same
from the Delhi Administration. The
moncy so realised from the parents
will, however, be refunded after pay-
ment is received from the Delhi Ad-
ministration. According to the infor-
mation received from the Delhi Ad-
ministration, necessary funds have now
been arranged by re-appropriation and
the payment of additional amount is
being authorised.
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Maharashtra-Karnataka boundary
dispute

54. SHRI ANNASAHEB GOT.-
KHINDE: Will the Minister of HOME
AFFAIRS be pleased to stafe:

(a) the broad outlines of the efforts
that are intended to be made by the
Government to evolve a satisfactory
solution of the long standing Mahara-
shtra-Karnataka boundary dispute;
and

(b) whether Government intend to
lay any time limit to solve the same?

‘THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) and (b). The whole matter has
still to be viewed by present Govern-
ment. At this stage, it is difficuli to
give an outline of the efforts proposed
to be taken or to set a time limit for
reaching a satisfactory solution. The
endeavour of Government will be to
settle the matter as early as possible.

Allotment of House Sites jn Andamans

55. SHRI MANORANJAN BHAKTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
allot house sites to houseless indus-
tria] workers and agricultural land
to landless Kisang and workers in
Andamans; and

(b) if so, the criteria of allotment
and when it will be done?

'THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) and (b). A good number of house
sites have been allotted to house-less
persons in Andamans. Most of such
persons are industrial workers.

(b) Agricultural land is allotted
under the provisions contained in the
Andaman & Nicobar Islands Land
Revenue and Land Reforms Regula-
tion and rules framed thereunder. At
present there is no cultivable land
available in the Islands.
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Drinking Water to Backward Classes
in West Bengal

57. DR. BIJOY MONDAL: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether any amount has been
allotted to West Bengal for supply of
drinking water to villages inhabited
by Harijans, Adivasis and other back-
ward communities; and

(b) if so, the amount allotted in the
year 1976-77 and the number of villa-
ges covered?

‘THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) and (b). There is no Central
Scheme for supply of drinking water
to villages inhabited by Harijans, Adi-
vasis and other backward communities.
However, under the Minimum Needs
Programme of the State Sector, an
amount of Rs. 245 lakhs has been pro-
vided for rural water supply pro-
gramme for the year 1976-77. This
will cover all the rural areas of the
State including those inhabited by
Harijans, Adivasis and other backward
communities. In addition, a Special
Central Assistance of Rs. 6,58,455 has
been allotted during 1976-77 for rural
water supply covering 257 villages in
tribal sub-plan areas of the State.
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Projects in Kerala

59, DR. HENRY AUSTIN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
of the project launched by the Gov-
ernment of Kerala to start atleast one
industry in one District; and

(b) whether the Government of
India propose to give liberal support
to the Government of Kerala to im-
plement the project speedily?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) The
Ministry is not aware of the parti-
cular scheme referred to by the Hon’ble
Member. The details of the scheme
have been called for from the State
Government.

(b) The question of giving assist-
ance to the State Government will be
considered on receipt of the necessary
details from tihe State Government.

Alleged beating of voters in Dendal-
low Village in Andhra Pradesh

60. SHRI K. SURYANARAYANA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that some Scheduled Caste Harijan
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voterg were beaten by some group of
people during polling time on the 16th
March, 1977 at Dendallow village in:
Eluru parliamentary constituency
No. 11 in Andhra Pradesh and also
they were admitted in the hospital:
and

(b) if so, the action taken by Gov-
ernment in the matter?

'THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH):
(a) and (b). The name of the village
is Dendalur and not Dendallow. Ac-
cording to information received from
Andhra Pradesh Government, at about
3.00 p.m. on 16th March, 1977 there
was a clash between (Congress and
Janata Party Supporters. 8 Congress
supporters received injuries of whom
7 are Harijans. One of the injured is
still in the Hospital and the remaining
7 were discharged after trcatment. A
case has been registered and investiga-
tion is underway. 15 persons belong-
ing to Janata Party have been arrested
while one person is absconding.

Censorship on Films

61. SHRI SOUGATA ROY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state
the Government’s thinking with regard
to censorship., particularly kissing and
nudity in films?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): It has been the policy
of Government to enforce censorship
as laid down in the Cinematograph
Act, 1952 and the Rules and Directions
issued thereunder. As regards kissing
and nudity, vulgar or indecent scences
of an offending nature are not per-
mitted. While a sex theme by itself
is not prohibited, its treatment should
be aesthetic and sensitive so that gener-
ally people do not feel offended by the
manner of its depiction.
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Report of Sarkaria Commission

62. SHRI O. V. ALAGESAN: Will

the PRIME MINISTER be pleased to
state:

(a) whether Government propose
to lay a copy of the Report of the
Sarkaria Commission of Inquiry, so
far submitted by them on the Table
of the House;

(b) whether Government propose
to extend its term beyond 1st Feb-
ruary, 1977 so that it may enquire
into all the remaining allegations and
subrrit reports thereon; and

(¢c) whether the Centra] Govern-
ment propose to direct the Govern-
ment of Tamil Nadu to take neces-
sary follow-up action quickly?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). A
copy of the First Report, submitted
by the Sarkaria Commission of In-
quiry on 19th January, 1977, which
relates to 9 items covered by seven
allegations 'into which inquiry has
been completed so far, was laid on
the Table of the House on the Ist
April, 1977, along with a Memoran-
dum of the action taken thereon.
The term of the Commission, which
was due to expire on 1lst February,
1977, has been extended upto 3lst
January, 1978.

Idukki Hydro Electric Project

63, SHRI K. A. RAJAN: Will the
Minister of ENERGY be pleased to
state:

(a) the present stage of the con-
struction work of Idukki Hydro
Electric Project in Kerala;

(b) the present generating capacity
of the said project;

(¢) whether sufficient funds have
been allotted for the project during
the current year; and

(d) if so, the facts thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (d). The three Generating Units.
of 130 MW each of the Idukki Hydro.
Electric Project-Stage.1 have been
commissioned. All the civil engineer-
ing works of the project, except the
erection of crest gates of the Cheru-
thoni Dam which f4s in hand, have
been completed.

For the year 1977-78, the State
authorities have indicateq that the
limiteq quantum of payments in res-
pect of certain balance items would
be made through adjustments against
advances and recoveries. No outlay
is, therefore, being provided for the
current year.

Coal India Limited

64. SHRI M. KALYANASUNDA-
RAM: Will the Minister of ENERGY
be pleaseq to state.

(a) whether the Coal India Limited
thas opened its own distribution
channels in some States:

(b) if so, the names of those
States;

(¢) in how many States private
distribution of coke is going on; and

(d) have Government taken a
decision to open CIL owned shops to
sell hard coke?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Yes, Sir. Coal India has
undertaken distribution of Soft Coke
and Slack Coal in the Unfion Terri-
tory of Delhi and eight districts of
Uttar Pradesh.

States and the re-
maining districts of Uttar Pradesh,
distribution of Soft Coke is done
through agents and depot holders
under the regulation of the State
Governments.

(d) No, Sir.

(¢c) In other
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Newsprint Project in Kottayam
District

65. SHRI SKARIAH THOMAS:
Will the Minister of INDUSTRY be

pleased to state:

(a) the progress made in the
setting up of the Newsprint project
in Kottayam District;

(b) whether Government propose
to give preferential empluyment to
the relatives of the land and field
owners from whom the land has been
acquired for the project; and

(c) the amount so far spent for
the project and when it is likely to
be completed?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) The
Hindustan Paper Corporation Limited
have acquired the land for the pro-
ject and site 1evelling is almost com-
plete. Arrangements for the supply
of raw materials and provision of
infrastructural facilities have been
made. The Corporation have engaged
consultants for carrying out the de-
sign and engineering. Civil works
are in progress and orders for long
delivery items have also been placed.

(b) Yes, Sir, There are standing
instructions of the Government with
regard to provision of employment to
members of families displaced as a
result of acquisition of land.

(¢) Rs. 16.14 crores. The project is
scheduled to be completed by Octo-
ber, 1978.

Heavy Industries in Dharmapuri
District

66 SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Dharmapurj Dis-
trict in Tamil Nadu has been declar.
ed 55 backward District;

(b) whether there is any proposal
to start heavy industries there; and

(c) If so, the nature of industries?
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THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) The
Dharmapuri District in Tamil Nadu
State has been declared as industrial-
ly backward to qualify for conces-
siona] finance from the financial ins.-
titutions for setting up industries.
Further, 7 taluks of the Dharmapuri
District viz, Dharmapuri, Palacode,
Hosur, Denkanikottah, Krishnagiri,
Uthangaraj and Harur have been se-
lected to qualify for the investment
subsidy under the ‘Central Outright
Grant/Subsidy Scheme, 1971’ for set-
ting up of new units in the :ndustrially
backward areas,

(b) and (¢). There is no proposal
at present, to start heavy industries
in the Central Sector in the Dharma-
puri District, Three parties have
been given licences to set up textile
machinery manufacturing units in
the private sector in this District.

Price-Tagging Scheme

67. SHRI K. T. KOSALRAM: Will
the Minister of CIVIL SUPPLIES
AND COOPERATION be pleased to
state.

(a) whether the scheme of price-
tagging under which all consumer and
other goods are required to be avail-
able with price.tags hag been given
up;

(by if so, whether it is being en-
forceg in Tamil Nadu;

(c) the measures he proposes to
take for the uniform enforcement of
this scheme throughout India; and

(d) whether he is aware that the
price-tagging has been removed by
shopkeepers ijn Tamil Nadu after the
General Elections?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) No, Sir.

(b) The scheme of price-tagging
under the Tamil Nadu (Display of
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Stocks, Prices and Maintenance of
Accounts) Order continues to be en-
forced.

" (¢) The scheme for displaying pri-
ces and stocks remalins in force in all
the States.

(d) No general violation of the
Order has come to notice in Tamil
Nadu after the General Elections, In-
dividual cases of wviolation have
been dealt with under law in March,
1977 as in the previous months.
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Industry in Chittoor District

69. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are gtart-
ing any heavy industry in Chittoor
District in the State of Andhra Pra.
desh; and

(b) if so, the date?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) and
(b). No provision has been made in
the Fifth Five Year Plan for setting
up any heavy industry in the Cen-
tral Sector in Chittoor district in the
State of Andhra Pradesh.

Election of Delegates in the Central
Government Employees Consumer Co-
operative Society Ltd.,, New Delhi

70. SHRI SHEO SAMPAT: Will
the PRIME MINISTER be pleased to
state:

(a) whether the bye.laws of the
Central Government Employees
Consumer Cooperative Society Ltd.,
New Delhi provide that in a consti-
tuency formed by the Board of Direc-
tors, delegates are elected by mem.
bers in a ratio of one delegate for
every 500 members 6r any part theree
of;

(b) whether the Board of Directors
of the Society have for the election
of delegates during 1977, decided that
two delegates in a constituency shall
be allowed to be elected only when
the number of members of the So-
ciety there are 750 or more; and
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(e¢) if so, the particular reasons
therefor and whether the approval
of Registrar of Cooperative Societies
has since been sought for such an
amendment in bye-laws?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir

(b) Yes, Sir.

(¢) The Board was advised that no

amendment of the bye-laws was in- .

volved and so the question of referr-
ing this particular issue to the Re-
gistrar Cooperative Societies did not
arise. The decision has been given
on the practical consideration of
keeping the number of delegates
within reasonable limits,

Raman Hydel Project

71. SHRI K. B. CHETTRI: Will the

Minister of ENERGY be pleased to
state:

(a) whether it jg a fact that the
Raman Hyde] Project has been clear.
ed by the Planning Commission;

(b) if so, what js the total amount
involved; and

(c) how long it will take to com-
plete the project ?

THE MINISTER
(SHRI P. RAMACHANDRAN): (a)
No, Sir. Approval for sanctioning
the Raman Hydro-electric project is

under consideration of the Govern-
ment.

OF ENERGY

(b) and (c¢). Does not arist at this
-stage.
w=g ¥ wrenfagi § weam
© ATTICRAT ST ST
72. 8t WA @ FT TR
T g q@T AT FAT A o

/%) @1 TR & ST @M
F Al IRAAEF ¢ F AL F0 H
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T TY §, NI ATHar 9@ A
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qAE FOA AT TGN F OFE FE
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g% w9 fafa ;M sxgeqy
A @A § I AGE I & fAg
IUeed FUE T AT | FAE F A
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fafa st =maear 777 @A ¥ fag
T TERF A7AT = FA7 food
gfem a1 mfafe 2} safwaw
goasy #Y wE €Y | 3T wiafEd
Fefaadt o1 arfaw qan faar aor § A
za g FEm fod gfaa @ 9
Ffqus o7 T@ER F 9@ § )

fagre & fawe & for qiadt
gt & fraan

74. %0 AT . FA AT
g1 aF FAX I FO F4 F ¢

(F) 7 A= g ¥ f@ER
F oAz faswm & fac oA
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3 9
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(F) 517, 1975 § s feafa =y
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™d
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Inquiry into atrocities on Political
Prisoners in Jails during Emergency

76. SHRI HARIVISHNU KAMATH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose
to institute a public independent in-
quiry into the atrocities perpetrated
on politica] prisoners in various jails
during the period of Emergency, from
June 26, 1975 to date; and

(b) if so, when, and its terms of
reference ?
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THE MINISTER OF HOME AFF-
AIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The Govern-
ment are aware of general complaints
of this nature, A decision as to
whether an inquiry should be held
and the manner in which the inquiry
should be made in respect of any
particular case, will be taken, on me-
rits of the case if specific complaints
are brought to Government’s notice.

‘aiger”’ &1 G 165 B
A A a=

77. s IUAR @ I Mg WY
g a9 F1 FAT FG fF

(F) 26 A, 1975 FT HEAQ
feafa & g9om & T ¥ 31 FEA,
1977 IF “AigET’ (FET)  FY gy
16~ F Ml TT FIE g
fafaw wemfas ==t & fFax aafe
frgae &

(@) % @ fFaq safad ot 9%
s daw §; AR

() a9 1975-76 ¥ 31 FAAT,
1977 a% fwaa wodfas af=gi &
S § oq@ g s AR I9H ¥ g9
iRt & A # § 7

Ty wAt (St = fag )
(7) 29 s@adY, 1977 A fafw=
A% gl & 2861 J[fd AR
fomd Wt § owwatos gRen
Fay w@ar #fafagw, 1971
F GrT 16§ AW F AL T,
AAEE 4| TR [ qqH
faaor & fean mar g

qrafeE g ATy @A wfg-
fraw, 1971 T g1 16-F & AT
26 A, 19757 31 F°aq, 1977
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% #t wafg & w ToRaw  fey
fafas womfas z=f & aafes
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2. UGH 13
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4. TET 17
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7. T F FER 15
8. &AlEER 20
9. FIW 34
10. weg  WaW 846
11. WO 697
12.  wfogqx —




Written Answers CHAITRA 16, 1899 (SAKA) Written Answers 62
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UHfaa # 91 @Y § #I q39 F 9TF
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Pending Applications from Keralg

79. SHRI K. KUNHAMBU: Will
the Minister of INDUSTRY be pleas-
ed to state.

(a) the total number of licence
applications from Kerala pending
sanction witi1 the Ministry; and

(b) the steps taken to clear these
applications ?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) and

(b). Out of the industrial licence
applications for Kerala received till
31st March, 1977, 14 applications are
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pending. Various considerations such
as availability of infrastructure, raw
materials, know-how, demand, capa-
city installed etc., are kept in view
while taking decisions on ihdustrial
licence applications. Every effort is
being made to dispose of the pend-
ing applications as expeditiously as
possible.

Use of LAF. Planes by former
Minister in the Military of Defence

80. SHRI GANANATH PRADHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of times Shrj J. B.
Patnaik, former Minisier of State for
Defence had wused the Air Force
Plane during January, 1976 to March
15, 1977; and

(b) the purpose of his

journeys
and the places of his visit?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Shri
J. B. Patnaik, former Raksha Rajya
Mantri on indent was provided 64
sorties in JAF VIP aircraft during
the period 1st January, 1976 to 15th
March, 1977.

(b) The places visited by Shri J. B.
Patnaik are given in the statement
laid on the Table of the House.
(Placed in Library. See No. LT-102/
77). The exact purpase of the visit
§s not known. However, in the pas-
senger manifests rendered by the
Secretariat of the former Minister the
purpose of all the journeys has been
certified as official,

Setting up of a Broadcasting Station
in Vidarbha Region

81, SHRI VASANT SATHE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether Government ot Maha-
rashtra have gent a proposal to set
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up a broadcasting station in Vidsrbha
region during the Fifth Plan; and

(b) the action. taken or

proposgd
to be taken in the matter? '

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI). (a) Yes, Sir.

(b) The Vidarbha region of Maha-
rashtra is already within the primary
service range of existing All India
Radio stations in the State. There
are no immediate proposals to set up
any new station in this region.

Sick Small Scale Industrial Unite

82. SHRI VASANT SATHE: Will
the Minister of INDUSTRY be pleas-
ed to state:

4

(a) the number of sick small scale
industrial unitg in the country, state-
wise;

(b) whether the question of sick
units has assumedq a gerioug propor-
tion; and

(c) the steps proposed to be taken
by Government in this regard;

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) and
(b). The Census of Small Scale In-
dustries revealed thal 12151 wunits
were sick in 1972. State-wise their
number s given in the  attached

statement, No census of small scale
units has been undertaken since
then,

(¢) There are State level Coordina-
tion Committees under the Chairman-
ship of Secretary (Industries) of the
State Government for analysing the
cases of sick units and for providing
necessary  assistance to these units.
The Director of Small Industries Ser-
vice Institutes are Member-Stcre-
taries of these Committees.
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Statement
No. of
S. No. Name of the State tick
uaite 10
1972
accord-
ing to
Census
of sm-
all Sca-
le In-
dustries
1. Andhara Pradesh . 7a6
2. Assam - . . . 269
3. Bihar 512
4. Gujarat 1116
<, Haryana . 737
6. Himach:] Pradesh - . 250
7. Jommu & Kashmir 142
%, Kerala - . 424
9. Karnataka 2983
10. Madhya Pradesh §72
11. Maharashtra - 9538
12. Manipur 23
13. Meghalayva 16
14. Nagaland 4
15. Orissa - 162
16. Punjab - 686
17. Rajasthan 620
1%, Sikkim
19, Tamil Nalu - 1332
20. Tripura 41
21. Uttar Pradesh 465
22. West Bengal - . . 2401

+ 66

No eof
S. No. Name of Unjon sick
Territoriea uaits  im
1972
accord-
ing to
Census
of S.8.X
I. Andaman & Nicobat
Ialands : . .
2. Arungcha! Pradesh
3. Chgndigarh - . . 33
4. Dadra & Nagar Haveli - 8
s. Delht - . 187
6. Goa, Daman & Dt LY
7. Lakshadweep
8. Mizoram
9. [Pondicherry - 66
12181

Grant of Pension t¢ Freedom Fighters

83. PROF. SHIBBAN LAL SAK-
SENA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of freedom
fighters who had applieq (i) for pen-
sicn ang (ii) for other assisiance to
the Central Government during each
of the years gince the inception of the
scheme and the number of freedom
fighters whose applications were
granted by Central Government, the
number of applications which were
rejected and the n.amber of those
which are gtill pending, State-wise
and reasons therefore; and

(b) the total rmount of meney
paid as pension to freedom fighters
in each of the years since its incep-
tion? '
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THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI  CHARAN
SINGH): (a) (i) Statements I to V
showing the total number of applica-
tions received, sanctioned and reject-
ed State-wise for the years 1972-73 to
1976-77 laid on the Table of the House.
[Placed in Library. See No. LT-103/
77]. On 31st March, 1977, 607 cases
were pending disposal from the fol-
lowing States: —

1. Andhra Pradesh 6
2, Bihar 567
3. Kerala 34

Total: 607

These applications have been received
recently and are being examined.
40184 applications have been filed for
want of adequate evidence.

(a) (ii) So far as other assistance
is concerned, the same js being given
from the Home Minister's Discretion-
ery Grant in eligible cases. A state-
ment (at appendix—VI) showing the
number of freedom fighters given us-
sistance out of this grant State-wise
and year-wise is laid on the Table of
the House., [Placed in Library. See
No. LT-103/77].

(b) The expenditure incurred on
the freedom fighters pension scheme
since its inception is as follows:

APRIL 6, 1977

Years Actual
expendi-
ture
(Rs. in
crures.)

1. 1972-73 0" 63
2. 1973-74 16'32
3. 1974-75 22:96
4. 1975-76 24° 17
3. 1976-77 . ' 25'00

(Articipated)
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Amendment of Codes of Civil aml
Criminal Procedure

84. SHRI BASHIR AHMAD: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose
to repeal the latest amendmentg made
to the Code of Civil Procedure and
to Section 125 of the Criminal Pro-
cedure Code; and

(b) if so, the broag outlines there-
of?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) No, Sir,

(b) Does not arise.

Withdrawal of Cases against Detenus
undey DIR.

85. SHRI BASHIR AHMAD: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose
to issue directives to State Govern-
ments to immediately communicate
to the Centre the particularg of the
detenug under D.I.R.; ang

(b) whether Government propose
to issue a directive to withdraw all
such cases launched during emer-
gency? 1

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The Govern-
ment have not called for particulars
of cases in which action has been tak-
en under DISIR, but instructions have
been issued requesting the State Gov-
ernments and U.T. Administrations to
review all such cases with a view to
withdrawing action in all cases ex-
cepting those arising out of economic
offences or violent acts. The jnstruc-
tions cover even those convizted to
serve sentences awarded by Courts
and the State Governments/Union
Territory Administrations have been
advised to remit the unserved senten-
ces of all those convicted of offences
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under DISIR during the emergency ex-
cept economic offenders and those in-
volved in violent acts.

Fat &1 IR W} "t

86. st AW HFEN RAAART :
T FAT AN g FAA I FN S
f¥ .

(F) w3 ast & FAF F Ieqraw
AR gaE g § ey afg gf o W

(g) wr A 991 & FeqraT
faeT w9 <7 ?

FAt HA (s Yo TwHEAAR ) ¢
() M= (@) fosr @7 asl &
R fagy FAt w1 fraa @ qar
JearEA % a9 ar 7 9% fagy S
Far  vaF AFEA fay § w0 A9
A 81 1974-759 1975-76
# JaT 1975-76 H 1976-77 H
| AT Jemred § 5 3fg A wfqmaar
WY A AT AT R ——

(At wtw3 fafars gfazi § fag wa §)

" § gfz IerzT H
amr Fr ERICCH afg #r FAY

gfgoraar gfgaaar

1974-75 80255 4.05 65546 13.8 14709
; ;

1975-76 83508 J 74609 J 8899
1976~77 88482 5.09 83266 9.61 5216
Payment of Pension to Freedom expenditure on payment of pension to

Fighters

87. SHRI ANNASAHEB GOTKHIN-

DE: Will the Minister of HOME AF-
FAIRS be pleased to statc:

(a) the monthly and annual ex-
penditure being incurred by the Gov-
ernment on payment of pension 10
freedom fighters; and

(b) the State-wise figures of bogus
pensioners that have come to the
notice of Government so far and the
action taken against them?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) The figures ¢of annual

freedom fighters are as under; —

Year Actual
expendje
ture
(Rs.
in crores)

1972-73 : * 063

1973-74 . 16-32

1974-75 . : . . 22'96

1975-76 * 2411

1976-77  * . . . 25°00
(anticipa-
ted)
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The avearge monthly expenditure
during the year 1976-77 is about 2.01

erores,

(b). Complaints have been received
against individual freedom fighters
that they have managed or are trying
to get pension by furnishing incorrect
and false information/evidence, Such
eomplaints are examined promptly
with reference to the available records
and in doubtful cases g reference is
made to the State Government con-
cerned for verification and early re-
port. In cases, where there js a strong
presumption that the freedom fighter
is not entitled to get pension, action is
taken immediately to suspend the pen-
sion pending further investigation. If
on completion of the enquiry, the pen.
gion is found to be wrongly obtained,
it is cancelled and necessary action
regarding recovery is taken. Where
it is found that the person concerned
adopted fraudulent meang t{o obtain
pension, State Governments are asked
to consider the desirability of prose-
cuting the person concerned.

A statement showing the number of
complaintg received, cases in which
pension has been suspended, number
of cases in which pension has been
stopped or restoreq and the number
of cases pending disposal statewise is
Jaid ‘on the Table of the House, [Plac-
ed in Library. See No. LT-104/77].

Set up in Andaman & Nicobar Islands

88. SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME AF'-
FAIRS be pleaseq to state:

(a) whether Government propose
1o provide popular set up in the
Union Territory of Andaman & Nico-
bar Islands; and

(b) if so, what will be the pattern?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The Govern-
ment has yet to take a decision in the
matter.
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Industrie; in Andaman ang Nicobar
Islands

89. SHRI MANORANJAN BHAK-
TA: Will the Minister of INDUS-
TRY: be pleaseq to state:

(a) whether Government propo:e
to set up more industries in the buck-
ward areas; and

(b) if go, whether any special con-
sideration will be given, to the entre-
preneurs to set up industries in An-
damap and Nicobar Islands?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a). Yes,
Sir,

(b) The Andaman and Nicobar Is-
lands have been declared as an indus-
trially backward area and special In-
centives like financial assistance on
concessional terms, relief in income-
tax, free technical consultancy servi-
ces, subsidy on fixed capital invest-
ment, transport subsidy etc. are avail-
able to the entrepreneurs setting up
industries in Andaman and Nicobar
Islands. Benefits under the Rural In-
dustries Project Programme are also
available to these entrepreneurs.

Amnesty to Political Prisonerg

90. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government propose
to declaré an amnesty to all political
prisoners detained and convicted in

all the Stateg in the country;

(b) whether all warrants of arresls
will be withdrawn and cases institut-
ed against workers and leaders ot
political parties will be withdrawr;
and

(¢) whether sentences of all wo-
men political prisonerg will be com-~
muted and they will be freed?



73 Written Answers CHAITRA 16, 1889 (SAKA) Written Answers 74

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) to (c). Following the
revocation of emergency proclaimed
on 25th June 1975 on 21st March, 1977,
all persong detained under gection 16A
of the Maintenance of Internal Se-
curity Act, 1971, for the purpose of
emergency have been released. Ins-
tructions have also been issued to all
State Governmentg anq Union Terri-
tories Administrations on 25th March,
1977 to review cases of persons pro-
ceeded against under the Defence and
Internal Security of India Rules. The
State Governmentsg have been advised
to withdraw cases pending trial in
courts or pending investigation and
also remit unserved sentences jn the
sase of those already convicteq €x-
cepting, in the cases of economic of-
fenders and persons found gullty of
violent acts.

Setting up of Enquiry Commisgion for
Excesees Committed by Officials
during Emergency

91. SHRI KRISHNA CHANDRA
HALDER: Will the PRIME MINIS-
TER be pleased to state:

(a) whether Government propose
%0 appoint an Enquiry Commissioa to
go intg the misdeeds and exceasses
committed by the officials during the
period of Internal Emergency in the
name of family planning; anq

(b) if g0, the main features there-
of?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (ay and (b).
There is no proposal to appoint &n
Bnquiry Commission. However, spe-
oific complaints received {rom any one
would be enquireq into and neccssary
action taken wherever the complaints
are found correct.

Favoureg Treatment to Small News-
Papers/Periodicals in vernacular
languages

92. SHRI VASANT SATHE: Will
the Minister of INFORMATION AND
BROADCASTING be plessed to state

the thinking of the Govarnment to
use DAVP in the matter of giving fa-
voured treatment to small newspa-
pers/periodicals in vernacular langu-
ages?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): Advertisements are
rleased to newspapers io meet vary-
ing publicity requirements and not as
a measure of financial assistance. But,
remaining within these limitations,
small and medium newspapers parti-
cularly those published jn Indian lan-
guages will be used for Government
advertisements on an increasing scale.
The question is, therefore, being look-
ed into in detail,

-

Supply of uranium fuel by USA for
Tarapur Atomic Power Station

93. SHRI VASANT SATHE: Will
the Minister of ATOMIC ENERGY
be pleased to state:

(a) vthether the agreement for
supply of uranium fuel by the U.S.A.
for Tarapur Atomic Power Station hLas
been renewed;

(b) if so, the main features thera-
of; and

(¢) if not, at what gtage the p:o-
posal gtands?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c) The
agreement with the USA flor supply of
enriched uranium for the Tarapur Ato-
mic Power Plant has not expired ang,
therefore, the question of renewal docs
not arise, .

Production of Harvesters

94, SHRI JYOTIRMOY BOSU: W:ll
the Minister of INDUSTRY be pleased
to state:

(a) whether harvesterg are being
produced in the country;
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(b) whether Government have de-
cideq to allow imports; and

(c) it so, facts thereof?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) Self-
propelleg Combine Harvesters are not
yet being manufactured in the coun-
try. Pull type combine harveste}'s
were being produced in the country in
the past but their production has been
discontinued since 1974 due to lack of
demang for thig particular type of
harvester.

(b) and (c). Propusals for imports
alongwith plans for indigenous manu-
facture of self-propelled combine har-
vesters are under consideration.

Closure of Industries

95. SHRI JYOTIRMOY 30SU:

SHRI NAWAB SINGH CHAU-
HAN:

SHRI C. K. CHANDRAPPAN:

Will the Minister of INDU3STRY be
pleased to state:

(a) the State-wise number of ¢H)
large (2) medium and (3) small in-
dustrial establishments closed down
since the declaration of internal em-
ergency in June, 1975;

(b) the number of establishmeits

reopened todate;

(¢) the stepg being taken to get all
the establishmentg re-opened; and

(d) the number of persons render-
ed unemployed as a result thereof?

THE MINISTER OF ‘NDU STRY
(SHRI BRIJLAL VERMA): (a) to
(d). The information is being collect-
ed ang will be laid on the Tatle of
the House.
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Political Persons Arrested during
Emergency

96. SHRI JYOTIRMOY BOSU:
DR. VASANT KUMAR PAN-

DIT:
SHRIMATI PARVATHI KRI-
SHNAN:
SHRI C. K. CHANDRAPPAN:
SHRI YUVRAJ:

Will the Minister of 1IOME AF-
FAIRS be pleased to state:

(a) how many persons belonging to
political parties were arrested under
DIR and MISA after the promulga-
tion of internal emergency in June
1975 (Section and Sub-section-wise
arrests to be given if possible readily);

(b) how many persons have been
released since then;

(c) how many persons are yet to
be released; and

(d) under what sections of what
Acts these persons are still in Jail?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI  CHARAN
SINGH): (a) to (d). ' The information
sought is being collected and will be
laid on the Table of the House.

Misuse of MISA, DIR and Sections
167 and 109 of 1.P.C. during
Emergency

97. SHRI JYOTIRMOY BOSU:
SHRI LAXMI NARAIN NA-
YAK:
SHRI CHHABI RAM ARGAL:

Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether his attention has been
drawn to the large scale misuse of
MISA, DIR,and Sections 107 and 109
of I.P.C, during the period June, 1975
to February, 1977;

(b) if so, the facts thereof;
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(c) whether Government propose
to order a thorough probe into the
allegations; and

(d) whether the Government will
provide State-wise details of arrests
land detentions?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI  CHARAN
SINGH): (a) to (c) The Governmeat
are aware of general omplaints of
this nature. A decision as to whether
an jnquiry should be nheld and the
manner in which the inguiry should
be made is under active consideration
of Government,

(d) A statement in thig question hss
already been laid on the Table of the
House on 5th April, 1977,

Causes Leading to the Promulgation
of Emergency

98. SHRI SAMAR GUHA:
SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN:
SHRI BASHIR AHMAD:

Wil] the Minister of HOME APF-
FAIRS be pleased to state whether a
National Commission will be appoint-
ed to go into the alleged causes that
leg to the promulgation of Emergen-
cy?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): The suggestion rnade by the
Hon'ble Members is under active con-
sideration of Government.

Nameg of Newspapers Penalised
Under Censorship Orders during the
Emergency

99. SHRI SAMAR GUHA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state;

(a) names of newspapers, includ-
ing dailies and periodicals penalized
under censorship orders during the
Emergency;

(b) measures adopted against them;

(¢) names of newspapers including
dailies and periodicals which ceased’
their publications during the Emer-
gency; and

(d) whether a Commission will be
set up to go into the cases and to
suggest measures for restoration ef
freedom of press?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d) A state-
ment is laid on the Table of the
House, {Placed in Library. See No.
LT-105/77]. The statement does not
include names of newspapers which
have been penalisedq under various
provisions of law other than censor-
ship orders & M. P. Public Security
Act.

Publications of Books etc. in Justifi-
cation of Emergency and 20 plus §
Points Programme

100. SHRI SAMAR GUHA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names and number of books
angd booklets published by the Mini-
stry of Information and Broadcasting
in justification of Emergency and 204-
5 points programme of the last Con-
gress Government;

(b) expenditure made thereon;

(c) amount of the advertisements
given in press, dailies and other
periodicals in defence and justifica-
tion or as measure of publicity regar-
ding Government stand on emergency;
and

(d) total expenditure madc by the
Information and ' Broadcasting Mini-
stry in giving publicity etc, in regard
to justification and propagation of
emergency measures?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) In all 216 books/
booklets were published by the Minis<
try to Information and Broadcasting
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im justification of Emergency and 20
plus 5 points programme of the last
Congress Government. A list showing
their names and number is Jlaid on
the Table of the House. [Placed in
Library. See No. LT—106{177.}

(b) About Rs. 1.64.39,850.
(c) About Rs. 1,18,00,000.

(d) The information 1is being col-
lected and will be laid on the Table
of the House.

Arrests made iluring Emergeacy

181. SHRI B. C. KAMBLE:

SHRI HUKAMDEO NARAIN
YADAYV:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) how many men and women
were arresteq during Emergency;

(b) the number of such arrested
persons party-wise, group-wise and
erganisation-wise and whether all of
them have beepn released till to-day;

(¢) whether any of these persons
arrested, died in the jail or after re-
lease from the jail, and what broadly
are the causes of their deaths; and

(d) whether there was any repre-
sentation to the then Government from
those arrested and taken ill prior to
sheir death; and if so, with what
result?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) 34630 persons were de-
tained under the MISA during the
period 25-6-1975 to 19-3-1977.

(b) to (d). Information is being
esllected and will be laid on the table
of the House.

APRIL 6, 1877

written Answers 80.

Drinking Water in Villages n MP.

102. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HOME.
AFFAIRS be pleased to state:

(a) whether any amount has been
allotted to Madhya Pradesh for sup-
ply of drinking water to villages and
interior areas inhabited by Harijans,
Adivasis and other backward com-
munities; and

(b) if so, the amount allotted in.
1975-76 and 1976-77 and the number
of villages and areas covered during.
the above period?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). There is no
Central Scheme for supply of drinking
water to villages inhabited by Hari-
jans, Adivasis angd other backward
communities. However, under the mi-
nimum Needs Programme of the Stale
Sector for rural water supply, Rs.
400 lakhs and Rs. 350 lakhs have been
provided for the year 1975-76 and
1976-77 respectively, All the rural
areas of the State including those
inhabited by Harijans, Adivasis and
other backward communities are ex-
pected to be covered under this pro-
gramm.e.

Development of Bankura anq Purulia
Districts

103. DR. BIJOY MONDAL: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Bankura and Purulia
are industrially backward districts in
West Bengal; and

(b) the steps Government have
taken to establish cottage, medium and
heavy industries in thesa areas?

THE MINISTER OF INDUSTRY
(SHRI BRIJ LAL VERMA): (a) Yes,
Sir.
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(b) The following are some of the (ix) Khadi & Village Industies
steps taken to establish industries in Commission have assisted 56 cen-
these areas: tres in these districts. Out of these-

{1) The districts of Purulia and
Bankura have been selected as in-

- ¢ dustrially backward to qualify for

concessional finance from financial
institutions.

(ii) The district of Purulia  has
been selected also to qualify for
Central Scheme of investment sub-
sidy.

(iii) Industrial potential surveys
of both these districts have been
carried out and industries having
scope have been identified. Industriatl
development compaigns for motivat-
ing the entrepreneurs and giving
them spot advice have also  been
erganised at Purulia and pre-indus-
wial development compaign surveys
have been carried out in Bankura.

(iv) A number of other incentives
like supply of machinery on con-
cegsional terms, are available for
setting up industries in backward
districts.

(v) Small Industries Service Insti-
tute, West Bengal Calcutta, provides
intensive help in these districts. One
Officer has been assigned for these
districts separately. He visits
these districts and motivates en-
trepreneurs and provides technical
assistance for developing industries,

(vi) One Extension Centre (par-
ticularly for the development of
carpentry and blacksmithy) is wor-
king at Bankura for providing tech-
nical assistance to small scale units.

(vii) Projects for the manufacture
of cement and high alloy steel have
been sangkioned for establishment
in the district of Purulia.

(viii) A new growth centre in
Purulia is also being developed.

.

29 are working. These involve an
investment of Rs. 47.52 lakhs; pro-
duction in 1975-76 of the order of
Rs. 33.59 lakhs, and employment tc
about 3000 persons.

(x) In 1974, four Letters of Intent
and 4 Industrial Licences wert
issued for the establishment of in-
dustries in the districts of Puruli:
and Bankura. In 1975, six Letters ot
Intent were issued. Two  schemes
have been registered with the D.G.
T.D.

(xi) These districts are also co-
vered under Central Rural Indus-
tries Project and Rural Artisan pro-
grammes.

In addition, the State Government
also provide assistance for establish-
ment of industries in these districts
through promotional agencies, incen-
tives scheme etc.

Deployment of B.SF. ang C.R.P In-
States

104. SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Government pro-
pose to take a fresh decision regarding
deployment of C.R.P., B.SF. and
any other such forces in the States;
and

(b) if so, the main features thereof?

THE MINISTER.OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). Presumably
the question is with reference to the
provisions of Article 257A of the Con-
stitution. If it be so, this matter will
be reviewed along with the other pro-
visions of the Forty-second Amend-
ment to the Constitution in due course,.
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WA o fa Al il wiawr & wanta
-t WY Jeq@ FTCATT ® w7 AQ

105. =Y WHIA NAT  qTA
FqT Mg WAl A FTF FT FA FGT
fr smaraET ¥ Tow fage d Al
AT FTE & 577 FHard wrgH
iR W@ faawt & geds
Fdy grT T ?

wg "t (Wt aww fag) ¢ fw
X § I AN F HAR
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qr |
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(%) wfqa™ & sgawdt ¥ ;i
frdt wor & worge ® szafy
T 99R gEATeR W 9T afgw why-
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(@) afz g, @t @ @vew H
wqars o Fre Afy aar i
w®T ERl ol T w9
o e a & foqg w1 Fraaney
oot ?

A ST qqreor WA (s A
woor gy ) (F) owiw o (a):
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108, St ATCA FON AATAFT
(T MEHAT TE IAR AT OFT R
fs .

(%) @@ 20 w7+ walq o.9@-
feafa & @R F9T FUT WEEAT T
gy & fag IawemEr gfqw fganm
o afewifeat ¥ S wiqafaaan
T & T wiEw 1AW g
fFar 2, 99% a ¥ # F§ oriaw
Wi F & faae &) W

(@) ®1 = wfafagamt &
fabre @9 ar7  safeat &1 afrgfa
@ g wix S afeEl #® o gve
fear st ?

T Rt (dwd e fex ) ¢
(%) #&x (&@). smura feafy & 2%
7§ grefaEy T ST FA A owhT
& F faarmim &

Special Scheme for Backward Areas:
in Madhya Pradesh

109. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PLANNING

be pleased to state:

(a) the number of areas from
Madhya Pradesh and Maharashtra
selected under the Central Scheme for

special Backward Areas;

(b) the amount allotted for the
development of such areag in Madhya
Pradesh and Maharashtra for the
years 1975-76 and 1976-77; and

(¢c) how much of the above allot-
ment was actually utilised in the
years 1975-76 and 1976-77?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (¢). A
statement is laid on the Table of the

House.

The Central Scheme for Special
Backward areas relates to industrially
backward districts where concessional
finance and investment subsidies are
given. There are certain other areas
also requiring special attention, infor-
mation regarding which is given at
Sl No. (1), (2) and (3) in the enclos--
ed statement.
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STATEMENT
(Rs. in lakie)
Madhya Pradesh
Central Scheme - —_
Number of areas Outlay Expenditure

1975-76  1976-77  1975-76  1976~77

1 2 3 4 5 6
(1) Tribal Sub-Plan . 3 whole districts and s500:00t 1011'00 N.A. 1273 89*
part of 18 other
districts
{2) Tribal Development 2 districts 69°99 91°00 9119 33°228
Agency
(3) Drought Prone Area 6 districts 215°00 250°00 348-11%% 198:77%*
Programme
(4) Concessionel Finance ) 36 districts r
1 B e
(5) Investment Subsidy J 6 districts 1
Maharashtra
Central Scheme — e e —— —_ —— —_——— ——
Outlay Expenditure
Number of areas -—— —
1975-76  1976-77  1975-76  1976-77
1 7 8 9 10 11
(1) Tribal Sub-Plan . Darts of 10 districts  104°00f 231:00 N.A.
‘(2) Tribal Development
Agency
(3) Drought Prone Area 6 districts 176°00 25500 255°36%* 198-15%*
Programme
(4) Concessional Finance ‘l 13 districts f

|~

-{5) Investment Subsidy J( 3 districts

1 Releases.

*  Anticipated.

i Upto December. 1976.

*» Includes State contribution also.

.£ Funds are not allotted to the States for the selected districts/areas. Concessional finance
is offered by the all-India term-lending financial institutions to entreprencurs for setting
up industries/substential expansion of exirting units in the industrially backward districts
selected for the purpose. Similarly, investment subsidy to industries in the areas/districts
gelected for the purpose is reimbursed by the Centre.
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_Police Firing during Emergency

110. SHRI KANWAR LAL GUPTA:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the details of police firings dur-
ing the emergency; and

(b) the number ot casualties during
the emergency period?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The informa-
tion is being collected from the States
Tnion Territories and will be laid on
the table of the House as soon as pos-
«1hle.

arare feafa & G @Yo W @Yo
ST Yo QHo QHo FIXT M=
TEHY TN QAT T |

111 »it v fag <ige: a1 1%
WAHY A TATH 1 FIT F4 5

(%) s aom feafs &
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I A AATT FTA T OFRW
HI7 T FIA §T €997 T 74T E;

(m) w7 @i ) fFas e wsal
47 |0 T AT FY-FG, FA-FA
/AT TG T

(W) F|a1 TG FLFTA T AW
97 ¥ a1 F 77 AATAAT?

g Wt (Wwd aw fag )
(%) faodt mafw s feafa
F IR "o Mo o FIT
WA FATT ATA T FTO {I AT FWIA
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qeqr wq A——107 77] o wH>
Who v HACH qT&AT 3FH 9T @
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(&) Yrrast grafos o feafi
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[warem ¥ wem w1 e
Fo Qa4 AX-107,77] 1

() < g, s
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freae e ™ wRE
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(F) wrurasreT feafa & 2w
faare goora g & F a3 st
F |y 3 swaeia fireear faar mar

(&) ¥ g Wrar qf=gt ¥ qfe-
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i () w7 g7 AT aaEfag &Y
43w #t gfaamd & o Y ok afz g,
& s ssranfat i =w gfaer &1 amw
ITrar ?

T (v A g ) ()
7 (7): ToT §YFR § g=T oxfag &
qE WA H eI g @ A
ITRA |

Executive Excesses during Emergeney
113. SHRI S. KUNDU:

SHRI NIRMAL CHANDRA
JAIN:
Will the Minister of HOME AF-

FAIRS be pleased to state:

(a) whether Government have
decided to investigate into the
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various acts of omission and com-
mission of executive excesses and
police brutalities perpetrated on the
innocent citizens during the period
of second emergency and fix up res-
ponsibilities for such acts; and

(b) whether Government have any
proposal to start criminal and civil
cases and institute departmental
cases for such erring persons?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). The Govern-
ment are aware of general complaints
of this nature. A decision regarding
investigation into such complaints will
be taken, on merits of each case, as
and when specific cases are brought
to the Government's notice. Depend-
ing upon the results of such investiga-
tions, appropriate action will also be
initiated against the erring persons.

Statement made by former Minister
of State for Home Affairs in Mexico

114 SHRI S. KUNDU: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the former Minister
of State for Home Affairs while at
Mexico sometime in 1976 made a
statement to the effect that in India
only ‘‘terrorists” are detainegq under
MISA; and

(b) if so, the steps taken to tell
the truth to the people abroad?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) According to our mis-
sion in Mexico, the former Minister
of State in the Ministry of HOME
AFFAIRS had said:

“Naturally there were many ar-
rests and the state of emergency
was declared, A little later the ma-
jority of political prisoners were
freed, except for the terrorists.”

(b) In reply to a number of ques-
tions tabled in the House information
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will be furnished about the facts re-
lating to detentions made under the
Maintenance of Internal Security Act,
1971, during the emergency. These
facts would be reported by the press,
in India and abroad, for the informa-
tion of the public.

Dialyses Arrangement for Shri Jaya-
prakash Narayan

115. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government will take
up all necessary usteps including
setting up of additional Dialyses at
places where so required, to meet
the medical requisites for proper
medical attention of Lok Nayak
Jayaprakash Narayan; and

(b) if so, the steps proposed to be
taken by the Government?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). Shri Jaya-
prakash Narayan is presently admit-
ted in the Jas'ok Hospital, Bombay
and is getting treatment of his choice.
He has been undergoing dialysis at
Bombay and Patna. If it is found
necessary to provide any facilities at
any <other place, the Ministry of
Health will consider the same.

Issue of Licences to West Bengal

116. SHRI SOUGATA ROY: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) the number of industrial

licences issued to West Bengal in
1976-77; and

(b) particulars thereof?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) Dur-
ing the period April, 1976—February,
1977, 55 industrial licences were issued
for location of projects in  Bengal.
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(b) The details of industrial licen-
ces including name of the party, item
of manufacture, capacity, location of
the project etc. are published in
‘“Weekly Bulletin of Industrial Li-
cences, Import Licences & Export
Licences”, “Indian Trade Journal”,
and “Monthly List of Letters of In-
tent and Industrial Licences”. Copies
of the publications are available in
the Parliament Library.

Completion of Nuclear Power Stations
at Kalpakkam and Rana Pratap
Sagar

117. SHRI SOUGATA ROY: Will

the Minister of ATOMIC ENERGY be
pleased to state:

(a) -the progress of work at the
nuclear power stations at Kalpakkam
and Rana Pratap Sagar;

(b) the reasons for delay in com-
pletion of work;

(¢) whether the external aid
positions with respect to these power
stations is satisfactory; and

(d) the Government's policy with
regard to fast breeder reactors for
future power stations?

THE PRIME MINISTER (SHRI
MORARJI  DESAI): (a) The
first unit of the Rajasthan Atomic Po-
wer Station has been in commercial
operation since December, 1973, Pre-
commissioning  trial runs of various
system of the second unit of the Ra-
jasthan Atomic Power “Project are
in progress. As regards the first
unit of the Madras Atomic Power
Project at Kalpakkam the work of
erection of major nuclear equipment
and turbo generator is in an advanc-
ced stage. Civil works have been lar-
gly completed for the second unit and
mafnufacture of equipment is in pro-
gress

(b) The delay in completion has
been mainly due to delays encountered
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in the indigenous manufacture of ma-
jor nuclear and conventional equip-
ment, non-availability at certain times
of essential construction material and
difficulties experienced in procuring
from alternative sources specialised
equipment affected by the embargo
imposed by certain countries.

(¢) We are no longer dependent on
external aid for the Rajasthan Atomie
Power Project. The Madras Atomic
Power Project is being set up without
anv external aid.

(d) Government have initiated a
programme so that eventually sub-
stantial quantities of power can be
generated using relatively more abun-
dant thorium. The programme consists
of the setting up of an experimental
Fast Breeder Test Reactor (FBTR) at
Kalpakkam in Tamil Nadu by 1879-80
for providing experience in the con-
struction and wperation of sodium co-
oled fast breeder reactors as a first
step. The next step will be the con-
struction of commercial fast breeder
reactors after sufficient experience
has been gained in the operation of
the FBTR.

Naxalite Prisoners in West Bengal

118. SHRI SAUGATA ROY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Naxalite
prisoners held in West Bengal on
various charges; and

(b) the future policy of Govern-
ment with regard to Naxalites?

THE MINISTER OF HOME APF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) Information on Na-
xalities in custody as under trials for
specific offences under various laws
is being collected and will be 1aid em
the Table of the House.
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(b) While Government do not ap-
prove of their ideology and reiterate
that viplent activities on the part of
Naxalities would be firmly dealt with
in accordance with law, Government
are also of the view that indefinite
continuance in detention of such per-
sons cannot be a solution to the
problem posed by them. The State
Governments are, therefore, being
advised to release all such Naxalities
in detetnion except in cases where
such detentions had been made on
account of their recent indulgence in
violent activities. The State Govern-
ments are being further advised
that investigation and trial of cases
inwlving Naxalities may be expedit-
ed.

Stopping of Advertisement /Propaganda
regarding 20-Point Programme

119. SHRI S. G. MURUGAIYAN:
SHRI N. K. SHEJWALKAR:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether his ministry has stop-
ped all kinds of advertisements/pro-
paganda regarding the 20-Point eco-
nomic programme evolved by the
previous Governments;

(b) the reason therefor; angd

(c) the total amount spent so far
for this purpose, indicating month-
wise detailg thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). All
media have been directed to revert to
the publicity strategy as it obtained
prior to the declaration of Emergency.

However, important socio-economic
programmes would continue to be
publicised.

~ (c) The Information is being col-
lected and will be laid on the Table
of the Howuse.
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Implementation of 20-point economic
Programme

120. SHRI A. K. RAJAN: Will the
Minister of PLANNING be pleased to
state:

(a) whether Government have de-
cideq to stop the implementation of
the 20-Point economic Programme;
and

(b) if so, the erason therefor?

THE PRIME MINISTER
MORARJI DESAI): (a) The
20-point economic programme is
obviously ad-hoc in character, There
are no inter se defined priorities nor
clearly established interconnectinns. It
is also not clear what is the relation-
ship between this programme and
planned economic development. Con-
sequently many items which form part
of accepted national policy do not
figure in the programme. The Gov-
ernment will carefully study such
omissions and thereafter integrate
them with the comprehensive econo-
mic programme within the framework
of our planning and in terms of the
broad economic objectives set out in
the Acting President’s speech to
Parliament.

(SHRI

(b) Does not arise.

Plan Outlay for Fifth Plan
121. SHRI M. KALYANASUN-
DARAM:
SHRI C. K.
PAN:

Will the Minister of PLANNING be
pleased }o state:

CHANDRAP-

(a) the total plan outlay for the
current Fifth Plan period;

(b) the total amount to be allocat-
ed annually for the State sector (pub-
lic sector) for the current plan pe-
riod; and

(c) the rate of growth in the pub-
lic sector during this period?
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THE PRIME MINISTER (SHRI
MORARJI  DESAI): (a) to (b).
Chapter V of the Fifth Five Year Plan
1974—79 gives the details of Plan out-
lays. The revised plan outlay for the
public sector as approved by the
National Development Council at its
meetings held on September 24-25,
1976 is Rs. 39,303 crores excluding
provision for inventories. The year-
w?se break-up of this outlay together
with the year-by-year percentage
growth rate are set out below:—

S ——

Year Annua! % increase
plan out- over the
lay previous

vear’s

plan out

lay.
197475 © © 4843-68 10°9
!975-76 * . J 5978-09 234
1976-77°  *  + 785192 313
1977-78+  + - 9953-00 26-8

Implementation of Recommendations
for benefit of Delhj Police Personnel

122. SHRI M. KALYANA SUN.
DARAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have taken
a decision regarding the recommenda-
tions made in 1968 for the benefit of
the Delhi Police personnel; and

(b) if so, the facts thereof and the
reasons for delay in implementing
them?

THE MINISTER OF HOME AF.
FAIRS (CHAUDHURI CHARAN
SINGH): (a) and (b). It is presum-
ed that the question refers to the re-
commendations made by the Delhi
Police Commission (1966-—68).

The recommendations made by the
Commission have been considered.
A statement indicating the action
taken on the relevant recommenda-
tions is laid on the Table of the

House. [Placed in Library. See No.
LT-108/77).

Setting up of Space Stations in
1977-18

123. SHRI M. KALYANA SUND-
RAM: Will the Minister of SPACE be
pleased to state:

(a) the number of space stations
Government propose to set up in the
financial year 1977-78; and

(b) the performance of the existing
stations?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) None, Sir.

(b) The performance of the exists
ing stations, namely, the Thumba
Equatorial Rocket IL.aunching Station
(TERLS) at Trivandrum, The Experi-
mental Satellite Communication
Earth Station (ESCES), at Ahmedabad,
the Dethi Earth Station (DES) at
Delhi, the Satellite Tracking and
Ranging Station (STARS) at Kava-
loor, Tamilnadu, ig satisfactory.

Release of persons Detained under
MISA and DIR

124. SHRIMATI PARVATHI
KRISHNAN:

SHRI C. K. CHANDAPPAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re-
leased all the detenus who were arrest-
ed under MISA and DIR in all the

States; and
(b) if so, their number, State-wise?

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINH): (a) and (b). Presumably
the information is required in respect
of persons detained under the Main-
tenance of Internal Seccurity Act in
the context of emergency proclaimed
on 25th June, 1975. On 19th March,
1977, 10903 persons in whose cases
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Section 16A of the Act was invoked
were in detention. With the revoca-
tion of emergency on 21st March, 77
all these detenus were released.
State-wise break-up is given in the
attached statement.

There is no provision under the
Defence and Internal Security of India
Rules, 1971 for preventive detention.

Statement

S1. No. Name of the State] Union Number

APRIL 6, 1977

Territory. of pers-
ong rele-
ased.

1. Andhra Pradesh - . 256
2. Asuam - . . . 129
3. Bihar - . . . 1412
4. Gujarat. . . . 266
5. Haryana . . . 19
6. Himachal Pradesh . 2
7. Jammu & Kashmir . 221
8. Karnataka. - . . 110
9. Kerala - . . . 388
10. Madhya Pradesh - . 1390
11. Maharashtra - . . 1414
12. Manipur . . . 29
13. Meghalava - . . 22
14. Nagaland . . . 24
15. Orissag * . . . 137
16. Punjab - . . . 28
17. Rajasthan - . . 143
13.  Sikkim - . J . 4
19. Tamil Nadu - . . 130
20, Tripura. . . . 13
21. Uttar Pradesh . . 4406
22. West Bengal. . . 217
23. Chandigath - . . 4
24. Dethi . . 74
25. Gra= Daman & Diu - 8
25, Miz>ram . . . 55
27. Pondicherry - . . T2
Total 10903

The information in respect of Union
Territories of Arunachal Pradesh,
Andaman & Nicohar Islands, Dadra
& Nagar Havell and Lakshadweep is
‘nil’,
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Consumption of Energy for Indugtrial
and Agricultural Production

125. SHRIMATI PARVATHI KRI-
SHNAN:

SHRTI C. K. CHANDRAP-
PAN:

Will the State Minister of ENERGY
be pleased to state:

(a) how much energy was consumed
for the industrial production and Agri-
cultural production and for the de-
velopment of space technology during
the years 1975-76, 1976-77;

(b) whether due to power failure
the industrial production was affected
in the country;

(c) if o, the facts thereof;

(d) whether Government have taken
a decision to change the energy policy;
and

(e) if so, the main feature thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The energy consumed in the industrial
production and agricultural produc-
tion for the year 74-75 & 75-76 is as
under :—

Industr- Agricul-
ies .  ture
(Million

Kwhr)

74750+ 3278 7763
7576 © 43346 8721

The actual consumption of energy
during 76-77 has so far not been com-
piled as the figures are generally
compiled after the completion of the
financial year.

Th edetails of the energy consumed
for the development of space techno-
logy is as under:

75-76 8.330 Million Kwhr
76-17 12.754 Million Kwhr
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(b) and (c). It 18 not possible to
assess the extent of loss in production
%olely due to power shortage as a

number of other factors are also in-
volved.

(d) and (e). The main components

df the Energy Policy are indicated
below :

(1) To the extent practicable and
economic, coal shall be the princi-
pal source of energy in the country
and, therefore, its exploration, ex-
ploitation and utilisation should be
programmed accordingly.

(2) The policy for oil shall be
to reduce the quanti‘y of imports
and to maximise indigeneous pro-
duction;

(3) Use of oil shall be substitufed,
wherever technically and economis
cally possible, by other forms of
energy.

(4) The rate of growth of elect-
ricity production should he adequate
to meet the future needs ,including
the agdditional demands arising from
the use of eleciricity in place of
oil,

(5) Electricity production should
be based on the use of hydro power,
coal and nuclear energy.

(6) The policy relating to com-
mercial forms of energy should be
reviewed every year in the first
instance.

(7 A study of the transport sys-
tem, in terms of energy needs,
shoulg be made so as to plan the
future growth of this sector,

(8) Meeting rural energy needs
shall be given high priority.

(M) A rapid Increase shall be
made in the use of bio-gas.

(10) The social forestry program-
me shall be implemented more
effectively.

(11) Alternative fuels to kerosene
should be provided and consump-
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tion of kerosene discouraged, parti-

cularly by the use of price mechas
nism,

(12) Energy production and utili-

sation must be made as efficient
as possible,
(13) The pricing for erergy

should be such that at a reasonable
level of operating efficiency, an ade-
quate return to the industry ig
guaranteed and it iz able to gene-
rate large funds for development
purposes, Prices should also promote
the desired pattern of energy use
and provide energy conservation,

(14) The non-conventional enérgy
sources like solar and geo-thermal
energy, bio-gas, tidal power etec.
should be developed with the
greatest priority to solar energy
and bio-gas.

(15) The R&D programmes rela=
ing to energy should be pursued
vigorously.

(16) Implementation of the energy

policy should be adequately
monitored and frequently reviewed.
Government will keep constantly
under review the various aspects
of Energy Polilecy with a view to
ensuring its conformity with the
overall requirements of the eco-
nomy.

Increased Pension to Ex-Servicemen

126. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of DEF-
ENCE be pleased to state:

(a) how many ex-servicemen have
got increased pension so far; and

(b) how many widows of the sepoys
had been given financial assistance to
set up self-employment projects in
1972-73, 1973-74 and 1974-75?.

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (1) As a
result of the acceptance of the re-
commendations of the Third Pay
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Commission and Government deci-
gions thereon the pension of 1.970
Commissioned Officers and 55,736 per-
sonnel below officer rank who retired
on or after 1.1-1973 has so far been
increased.

(b) The number of cases in which
Directorate General of Resettlement
has arranged financia] assistance is
as follows: —

1972-73 —< Ni}
1973-714 — 3§
197475 — 10

Setting up Atomic Power Projects

127. SHRI P. K. KODIYAN: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether there is any proposal
to set up more atomic power projects
in the country; and

(b) if so, the number of such projects
and their location?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
Committee appointed by Government
for seiection of suitable sites for
the setting up of Nuclear Power
Stations has submitted its reports in
respect of the Western and Southern
Electricity Regions. The reports of
the Committee are under considera-
tion of Government,

Setting up of a T.V. Centre in Kerala

128. SHRI SKARIAH THOMAS:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Government have
any proposal to set up a T.V. Centre
in Kerala State;

(b) the name of the place where the
proposed T. V. Centre is likely fo be
set up and whether any preliminary
survey has been made; and

(¢) total expenditure anticipated
and whet it is likely to start functien-
ing?

APRIL 6, 1977

Written Answers

THE MIISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir,

(b) and (c). Do not arise.

Shortage of Vanaspati in Kerala

129. SHRI SKARIAH THOMAS:
Will the Minister of CIVIL SUPPLIES
AND COOPERATION be pleased to
state:

(a) whether Government are aware
of the acute shortage of Vanaspati in
Kerala State; and

(b) if so steps taken therefor?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). Shortage of vanas-
pati in Kerala has been reported by
the State Government since October,
1976. Vanaspati manufacturers were
asked to augment supplies to Kerala
and as a result, against the estimated
requirement of the State of 316
tonnes per month, the following are
the despatches of vanaspatli made to
the State of Kerala since October,
1976 :

Month Quantity
despat-
ched
(in ton-
nes)

Qctober, 1976 . . . 163

November, 1976 * . . 266

D:cembcr, 1976 . . 342

January, 1977 . . 336

February, 1977 ° . . 310
Quality of Cars

130. SHRI SKARIAH THOMAS:

Will the Minister of INDUSTRY be

pleased to state:

(a) whether the quality and the
standard of the cars manufactured in
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the country is diminishing day by day
and if 80, the reasons therefor; and

(b) the steps taken
quality as the prices
going up?

to improve the
of the cars are

f

THE MINISTER OF INDUSTRY
(SHR] BRIJLAL VERMA): (a) and
{b). The fall in demand for passenger
cars as a result of the high prices of
cars and higher maintenance cost on
account of the increase in the prices
of petrol and lubricants has brought
in the operation of the ‘buyers
market’. Ag a result, the price cont-
rol on all the three makes of passenger
cars has been removed with eflect
from 1st January, 1975. Three has
been a fall in the prices of passenger
cars since then. The quality of Indian
cars in general, however, requires to
be brought up to the desired stand-
ards. To meet this objective, a
scheme has been introduced for check-
ing the quality of cars through
periodical testing from the production
line and feed-back to wanufacturers
of the defects noticed during the
testing so that corrective measures
are taken by them to improve the
quality. A Quality Assurance Cell
has been set up by the Controller of
Inspection (Vehicles). at Ahmednagar
to enforce quality consciousness on
the manufacturers by analysing the
defects noticed, pin-pointing  the
causes for the same and suggesting
remedia] measures after carrving out
a through inspection.

-——
Introduction of Yuva Vani Programme
at Trivandram

131. SHRI SKARIAH THOMAS:
will the Minister of INFORMATION
AND BROADCASTING be pleased to

state:

(a) whether the Government has
taken final decision to introduce Yuva
Vani programme at Trivandrum; and

(b) if so, when it is likely to be in-
troduced?.
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THE MINISTER OF INFORMA-
TION AD BROADCASTING (SHRI L.
K. ADVANI): (a) Yes, Sir.

(b) The Trivandrum Station of
Akashvani startedq the broadcast of
Yuva Vani programme with eflect
from 3rd April, 1977.

Release of Economic Offenders

132. SHRI K. RAMAMURTHY: wWill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether after lifting the internal
emergency by the Government of India,
the economic offenders were released;

(b) whether there is any proéposal
to enact a new law to deal with those
matters; and

(c¢) if so, whether it will be with the
retrospective effect?

“THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): (a) With the revocation of
emergency proclaimed on 26th June,
1975 in the context of threat of inter-
nal disturbance on 21st March, 1977,
economic offenders held under section
16A of the Maintenance of Internal
Security Act and section 12A of Con-
servation of Foreign Exchange and
Prevention of Smuggling  Activities
Act were released as the afuresald
provisions lapsed. As regards econo-
mic offenders being proceeded against
under the provisions of the Defence
and Internal Security of India Rules
the Government do not consider it ap-
propriate to withdraw acticn initiated
during the emergency.

(b) and (c). The strengthening of
existing laws to deal with economic
offenders is under examination in the
address of the Vice President acting
as President on 28th March, 1977,
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Number of Motion Picture Banned
during Emergency

133. DR. VASANT KUMAR PANDIT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) how many Motlon Picture were
banned by the Censor Board on Politi-
cal reasons during the Emergency
period;

(b) is it a fact that the film entfifled
“KISSA-KURSI-KA”—produced by
Shri Amrit Nahata was blamed by
the Censor Board on Political reasons;

(¢) whether the Government order-
ed reconsideration of all such banned
films, and

(d) if so, how many decisions have
been changed?

THE MINITER OF INFORMATION
AND BROADCASTING (SHR? L. K.
ADVANI (a) The power ‘0 han picture
does not vest with the Censor Board
but with Government. The only
picture banned by Government during
this period on grounds other than
violence, sex, vulgarity etc. was “AT
FIVE PAST FIVE".

(b) This picture was not banned but
refused certificate.

(c) No, Sir.
(d) Does not arise.

Imposition of Complete Censorship on
Newspapers in Madhya Pradesh

134. DR. VASANT KUMAR PANDIT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether on or about 18th March,
1977 complete censorship was imposed
on Raipur (M.P.) newspapers by the
Additional District Magistrate Raipur
on printing/publication of the news
items relating to the attack on a Jana-
ta candldate and Party Workers;

APRIL 6, 1977

Written Answers 108

(b) whether Chief Minister of
Madhya Pradesh and the former Union
Minister of Information and Broad-

casting had given the above orders of
censorship;

(c) whether President of the Madhya
Pradesh Union of Working Journalist
(Raipur Unit) has compalined about
this incident; and

(d) whether Government have in-
vestigated the matter and if so, action
taken thereon?

THE MINITER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (d). Government’s
attention has been drawn {o a press
report of this incident. Government,
however, has made enquiries from the
Government of M. P. but no reply has
vet been received.

T wn fe ® e
eritfaw afaal & faamaeita
qAR

135. s JaUH :
st gt T wiiw

T A W T O F ARG
fF:

(%) &1 wrw@ <@ fel &
sRara Terfifas afeat & ame faEr-
o ;

(@) ofz &, @ o7%r ToAR
&7 fivmely §: SR

() wrm an fraei & wwa
AT T ATHA] FT G § 9 IS
arqw a4 w1 faa g ?

g Wt (el W feg): (F)
o (&) W AT T WTRIfs gI@T
fraet & wefl sl & wRew - |
A sufeqat & de & axafeaa gon
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Geo-Thermal Power Sources

136. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether there are any Geo-
Thermal Power sources in our country;
and

(b) whether the
utilising the sources?

Government are

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Geo-
thermal manifestations in the form of
hot springs occur in several parts of
the country. The most important
.among these are located in North-
_western Himalayas and along the West
Coast.

(b) Investigations are at present in
.progress in promising areas in the
.North-Western Himalayas and along
‘the West Coast to establish the geo-

II0

thermal energy potential’ and examine-
the feasibility of utilising it for power:
generation. Some experiments relat.
ing to utilisation of geo-thermal energy
from some investigation holes have-
been tried for uses other than power
generation, like refining borax and
sulphur,

Utilisation of Solar Energy

137. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY be-
pleased to state:

(a) whether any research is belng
conducted regarding utlisation of solar
energy; and

(b) if so, the results thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Yes, Sir. Research activities are direct-
ed towards developing (1) thermal uses
of solar energy; and (ii) direct con-
version into electricity., The thermal
uses of solar energy require devising
of collector systems and using this
energy directly or by converting it
into mechanical energy. Considerable
progress has been made in developing.
flat plate collectors which enable solar
energy to be utilised at low and medim
temperatures. Work is continuing on
improving the collection system by
evolving appropriate selective coatings
and on reducing the cost of collection.
Priorities have also been laid down
for the end-use of such energy and the
main items are as follows:

(i) pumping for irrigation purposes;
(ii) drying of agricultural products;
(iii) cooling for food preservation;

(iv) desalination of salt and brackish.
water;

(v) water heating and space heating;.

(vi) air-conditioning.



Il Written Answers

Work on developing suitable systems
for these items has been undertaken.
As yet, the only item which is near
commercial viability is that for water
and space heating. In addition, a pilot
project has also been taken up for
using the thermal energy collected
through flat plate collectors for generat-
ing electricity, using the conventional
technology. 'The plant is expected to
be commissioned by the end of 1977.

Technical feasibility of directly con-
verting solar energy into electricity,
using solar cells, has been established
but the systems are costly and not
-economically viable. Work is continu.-
ing for improving technology and re-
ducing costs.

National Consumer Protection Conncil

138. SHRI P. RAJAGOPAL NAIDU:
"Will the Minister of CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether there is a National Con-
sumer Protection Council in the coun-
try;

(b) if so, its activities; and

(c) whether it is having branches
in the States?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & COOPERA-
TION (SHRI MOHAN DHARIA): (a)
and (b). A decision has been taken to
set up a National Consumer Protection
Council to build up and foster con-
sumer movement in the country. The
activities envisaged for this apex body
include tendering of advice to the Cen-
tral Government on matters related
to production, supplies and distribu-
tion of essential commodities; examina-
tion of consumer grievances and initia-
tion of remedial action; bringing to the
notice of the concerned agencies pro-
blems relating to trade practices or
prices of specified commodities; col-
lecting and disseminating information
relating to consumer matters; assisting
State Governments and Union Terri-
tories in development of the consumer
movement in their areas and providing
ansistance, including financial assist-
ance, to organisations and associations
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formed for the welfare of the con-
sumers.

(c) The composition of the Council
is in the process of being finalised. The
Council will then decide the modality
of its operations including the estabe
lishment of branches.

Launching of Satellite

139. SHRI P. RAJAGOPAL NAIDU:
DR. MURLI MANOHAR JOSHI:

Will the Minister of SPACE be
pleased to state:

(a) whether Government propose to
launch a satellite in the near future;

(b) if so, the main feature thereof;
and

(c) the time by which it is expected
to be launched?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (c). It is
proposed to launch fwo satellites in the
near future viz., Satellite for Earth
Observation which will be launched
sometime in 1978 and the Rohini Satel-
lite which will be launched in 1979,

(b) The Satellite for Earth Observa-
tion is essentially a modification of
Aryabhata, having more complex pay-
load, data handling and control system.
This satellite will weigh slightly over
400 Kgs. and will carry two television
cameras and microwave radiometers
payloads. This would enable photo-
graphy and remote sensing of gross
features, which will be applicable te
forestry, study of bio masses, hydro-
logical features, etc.

The Rohini Satellite, which will be
launched with the use of Indian made
satellite launch vehicle, will weigh ap-
proximately 40 Kgs. This satellite will
essentially carry technological payloads
to monitor the performance of the
launch vehicle.
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Election of Director in the Central
Government Employees Consu-
mer Cooperative Society Ltd.,

New Delhi

140. SHRI SHEO SAMPAT: Will the
PRIME MINISTER be pleased to state:

(a)‘ whether the bye-laws of the
Central Government Employees Con.
sumbers Cooperative Society Ltd., New
Delhj and the Delhi Cooperative Socie-
ties Rules, 1973 provide that an elected
delegate cannot be elected as Director
if his relation is already working as an
employee of that Society;

(b) whether any delegate of the
above Society has written to the Chair-
man, Board of Directors abouf certain
directors in this regard, if 0, when;
and

(¢) the action taken by thHe manage-
ment on this complaint so far and the
reasons for delay in taking action?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Delhi
Cooperative Societies Rules, 1973 pro-
vide that no person shall be eligible for
election as a Director if inter glig he
is a near relative of a paid employee
of the Society, and that if any ques-
tion arises whether or not a member
is a near relative of the said employee,
it shall be referred to the Registrar
whose decision thereon shall be final.

The bye-laws of the Society are,
however, silent in the matter.

(b) Yes, Sir; on the 4th September,
1976.

(¢) The management referred The
complaint to the competent authority
viz., the Registrar of Cooperative Socie-
ties for a decision later that month.
‘There has been no delay in taking
action.

Cases referred to the Registrar of Co-
operative Societies, Delhi by Consu-
mer Cooperative Socielies

141. SHRI SHEQO SAMPAT: Will the
Minister of CIVIL SUPPLIES AND
COOPERATION be pleased to state:

114

(a) the number and nature of cases
referred to the Registrar of Coopera-
tive Societies, Delhj by different Con-
sumer Cooperative Societies function-
ing in Delhi during the year 1976 and
particularly by the Central Govern-
ment Employees Consumer Coopera-
tive Society Ltd., New Delhi; and

(b) when such cases were received
in the Registrar’s office and when
these cases were disposed of by that
office and the decision communicated
to the Society concerned?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & COOPERA-
TION (SHRI MOHAN DHARIA): (a)
During 1976, about 550 referencec were
made to the Registrar of Cooperative
Societies Delhi by the consumer co-
operative societies functioning in Delhi.
The nature of references related to a
number of aspects, such as, amendment
of byelaws, information about change
of addresses, requests for allotment of
shops, allotment of confiscated goods,
controlled cloth, fair-price shops re.
quests for financial assistance, applica-
tions for import licences, election dis-
putes, complaints of overdue elections,
stock verification, writing off of bad
debts, claims regarding payments, non-
maintenance of records, audit, refer-
ences to arbitration, and the like.

So far as the Central Government
Employees Consumer Cooperative Store
New Delhi is concerned, 21 references
were received by the Registrar of Co-
operative Societies, Delhi during the
year 1976 on mafiters pertaining to
general body meeting, declaration of
dividends, claims of employees, ap-
proval for writing off bad debts, stock
verification, request for godown ac-
commodation, utilisation of reserve
fund, amendment of bye-laws and other
allied matters. ‘

(b) Out of the 21 references receiv-
ed from the Central Government Em-
ployees Consumer Cooperative Society
14 cases have been disposed of by the
Registrar of Cooperative Socleties,
Delhi and in 7 cases clarification has
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been gought from the Society. A state-
ment indicating the position is given
in the statement laid on the Table of
the House, [Placed in Library. See
No. LT-109/77). A

Supply of Uranium by U.S, for Tara-
pur Atomic Power Station

142. SHRI SHEO SAMPAT: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the question of ship-
ment of wuranium for the Tarapur
Atomic Power Station by 7J. 8. is still
in a fluid state;

(b) when the uranium is expected to
be received and the effect of the delay-
ed shipment; and

(c) the
thereto?.

reaction of Government

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) It is not certain when the en-
riched uranium will be received. How-
ever, if there is delay beyond May
1977, the operation of the Tarapur
Atomic Power Station could be affect-
ed by mid-1978.

(¢) The Government have informed
the U.S. authorities of the adverse
effects such delay can have on the
availability of power in the western
region and have also emphatically con-
veyed that sueh delays are not in
consonance with the contractual obliga-
tions of the Government to Govern-
ment agreement on the supply of fuel
to the Tarapur reactors.

Shortage of Staff in Nepal Unit of
A LR

143. SHRI K. B. CHETTRI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether smooth functioning of
the Nepal unit in N.S.D. and ES.D. in
A.LR has been hampered because of
the shortage of staff; and
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(b) it so, steps Government propose
to take to recruit more staf??

‘THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) Does not arise.
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Alleged Irregularities in Maruti Car
Factory

148. SHRI HARI VISHNU KAMATH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that several
irregularities have been alleged to
have been committed by various indi-
viduals and authorities during the
construction of the Maruti Car Factory
on the outskirts of New Delhi;

(b) if so, whether a public, inde-
pendent inquiry will be instituted
in connection therewith;

(¢) whether the factory has gone
into production; and
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(d) it so, the details of production
todate?

THE MINISTER OF INDUSTRY
(SHRI BRIJLAL VERMA): (a) and
(b). The Ministry of Industry is not
aware of any irregularities alleged to
have been committed during the con-
struction of the Maruti Car Factory.
However, based on the details of the
factory building duly certified by a
Chartered Accountant, release of 5655
tonnes of construction steel in a phased
manner was recommended to the ap-
propriate authority.

(c) Yes, Sir.

(d) According to the information
furnished by M/s. Maruti Limited in
May, 1976, the manufacture of cars had
commenced at the rate of about 15/20
cars per month with effect from 7th
July, 1975.

Time Capsule

149, SHRI HARI VISHNU KAMATH:
Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose
to unearth the Time Capsule embed-
deq in the earth in Delhi 5 couple of
years ago; and

(b) if so, when?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). 'The
Government shall take the earliest
opportunity to examine the entire
matter in detail and then finalise the
course of action.

Investigation jn ap Allegeq Assault on
Shri Sanjay Gandhi

150. SHRI HARI VISHNU KAMATH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it ig a fact that on the
morning of March 14, 1977 the All
India Radio broadcast a news jtem
regarding an alleged assault on Shri
Sanjay Gandhi reported to have taken
place the previous night; and
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(b) whether an investigation has
been made into the allegeq incident
if so, with what result?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) A news item regarding
the alleged assault on Shri Sanjay
Gandhi was broadcast by Akashvani
on the morning of March 15, 1977 (and
not March 14, 1977).

(b) Case No. 39 under section 307
of the Indian Penal Code has been re-
gistered on 15-3-1977 at 12.45 A.M. at
Police Station, Amethi. Investigation
of this case is under progress.

Introduction of a Bill for appointment
of Lokpal and Lokayuktas

151. SHRI HARI VISHNU KAMATH:
Will the PRTME MINISTER be pleased
to state:

(a) whether Government propose to
introduce a Bill for appointment of
Lokpal and Lokayuktas in accordance
with the recommendations of the Ad-
ministrative = Reforms Commission,
vide its report of 1966; and

(b) if so, when?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
Government have already initiated
action to examine the matter with a
view to introducing, as soon as pos-
sible, the necessary legislation having
regard to the recommendations of the
for setting up the institutions of Lok-
pal and Lokayuktas at the Centre.

12.05 hrs,

QUESTION OF PRIVILEGE

ALLEGED ANNOUNCEMENT OF A POLICY
MATTER By THE MINISTER OF HEALTH
AND FamirLy PLANNING OUTSIDE THE
HOUSE RE. COMPENSATION TO VICTIMS
OF STERILISATION,

st STk Sy (AiRY) ;AR
aTga, & &7 222 ¥ aga agi 9% firfa-
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&% 7 G fear qr AT A oY ) @
AT Sra FT g7 W AT FT R
gaw! firey fagr srgmr 7 adty wav 2,
’Fﬁramrmwar% frszt g¥ wfa
1 et qzar & gfera ¥ TS & F3v
IJaET wHTaar 7 fam s 7 gafag
g #fere T o fame wm
YT ag gww g gAg ag AE )
gH ST gaqTAIIC & SAHT aIE A
&7 FIT | I JATT TET FF GEHCE
TEHT FTFTTAGN £ |

MR, SPEAKER: There js no privi-
lege guestion involved.

12.15 hrs,

PAPERS LAID ON I'HE TABLE

ANNUAL ACCONTS. STATEMENTS, RE-
VIKWs AND ANNUAL REPORTS, NOTIFICA-
TIONS ETC.

THE PRIME MINISTER (SHRI
MORARJ] DESAl): 1 beg to lay on
the Table:

(1) A copy each of the f.llowing
papers (Hindi ang English versions)
under sub-section (2) of saction 103
oi the Major Port Trusts Act, 1963:

(i) Annual Accounts ~f the Co-
chin Port Trust for the yuur 1973-
74 uand the Audit Report thereon.

(ii) Arinual Accounts of the Co-
chin Port Trust for the yecar 1974-
75 and the Audil Report therecn.

(iii) Annual Accounts of the
Cochin Port Trust for tha yeer
1995-76 anl the Audit Report
thereon.

(iv) Annual Accounts o! the
Paradip Port Trust for the year
1974-75 and the Audit Report
thereon

(v) Annual Accounts of the
Paradip Port Trust for the year
1975-76 andq the Audit Report
thereon.

(vi) Annual Accounts of the
Calcutta Port Trust for the year
1974-75 and the Audit Report
thereon,

(vii) Annual Accounts of the
Calcutta Port Trust for the vear
1975-76 and the Audit Report
thereon.

(viii) Annual Accounts of the
Bombay Port Trust for the year
1975-76 and the Audit Report
thereon.

(ix) Annual Accounts of the’
Madras Port Trust for the year
1975-76 and the Audit Report
thereon.

(x) Annua] Accounts of the
Kandla Port Trust for the Yyear
1975-76 and the Audit Report
thereon.

(xi) Annual Accounts of the
Visakhapatnam Port Trust for the
year 1975-76 and the Audit Re-
port thereon.

(xii) Annua) Accounts of the
Mormugao Port Trust for the year
1975-76 and the Audit Repcrt
thereon.

(2) Four statements (Hindi and

English versions) showing reasons
for delay in laying the papers men-
tioned at item Nos. (i), (ii), (iv)
and (vi) above. [Placed in Library.
See No. LT-112/77].

(3) A copy each of the follow-

ing papers (Hindi and English ver-
sions under sub-section (1) of sec-
tion 619A of the Companies Act,

1956:—

(a) (i) Review by the Govern-
ment on the working of the Cen-
tral Inland Water Transport Cor-
poration Limited Calcutta for the
year 1975-76.

(ii) Annual Report of the Cen-
tral Inland Water Transport Core’
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poration Limited Calcutta, for the
year 1975-76 along with the Au-
dit Accounts and the commentg of
the Comptroller and Auditor Ge-
nera] thereon. [Placed in Library.
See No. LT-113/77].

(b) (i) Review by the Govern.
ment on the working of the Elec-
tronics Corporation »f India, Li-
mited, Hyderabad, for the year
1975-76,

(i) Annual Report of the Elec-
tronics Corporation of India Li-
mited, Hyderabad, for the year
1975-76 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See

No. LT-113/77.].

(¢) (i) Review by the Govern-
ment on the working of the Indian
Rare Earths Limited, Borabay, for
the year 1975-76.

(ii) Annual Report of the In-
dian Rare Earths Limited, Bom-
bay, for the year 1975-76 galong
with the Auditeq Accoanls ard
the comments of the Comptroller
and Auditor General thereon.

|Placed in Library. See No, LT-
118/77.]

(d) (i) Review by the Govern.
ment on the working of the Ura-
nium Corporation of India Limit-
od, Jaduguda, for the yecar 1975-
76.

(ii) Annual Report of the Ura-
nium Corporation of India Limit-
ed, Jaduguda, for the year 1975-
76 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library See
No. LT-113/771].

(4) A copy each of the following
Notifications (Hindj and English

versions) under sub-section (2) of
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section 25 of the Tamil Nadu Motor
Vehicles Taxation Act, 1974 read
with clause (e) (iv) of the Procla-
mation dated the 31st January, 1976
issued by the Presideat in relation
to the State of Tamil Nadu:

(i) G.O. Ms. No. 2341 publish-
€d in Tamil Nadu Government
Gazette dated the 13th October,
1976.

(ii) G. O. Ms. No. 2479 publish-
ed in Tamil Nadu Government
Gazette dated the 13th October,
1976.

(iii) G. O. R. No. 4074 publish-
ed in Tamil Nadu Government
Gazette dated the 20th October.
1976.

(iv) G.O. Ms. 2520 publisheqd in
Tamil Nadu Government Gazette
dateq the 27th October, 1976.

(v) G.O, Ms. No. 2722 publish-
ed in Tamil Nadu Government
Gazette dated the 24th November,
1976.

(vi) G.O. Ms. No. 2732 publish-
ed in Tamil Nadu Government
Gazette dated the 24th November,
1976.

(vii) G.O. Ms, No. 2885 publish-
ed in Tamil Nadu Government
Gazette dated the 8th December
1976.

(viii) G.O. Ms. No. 8352 publi-
shed in Tami] Nadu Government
Gazette dated the 30th Decembor
1976.

(ix) G.O. Ms. No. 14 publisheu
in Tamil Nadu Government Ga-
zette dated the 12th January.
1977.

(5) A statement (Hindi and En-
glish versions) showin: reasons for
delay in laying the Notifications
mentioned at (4) above. [Placed in
Library. See No. LT-114/77].

(8) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
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section 3 of the All India Services
Act, 1951;

(i) The Indian Administrative
Service (Appointment by Promo-
tion) Sixth Amendment Regula-
tions, 1976, published in Notifica-
tion No. G.SR. 853(E) in Gazette
of India dated the 27th October,
1976.

(ii) The Indian Police Service
(Fixation of Cadre Strength) Fif-
teenth Amendment Regulations,
1976. pub'ished in Notification No.
G.S.R. 856(E) in Gazette of India
dated the 30th October, 19786.

(iii) The Indian Police Service
(Pay) Sixteenth Amendment
Rules, 1976, published i, Notifica-
tion No. G.S.R. 857(E) in Gazette
of India dated the 30th October,
1978,

(iv) The Indian Administrative
Service (Pay) Twenty-second
Amendment Rules, 1976, publish-
ed in Notification No. G.S.R. 859
(E) in Gazette of India dated the
1st November, 1976.

(v) The Indian Police Service
(Pay) Fourteenth Amendment
Rules, 1976, published in Notifl-
cation No. G.S.R. 1381 in Gazette
of India dated the 13th Novem-
ber, 1976.

(vi) The Tndian Police Service
(Appointment by Prometion)
Third Amendment Regulatlions,
1976, published in Notification No.
G.S.R. 883(E) in Garette of India
dated the 18th November, 1976,

(vii) The Indian Police Service
(Fixation »f Cadre Strength)
Sixteenth Amendment Regulations,
1976 publishad in N stification No.
G.SR. 894(E) in Garette of India
dated the 23rd November, 1976.
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(viii) The Tndian Police Service
(Pay) Seventeanth Amendment
Rules, 1976, published in Notifi-
cation No. GS.R. 895(E) in
Gazette of India dated the 23rd
November, 1976.

(ix) The Indian Police Service
(Recruitment) Third Amendment
Rules, 1976, published in Notifica-
tion No. G.S.R. 1678 in Gazette of
India dated the 4th December,
1976.

(x) The Indian Police Service
(Fixation of Cadre Strength)
Seventeenth Amendment Regula-
tions, 1976, publishel in Notifi-
cation No. G.SH. 928/E) in
Gazette of India dated the 17th
December, 1976.

(xi) The Indian Police Service
(Pay) Eighteenth Amendment
Rules, 1976, published in Notifi-
cation No. G.S.R. 920(E) in
Gazette of India da'ed the 17th
December, 1976.

(xii) The Indian Administrative
Service  (Fixatlon of Cadre
Strength) Twentyfilth Amendment
Regulations, 1976, published in
Notification No. G.S.R. 946(E) in
Gazette of India dated the 24th
December, 1976.

(xlii) The Indian Administra-
tive Service (Pay) Twentv-fourth
Amendment Rules, 1976, published
in Notification No. G.S.R. 947(E)
in Gazette uf India dated the 24th
December, 1976

(xiv) G.S.R. 1765 published
in Gazette of India dated the 25th
December, 1976 containing corri-
genda to Notification No. G.S.R.
504 published in Gazette of India
dated the 10th April. 1976.

(xv) The All India Service
(Conduct) Seconl Amcnidment
Rules, 1976, published in Notift-

cation No. G.S.R. 1766 in Gazctte
of India dated the 23th December,
1976.
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(xvi) The Indian Administra-
tive Service (Probatian) Fifth
Amendment Rules, 1976. publish.
ed in Notification No. G.S.R. 1767
in Gazette nf India dated the 75th
December, 1976.

(xvii) The Indian Adminisira-
tive Service (Appoiniment by
Selection) Amendment Regula-
tions, 1976, published in Notifica-
tion No. G.S.R. 1768 in Gazette of
Indja dated the 25th December.
1976.

(xviii) The Indian Adminisira-
tive Service (Appointment Ly
Promotion) Foirrth Amendment
Regulations. 1976, published  in
Notification No. G.SR. 1769 in
Gazette of India daled the 26th
December. 1976,

(xix) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Tweatv-faurth Amend-
ment Regulations, 1976, published
in Notification No, G.S.R. 953(F)
In Gazette of India dated the 27th
December. 1976,

(xx) The Indian Administrative
Service (Pavy) Twentv-third
Amendment Rulss, 1975, publish.
ed in  Notification Na. (*.&R.
954(E) in Gazette of India  dated
the 27th Decembn~r, 107¢.

(xxi) The Al Incin Services
{(House-rent Allowance) Rules,
1977, published in Notificarion No.
G.SR. 5(F) in Gazette of India
dated the 4th January 1077

(xxii) The Indian Administra-
tive Service (Pay) Serond An:end-
ment Rules, 1977. published in
Notification No, G.S.R. 45(E) in
Gazette of India dated the 28th
January, 1977.
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(xxiii) The Indian Adminisira-
tive Service (Fixation of Cadre
Strength) Third Amerdiment
Regulation 1977, published in
notification No. G.S.R. 44(E) in
Gazette of India dated the 28th
January, 1977.

(xxiv) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Second Amendment
Regulations, 1977, published in
Notiflcation Noa. 3 S.R. 126 in
Gazette of Tndia dated the 29th
January. 1977.

(xxv) The Indian Forest Seivice
(Cadre) First Amendment Rules,
1977, published in Notification No.
G.SR. 124 in Gazette of India
dated the 29th January, 1977,

(xxvi) The Indian Administra-
tive Service (Pay) First Amend-
ment Rules, 1977, published in
Notification No. GS.R. 125 in
Gazette of India daled the 29th
January, 1977.

(xxvii) The Indian Adminisira-
tive Service (Fixation of Cacre
Strength) Fourth Amendment
Regulations, 1977, published in
Notifiattion No, G.SR, 51(E) in
Gazette cof India dated the st
February, 1977.

(xxviii) The Iadian Adiminisira-
tive Service (Pay) Third Amerd-
ment Rules, 1977. published in
Notification Nn. G S.R. 52(E) in
Gazette of Tndia datel the st
February, 1977.

(xxix) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Fifth Amendment
Regulations, 1977. publisheq in
Notification No. G.SR. 73(E) in
Gazette of India dated the 10th
February, 1977.

(xxx) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Fazt Amendment
Regulations, 1977. published in
Notification Mo, G.S.R., 155 in
Gazette of India dated the 5idth
February, 1977.
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(xxxi) The Indian Forest
Service (Pay) Arrcendment Rules,
1977, published in Notification No.
G.S.R, 243 in Gazette of India
dated the 26th February, 1:77.
The Police

(xxxii) Indian

,S?rvice (Pay) Third Amcndmient

Rules, 1977, published in Nolifica-
tion No. G.S.R. 9T'E) in Garelte
of India daled the 28th February.
19717.

(xxxiii) The Indian  Police
Service (Pay) First Amendment
Rules. 1977, published in NotifiCa-
tion No. G.S.R. 9E) in Garette
of India dated the 28th Fehruary.
1977.

{(xxxiv) The Indian Pulice
Service (Pay) Second Amendment
Rules, 1977, published in Notifi-
cation No., G.S.R. 98E) in Gazette
of India dated the 28th February,
1977.

(xxxv) The Indian Police
Service (Cadre) First Amendment
Rules, 1977. published 'in Notifi-
cation No. G.SR, 285 in (iazette

of India dated the 5¢th  March,
1977.

(xxxvi) The All India Scrvices
(Discipline and Appeal) Amend-
meni Rules, 1977. published in
Notification No. G.SR. 358 in
Gazette of India dated the [9th

March, 1977.

(xxxvii) The Indian Adminis-
trative Service (Fixation of (Cadre
Strength) S-oata Amendment
Regulations, 1977, published in
Notification No. G.S.R. 11%(E) in
Gazette of India dated the 22nd
March, 1977.

(xxxviii) Notification No.
11052/15/76-AIS(II) dated the 10th
November, 1976 containing Cor-
rigandum to Notification No.
G.S.R. 1133—laid on the Table of
Lok Sabha on the 25th October,
1976. [Placed in Library. See
No. LT-1158/77].

CHAITHA 16, 1899 (SAKA)
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President's Pension (Amdi) Rules,
1977, Notification under D.M.C. Act,
1957, a statement and Ministers
(Allowances Medical Treatmen- 'and
other privileges) Amdt. Rules, 1977.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): On be-
half of Chaudhuri Charan Singh, 1
beg to lay on the Table:

(1) A copy of the President’'s Pen-
sion (Amendment) Rules, 1977
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 96
(E) in Gazette of India dated the
28th February, 1977, under sub-sec-
tion (2) of section 5 of the Presi-

dent’s Pension Act, 1951. {[Placeq in
library. See No. LT-116/77].

(2) A copy of Notification No.
100/77-1SG «Hindi an«d English ver-
sions) published .in Delhi Gazette
dated the 21st March, 1977 making
cdrtain amendment to Notification
No. U-13021/17/75-Delhi (i) dated
the 24th March, 1975 uynder sul-sec-
tion (3) of section 450 of the Delhi
Municipal Corporation Act. 1957.

(3) A statement (Hindi and Eng-
lish versions) explaining reasons for
the issue of the above Notification.

[Placed in Library. See No. LT-

117/77].

(4) A copy of the Ministers’ (Al-
lowances, Medical Treatment and
other Privileges) Amendment Rules,
1977 (Hindi and English versions)
published in Notification No. G.S.R.
58(E) in Gazette .,f India dated 1he
2nd February, 1977. under sub-.rec-
tion (2) of section 11 onf the Salaries
and Allowances of M\inisters Act,

1952. [Placed in Library. See

No. LT-118/77].

NOTIFICATIONS UNDER Navy Act, 1957

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): I beg 1o
lay on the Table a copy each of the
following Notifications (Hindi and
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English versions) under section 185 of
the Navy Act, 1957:—

(1y The Navy (Pension) First
Amendment Regulations, 1977 pub-
lished in Notification No. S.R.O.
52 in Gazette of Incia dated the 19ih
February, 1977,

(2) The Navy (Pension) Second
Amendment Regulations, 1977 pub-
lished in Notification No. SR.C. 7%
in Gazette of India dated the 12th
March, 1977. [Placed in Library.
See No. LT-119/77].

President’s Acts under Tamil Nadu
state Legislature (Deleyation of
powers) Act, 19768, Notifications under
Essential commodities Act, 1955 and
under Rice-milling industry (Regula-
tion) Act, 1958 etc,

SHRI RAVINDRA VARMA: On be-
balf of Shri Prakash Singh Badal, 1
beg to lay on the Table: —

(1) A copy each of the following
President’s Acts (Hindi ang English
versions) under sub-section (3) of
section 3 of the Tamil Nadu State
Legislature (Delegaticn of Powers)
Act, 1976:—

(i) The Tamil Nadu Debt Relief
Lawg (Amendment) Act, 1976
(President’s Act. No. 46 of 1976)
published in Gazeite of Tndia daled
the 29th December, 1976.

(ii) The Tamil Nadu Deht Relicl
Laws (Amendment) Act, 1977
(President’s Act, No. 3 of 1977)
published in Gazette of India
dated the 12th January, 1977.
[Placed in Library. See No. LT-
120/771.

(2) A copy each of the following
Notifications (Hindi and English
versions) under suh-section (6) of
gection 3 of the Escentiai Commodi
tieg Act, 1955:—

(i) The Fertiliser (Control)
Eighth Amendment Order 19786,
published in Notification No.
G.S.R. 854(E) in Gazette of India
date¢) the 27th October, 1976.

(ii) The Fertiliser (Movement
Control) Fourth Amendment
Order, 1976, published in Notifi-
cation No. S.0, 696 (E) in Gazette
of India dated the 28th October,
1976.

(iii) G.S.R. 865(E) published in
Gazette of India dateq the 2nd
November, 1976.

(iv) G.S.R. 880(E) published in
Gazette of India dated the 15th
November, 1976.

(v) The Gujarat and Dadra and
Nagar Haveli Rice (Export) and
Paddy (Movement Conirol) Second
Amendment Order, 1976, published
in Notification No. G.S.R. 1975 in
Gazette of India dated the 27th
November, 1976.

(vi) The Rajasthan Paddy
(Regulation of Movement) Order,
1976, published in Nctification
No. G.S.R. 1705 in Gazeite cf Indig
dated the 4th Decemnter, 1976.

(vii) G.S.R. 917(E) published in
Gazette of Tndia dated the 13th
December, 1976, /

(viii) The Fertiliser (Movement
Control) Amendment Order, 1977
published in Notification No.
G.SR. 19(E) in Gazetlte of India
dated the, 15th January, 1977.

(ix) G.SR. 65(E) published in
Gazette of India dated the &th
February, 1977. [Plaaed in Lib-
ray. See No. LT-121/77].

(3) A copy each the following
Wotifications (Hindi an1 English
versions) under sub-section (4) of
section 22 of the Rice-Milling Indus-

try (Regulation) Act, 1958:—

(i) The Rice-Milling Industry
(Regulation and Licensing)
Amendment Rules, 1976, published
in Notification No, G.3.R. 490(E)
in Gazette nf India dated the 29th
July, 1976.

(ii) The TRice-Milling TIndustry
(Regulation and Licensing)
Amendment Rules, 1977 published
in Notiflcation No. G.S.R. 284 in
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Gazette of India dated the 26th
February, 1977. [Placed in Lib-
brary. See No. LT-122/77].

(4) A copy of the Central Ware-
housing Corporation (Amend-
ment) Rules, 1977 (Hindi and
English versions) published in
Nbotification No. G.S.R. 338 in
Gazette of India dated the 12th
March, 1977, wunder sub-section
(3) of section 41 of the Ware-
housing Corporations Act, 1962
[Placed in Library. See No. LT-
123/717].

{5) A copy of the Annual Report
and Certified Accounts (Hindi
and English versions) of the
Tamil Nadu Warehousing Cor-
poration, Madras for the year
1973-74 under sub-section (11) of
section 31 of the Warehousing
Corporatio, Act, 1962 read with
clause (c) (iv) of the Proclama-
tion dated the 31st January, 1976
issued by the President in rela-
tion to the State of Tamil Nadu.

(6) A statemant (}lindi and
English versions) showing rea-
sons for delay in laying the
above Accounts. [Placed iy Lib-
brary. See No. LT-124/77].

(7 A copy »f Neotification No.
G.O. Ms. 341 (Hindi and English
v;rsions) published in Tami] Nadu
Government Gazetle cdated the
7th January, 197€ under sul-scc-
tion (4) of section 27 of the Tamil
Nadu Warehouses Act, 1951 read
with clause (c¢) (iv) of the Pro-
clamation dated the 31st January,
1976 issued by the President in
relation to the State of Tamil
Nadu. [Placed in Library. See
No. LT-125/77].

RarLways ReEp TarIFF (AMDT.)
RuLes 1977

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): 1
beg to lay on the Table a copy of the
Railways Red Tariff (Amendment)
Rules, 1977 (Hindi ard English ver-
sions) published in Notification No.
G.S.R. 405 in Gazette of India dated
the 19th March, 1977 issued under sec-
tion 47 of the Indian Railways Act,

CHAITRA 16, 1899 (SAKA)
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1890. [Placed in Library. See No.
LT-126/77].

NOTIFICATIONS UNDER ExPORT (QUALI-

Ty CONTROL AND INSPECTION) AcT,

1963 ANUAL REPORTS AND AVUDITED
ACCOUNTS ETC.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): I beg to lay on the Table:

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 17 of the Export (Quality
Control and Inspection) Act, 1963:—

(i) The Export of Jute Products
(Quality Control and Inspection)
Amendment Rules, 19768 published
in Notification No. S.0. 4462 in
Gazette of India dated the 20th
November, 19786.

(ii) The Export of Dried Fish
(Inspection) Amendment Rules,
1976 published in Notification No.
S.0. 4494 in Gazette of India dated
the 27th November, 1976.

(iii) The Export of Steel Tubes
and Tubulars (Quality Control
and Inspection) Amendment
Rules, 1977 pubished in Notifica-
tion No. S.0. 60 in Gazette of
India dated the 1st January, 1977.

(iv) The Export of Pipe Fittings
(Inspection) Rules, 1977 published
in Notification No. 8.0. 62 in
Gazette of India dated the 1st
January, 1977.

(v) The Export of Cashew Ker-
nels (Quality Control and Inspec-
tion) Amendment Rules, 1976 pub~-
lished in Notification No. 8.0. 410
in Gazette of India dated the 29th
January, 1977.

(vi) The Export of Canned
Crab Meat (Inspection) Rules,
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1977 published in Notification No.
S.0. 456 in Gazette of India dated
the 5th February, 1977,

(vii) The Export of Carpet
(Quality Control and Inspection)
Amendment Rules, 1977 published
in Notification No. S.0. 825 in
Gazette of India dated the 19th
March, 1977. [Placed in Library.
See No. LT-127/17].

(2) (i) A copy of the Indian
Standards Institution (Certification
Marks) Regulations, 1955 (Hindi and
English versions) under section 22
of the Indian Standards Institution
(Certification Marks) Act, 1952.

(ii) A statement explaining the
reasons for laying the papers at item
(i) above. [Placed in Library. See
No. LT-128/77].

(3) A copy of the Annual Report
(Hindi and English versions) of the
Indian Standards Institution, New
Delhj, for the year 1975-76. [Plac~
ed in Library. See No. LT-129/77].

(4) A copy of the Central Silk
Board Contributory Provident Fund
(Amendment) Rules, 1976 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 1529 in Gazette
of India dated the 30th October, 1976.
under sub-section (3) of section 13
of the Central Silk Board Act, 1948.

[Placed in Library. See No. LT-
130/77].

(5) A copy of the Audited Accounts
(Hindi and English versions) of the
Central Silk Board for the year
1974.75 under sub-section (4) of
section 12 of the Central Silk Board
Act, 1948. [Placed in Library. See
No. LT-131/771.

(6) A copy of the Audit Reporil
(Hindi and English versions) on the
Accounts of the Rubber Board for
the year 1974-75 along with the
statement of Accounts, [Placed in
Library. See No. LT-123/77].

(T) A copy of the Annual Report
(Hindi and English versions) Natio-
na]l Cooperative Development Cor-
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poration, New Delhi, for the year
1975-76 under sub-section (3) of sec-
tion 14 of the National Cooperative
Development Corporation Act, 1962.
[Plaeed in Library. See No. LT-
133/1771.

ANNUAL REPORTS, NOTIFICATIONg ETC.

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): 1 beg to lay
on the Table: —

(1) A copy each of the following
papers (Hindji gnd English versions)
under sub-section (1) of seclion
619A of the Companies Act, 1956: —

(i) Annual Report of the Na-
tional Insurance Company Limit-
ed, Calcutta, for the year 1974
a’'ong with the Audited Accounts
and the comments of the Comp-
troller and Auditor Genera! therc-
on. |[Placed in Library. See
No. LT-134/77).

(ii) Annual Report of the Ori-
ental Fire and General Insurance
Company Limited, New Decihi, for
the year 1974 along with the
Audited Accounts and the Com-
mentg of the Comptrolier and
Auditor General thereon. [Plac-
ed in Library. See No. LT-135/
77].

(iii) Annual Repory of tife New
India Assurance Company Limit-
ed. Bombay, for the year 1975
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon. [Placed iy Library. See
No. LT-136/77].

(iv) Annual Report of the
General Insurance Corporation of
India, Bombay, for the year 1975
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon. [Placed in Library.. See
No. LT-137/77].

(2) A copv of Notification No.
G.0. Ms. 1917 (Hindi and Eng-
lish versions) published in Tamil
Nadu Government Gazette dated
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the 26th January, 1877 issued under
sub-section (1) of section 2 of the
Tamil Nadu Chit Fundg Act, 1961
read with clause (c¢) (iv) of the
Proclamation dated the 31st Janu-
ary, 1976 issued by the President
in relation to the State of Tamil
Ngdu. [Placed in Library. See
No.'LT-138/77].

(3) A copy of the
General Sales Tax (Amendment)
Act, 1976 (Pres'dent’'s Act, No. 40
of 1976) (Hindi and English ver-
sions) published in Gazette of
Indiu dated the 9th November, 1976,
under sub-section (3) of section 3
of the Tamil Nadu State Legislature
(Delegation of Powers) Act, 1976.
[Placed in Library. See Nc. LT-
139/77].

Tamil Nadu

(4) A copy of the Customs Tariff
(Determination of Origin of Ge¢ods
under the Bangkok Agreement)
Rules, 1976 (Hindi and English
versions) published in Notification
No. G.S.R. 863(E) in Gazette of
India dated the 1st November, 1976,
under section 10 of the Customs
Tariff Act, 1975. ([Placed in Library.
See No. LT-140/77].

(5) A copy of Notification No.
G.SR. 1790, (Hindi and English
versions) published in Gazette of
India dated the 25th December, 1976
making certain amendment to Noti-
fication No. G.S.R. 952 dated the
21st June, 1976 under section 51 of
the Finance (No. 2) Act, 1971,
|Piaced in Library. See No. LT-
141/77).

(6) A copy each of the following
Notifications (Hindi and English
versions) under section 296 of the
Income-tax Act, 1961:—

(i) S.O. 4060 published in Gaz-
ette of India dated the 6th
November, 1976.

(ii) S.O. 4061, published in
Gazette of India, dated the Gth
November, 1876.
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(iii) S.O. 4062,
Gazette of India,
November, 1976.

(iv) S.0. 4063,
Gazette of India,
November, 1976.

(v) S.0. 4064,
Gazette of India,
November, 1976.

(vi) S.0. 4065,
Gazette of India,
November, 1976.

(vii) The Income-tax
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published in
dated the 6th

published in
dated the 6th

publicshed 1n
datcd the 6th

publizhed in
dated the 6th

(Seventh

Amendment) Rules, 1976, pub-
lished in Notification, No. S.0.
842(E), in Gazette of India dated

the 30th December, 1976.

[Plac-

ed in Library. See No. LT-142/

77].

(viii) The Income-tax (Second

Amendment) Rules 1977

publi-

shed in Notification No. 23(E) in

Gazette of India,
January, 1977.

(ix) S.0. 578,
Gazette of India.
February, 1977.

(x) S.0. 579,
Gazette of India,
February, 1977.

(xi) S.O. 583,
Gazette of India,
February, 1977.
(xii) S.O. 584,
Gazette of India,
February, 1977.
(xiii) S.0. 585,
Gazette of India,
February, 1977.
(xiv) S.0. 587,
Gazette of India,
February, 1977.

(xv) The Income-tax

dated the 18th

published in
dated the 19th

published  in
dateq the 19th

published in
dated the 19th

published in
dated the 19th

published in
datcd the 19thr

published in
dateq the 19th

(Third

Amendment) Rules, 1977, pub-
lished in Notification No. S.O.

210(E), in
dated the 5th

Gazette of India

March, 1977,

[Placed in Library. See No. LT-

143/771.
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(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section (4)
of section 46 of the Wealth-Tax
Act, 1957:—

(i) The Wealth-tax (Third
Amendment) Rules, 1976, pub-
lished in Notification No. S.O.
T02(E), in Gazette of India, dated
the 3rq November, 1976.

(ii) Th¢  Wealth-tax (Fourth
Amendment) Rules, 1976 publish-
ed in Notification No. S8.0. 732(E),
in Gazette of India, dated the
15th November, 1976.

(iii) The Wealth-tax (Amend-

ment) Rules, 1977 published in
Notification No. S.0. 16(E), in
Gazette of India dated the 12th
January, 1977.

(iv) The Wealth-tax (Second
Amendment) Rules, 1977 publish-
ed in Notification No. S.0. 166
(E) in Gazette of India dated the
15th February, 1977. [Placed in
Library. See No. LT-144/77].

(8) A copy of the Interest-tax
(Amendment) Rules, 1976 (Hindi
and English versions) published in
Notification No. S.0. 843(E), in
Gazette of India dated the 30th
December, 1976 under sub-section
(4) of section 27 of the Interest-
tax Act, 1974. [Placed in Library.
See. No. LT-145/77]1.

(9) A copy of the Gift-tax (Se-
cond Amendment) Rules, 1976
(Hindi ang English versions) pub-
lished in Notification No. S.0. 722
(E), in Gazette of India dated the
12th November, 1976, under gsub-
section (4) of section 46 of the Gift-
tax Act, 1958. [Placed in Library.
See No. LT-146/77].

(10) A copy of the Companies
(Profits) Surtax (Amendment)
Rules, 1977 (Hindi and English ver-
slons) published in Notification No.
S.0. 187(E), in Gazette of India
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dated the 15th  February, 1977,
under sub-section (3) of section
25 of the Companjes (Profits) Sur-
tax Act, 1964 [Placed in Library.
See No. LT-147/77].

(11) A copy each of the follow-
ing Notificat.ons (Hindi and English
versions) under section 72 of the
Delhi Sales Tax Act 1975: —

(i) The Delhi Sales-Tax (Ninth
Amendment) Rules, 1976 pub-
lished in Notification No. F.4(2)/
76-Fin.(G), in Delhj Gazette
dated the 30th December, 1976.

(ii) The Delhi Sales Tax (First
Amendment) Rules, 1977 publi-
shed in Notification No. F.4(62)/
76-Fin.(G), (iii) in Delhi Gaz-
ette dateq the 25th Jaunuary, 197%.

(iii) The Delhi Sales Tax (Se-
cond Amendment) Rules, 1977
published in Notification No. F.4
(78)/75-Fin.(G), in Delhi Gazette
dated the 25th February, 1977.
[Placed in Library. See No. LT-
148/771.

(12) A copy of the Central Sales

Tax (Registration and Turnover)
(Amendment) Rules, 1976 (Hindi
and English versions) published in
Notification No. G.S.R. 962(E), in
Gazette of India dateg the 30th
December, 1976, under sub-section
(2) of gection 13 of the Central
Sales Tax Act, 1956, (Pluced in
Library. See No. LT- 149/71].

(13) A copy each of the following
Notifications (Hindi and English
versions) under section 38 of the
Central Excises and Salt Act, 1944; —

(i) The Central Excise (Twen-
ty-fifth Amendment) Ru'es, 1976,
published in Notification No.
G.S.R. 1608 in Gazette of India,
dated the 13th November, 1976.

(ii) The Central Excise {(Twen-
ty-sixth Amendment) Rules, 1976,
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published in Notification No.
G.S.R. 920(E) in Gazette of India
dated the 15th December, 1976.

(iii) The Central Excise (Twen.
ty-seventh Amendment) Rules,
.1976, published in Notification No.
G.S.R. 1792, in Gazette of India,
dated the 25th December, 1976.

(iv) The Central Excise (First
Amendment) Rules 1977, publish.
ed in Notification No. G.S.R. 96
in Gazette of India dated the 15th
January, 1977.

(v) The Central Excise (Second
Amendment) Rules, 1977, publi-
shed in Notification No. G.S.R.
152 in Gazette of India, dated the
29th January, 1977.

(vi) The Central Excise (Fourth
Amendment) Rules, 1977, publi-
shed in Notification No. G.S.R.
408, in Gazette of India dated the
19th March, 1977.

(vii) The Central Excise (Sixth
Amendment) Rules, 1977, publish-
ed in Notification No. G.S.R. 128
(E) Gazette of India, dated the
25th March, 1877. [Placed in
Library. See No. LT-150/77].

(14) A copy cach of the following
(Hindi and English

versions) issued under the Central
Excise Rules, 1944: —

(i) G.S.R. 1547, published In
Gazette of India, dated the 30th
October, 1976, together with an
explanatory memorandum.

(ii) G.S.R. 872(E), published in
Gazette of India dated the 10th
November, 1976, together with an
explanatory memorandum.

(iii) G.S.R. 878(E) and 879(E),
published in Gazette of India,
dated the 13th November, 1976,
together with an explanatory
memorandum,

(iv) G.S.R. 1607, published in
Gazette of India dated the 13th
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November, 1976 together with an
explanatory memorandum.

(v) G.S.R. 881(E; published in
Gazette of India dated the 18th
November, 1976 together with an
explanatory memorandum.

(vi) G.S.R. 891(E) puplished in
Gazette of India dated the 22nd
November, 1976, together with an
explanatory memorandum.

(vii) G.S.R. 905(E), published in

Gazette of India dated the 1si
December, 1976, together with an
explanatory memorandum.

(vili) G.S.R. 1719, published im
Gazette ot India dated the 4th
December, 1976 together with an
explanatory memorandum.

(ix) G.S.R. 1762, published in
Gazette of India dated the 18th
December, 1976, together with an
explanatory memorandum.

(x) G.S.R. 966(E), published in
Gazette of India, dated the 3lst
December, 1976, together with an
explanatory memorandum.

(xi) G.S.R. 42(E), published in
Gazette cf India dated the 27th
January, 1977, together with an
explanatory memorandum.

(xii) G.S.R. 871(E), published
in Gazette of India dated the 9th
November, 1976, G.S.E. 862(E),
publisheq in Gazette of India,
dated the 17th November, 1976,
G.S.R. 910(E), published in Gaz-
ette of India dated the 8th De-
cember, 1976, G.S.R. 821 (E), pub-
lished in Gazette of India dated
the 15th December, 1976, G.S.R.
1791, published in Gazette of India
dated the 25th December, 1976,
G.SR. 32(E), publisheg in Gaz-
ette of India, dated the 24th
January, 1977, G.S.R. 43(E), pub-
lished in Gazette of India, dated
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the 28th January, 1977, G.S.R. 51
(E), published in Gazette of
India dated the 1st February,
1977 and G.S.R. 70(E), published
in Gazette of India daled the 8th
February, 1977 together with an
explanatory memorandum.

(xiii) G.S.R. 97 published ir
Gazette of India daied the 15th
January, 1977, together with an
explanatory memorandum.

(xiv) G.S.R. 123, published in
Gazette of Indja dated the 22nd
January, 1977 together wilh an
explanatory memorandum.

(xv) G.S.R. 66(E), published in
Gazette of India, dated the 8th
February, 1977 together with an
explanatory memorandum,

(xvi) G.S.R. 90(E), and 91(E)
published in Gazette of India
dated the 26th February, 1977,
together with an explanatory
memorandum.

(xvii) G.S.R. 281, 282 and 283
published in Gazette -of India
dated the 26th February, 1977,
together with an explanatory
memorandum.

(xviii) G.S.R. 102(E), published
in Gazette of India dated the 1st
March, 1977, together with an
explanatory memorandum.

(xix) G.S.R. 109(E)  published in

Cozctte of Indin dated th:  11th
March, 1977, together with an
explanatory memorandum,

(xx) G.S.R. 127(E), published
in Gazette of India dated the
25th March, 1977, together with
an explanatory memorandum.
[Placed in Library. See No. LT-
151/771.

(15) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under section 159 of
the Customg Act, 1962: —
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(i) G.S.R. 867(E) published in
Guazetle of India dated the 5th
November, 1976, together with an
explanatory memorandum.

(ii) G.S.R. 876(E) published in
Gazette of India dated the 12th
November, 1976, together wilh an
explanatory memorandum.

(iii) G.S.R. 893(E), published in
Gazette of India dated the 22nd
November, 1976 together with an
explanatory memorandum,

(iv) G.S.R. 896(E) published in
Gazette of India dated the 23rd
November, 1976, together with an
explanatory memorandum.

(v) G.S.R. 897(E) published in
Gazette ot India dated the 24th
November, 1976, together with an
explanatory memorandum.

(vi) G.S.R. 902(E) published in
Gazette of India dated the %7th
November, 1976 together with an
explanatory memorandum,

(vii) G.S.R. 903(E) published
in Gazette of India dated the 29th
November, 1976 together with an
explanatory menorandum.

(viii) G.S.R. 1720 published in
Gazette of India dated the 4th
December, 1976 together with an
explanatory memorandum.

(ix) G.S.R. 909(E) published in
Gazette of India dated the 8th
December, 1976 together with an
explanatory memorandum.

(x) G.S.R. 1723 published in
Gazette of India dated the 11th
December, 1976 together with an
explanatory memorandum.

(xi) G.S.R. 919(E) published
in Gazette of India dated the l4th
December, 1976 together with an
explanatory memorandum.

(xii) G.S.R. 926 (E) published
in Gazette of India dated the 16th
December, 1976 together with am
axplanatory memorandum.
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(xiii) G.S.R. 930(E) published
in Gazette of India dated the 18th
December, 1976 together with an
explanatory memorandum.

(xiv) G.S.R. 951 published in
Gazette of India dated the 24th
December, 1976 together with an
éxplanatory memorandum,.

(xv) G.S.R. 1(E) published in
Gazette of India dated the 1st
January, 1977 together with an
explanatory memorandum.

(xvi) G.S.R. 7T(E) and 8(E)
published in Gazette, of India
dated the 6th January, 1976 to-
gether with an explanatory
memorandum.

(xvii) G.S.R. 39 published in
Gazette of India dated the 8th
January, 1977 together with an
explanatory memorandum.

(xviii) G.S.R. 67 published in
Gazette of India dated the 8th
January, 1977 together with an
explanatory memorandun.

(xax) G.S.R. ]J1(E) and 12(E)
published in Gazette of India
dated the 11th January, 1977 to-
gether with an exp'anatory memo-
randum.

(xx) G.S.R. 20(E) and 21(E)
published in Gazette of India
dated the 15th January, 1977 to-
gether with an explantory memo-
randum.

(xxi) G.S.R. 26(E), 27(E) and
28(E) published in Gazette of
India dated the 22nd January,
1977 together with an explanatory
memorandum.

(xxii) G.S.R. 29(E) published
in Gazette of India dated the 22nd
January, 1977 together with an
explanatory memorandum.

(xxiii) G.S.R. 30(E) and 31(E)
published in Gazette of India
dated the 24th January, 1977 to-
gether with an  explanatory
memorandum,
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(xxiv) G.S.R. 60(E) published
in Gazette of India dated the Tth
February, 1977 together with an
explanatory memorandun,

(xxv) G.S.R. 61(E) published in
Gazette of India dated the T7th
February, 1977 together with an
explanatory memorandum.

(xxvi) G.S.R. 63(E) published
in Gazette of India dated the 7th
February, 1977 together with an
explanatory memorandum.

(xxvii) G.S.R. 67(E) and 68(E)
published in Gazette of India
dated the 8th February, 1977 lo-
gether with an  explanatory
memorandum.

(xxviii) G.S.R. 69(E) published
in Gazette of India dated the 8th
February, 1977 together with an
explanatory memorandum.

(xxix) G.S.R. 84(E) published
in Gazette of India dated the 24th
February, 1977 together with an
explanatory memorandum.

(xxx) G.S.R. 85(E) published
in Gazette of India dated the 24th
February, 1977 together with an
cxplanatory memorandum.

{(xxxi} G.S.R. 106(E) pub-
lished in Gazette of India dated
the 7th March, 1977 together with
an explanatory memorandum.

(xxxii) G.S.R. 107 (E) and
108 (FE) published in Gazeite of
India dated the 9th March, 1977
together  with  an explenatory
memorandum,

(xxxiit) G.S.R. 111(E) pub-
lished in Gazetle of Indian dated
the 11th March, 1977 togcther
with an explanatory memorandum,

(xxxiv) G.S.R. 112(E) publish-
ed in Gazette of India dated the
11th March, 1977 together with
an explanatory memorandum.

(xxxv) G.S.R. 113(E) publish-
ed in Gazette of India dated the
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11th March, 1977 together with
an explanatory memorandum.

(xxxvi) G.S.R. 407 published
in Gazette of India dated the 18th
March, 1977 together with  an
explanatory memorandum,

[Placed in Library. See No. LT-
152/77].

(16) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish wversions) under sub-section
(5) of section 53 of the Tamil Nadu
General Sales Tax Act, 1959 read
with clause (c)(iv) of the Procla-
mation dated the 31st January,
1976 issued by the President in
relation to the State of Tamil
Nadu: —

(i) G.OMs. No, 68 published
in Tamil Nadu Government
Gazette dated the 23rd January,
1976.

(ii) G.O.P. No. 211 published
in Tamil Nadu Government
Gazette dated the 10th March,
1976.

(iii) G.O.Ms. No. 219 published
in Tamil Nadu Government
Gazette dated the 17th March,
1976.

(iv) G.O.Ms. No. 1347 publish-
ed in Tamil Nadu Government
Gazette dated the 13th October,
1976.

(v) G.O.Ms. No. 1363 published
in Tamil Nadu Government
Gazette dated the 13th Octo-
ber, 1976.

(vi) G.O.P. No. 1417 published
in Tamil Nadu Government
Gazette dated the 5th October,
1976.

(vii) G.O. Press No. 606 pub-
lished in Tamil Nadu Government
Gazetted dated the 15th Novem-
ber, 1976.

(viii) G.0.Ms. No. 1536 publish-
ed In Tamil Nadu Government
Gazitte dated the 15th Novem-
ber, 1976.
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(ix) G.O.Ms. No. 1583 publish-
ed in Tamil Nadu Government
Gazette dated the 1st December,
1976.

(x) G.0.Ms. No. 1534 published
in Tamilt Nadu Government
Gazette dated the 1st December,
1976.

(xi) G.O.P. No. 1760 published
in Tamil Nadu Government
Garzette dated the 29th December,
1976.

(xii) G.O.Ps. No. 72 published
in Tamil Nadu Government
Gazette dated the 2nd February,
1977.

(xiii) G.O.Ms. No. 80 published
in Tamil Nadu Governmensi
Gazette dated the 2nd February,
1977.

(xiv) G.O.Ps. No. 169 published
in Tamil Nadu Government
Gazette dated the 3rd February.
1971.

{xv) G.O.Ms, No. 1908 publish-
ed in Tamil Nadu Government
Gazette dated the 9th February,
19717.

(xvi) G.O.Ms. No. 163 publish-
ed in Tamil Nadu Government
Gazette dated the 23rd February,
19717.

(xvii) G.O.Ps. No. 535 published
in Tamil Nadu Government
Garzette dated the 11th December,
1974.

(xviii) G.O.P. No. 752 puh-
lished in Tamil Nadu Government
Gazette dated the 16th July, 1975

(xix) G.O.P. No. 883 published
in Tamil Nadu Government
Gazette dated the 20th August,
1975.

(xx) G.O.Ms. No. 110 pub-
lished in Tamil Nadu Govern.
ment Gazette dated the 29th
Octoker, 1975.
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(xxi) G.O.P. No. 1399 publish-
ed in Tamil Nadu Government
Gazette dated the 18th November,
1975,

(xxii) G.O.Ms. No. 1540 pub-
lished in Tamil Nadu Govern-
ment Gazette dated the 2nd
February, 1976.

(xxiii) G.O.Ms. No. 90 publish-
ed in Tamil Nadu Government
Gazette dated the 18th February,
1976.

(xxiv) G.O.Ms. No. 348 pub-
lished in Tamil Nadu Govern-
ment Gazette dated the 17th
April, 1976.

{(xxv) G.O.P. No. 394 publish-
ed in Tamil Nadu Goverimeni
Gazette dated the 19t March,
1976.

(xxvi) Memorandum No.
2'v291/111(2) /75-7 published in
Tamil Nadu Governmernt Gazette
dated the 28th April, 1976.

(xxvii) G.O.Ps. No. 99 pub-
lished in Tamil Nadu Government
Gazette dated the 19th May, 1876.

(xxviii) G.O.Ms. No. 637 pub-
Iished in Tamijl Nadu Govern-
ment Gazette dated the 26th May,
1976.

(xxix) Memorandum No.
48532/111(2)/75-2 published in
Tamil Nadu Government Gazette
dated the 2nd June, 1976.

(xxx) G.O.Ms. No. 783 pub-
hished in Tamil Nadu Government
Gazette dated the 7th July, 1976

(xxxi) G.O.Ms. No. 931 pub-
lished in Tamil Nadu Government
Gazette dated the 21st July, 1976.

(xxxii) G.O.Ms. No. 932 pub-
lished in Tamil Nadu Govern-
ment Gazette dated the 18th
August, 1976.

(xxxiii) G.O.P. No. 1049 pub-
lished in Tamili Nadu Government
Gazette dated the 25th August,
1976.

(xxxiv) G.O.Ms, No, 1087 pub-
lished in Tamil Nadu Government
Gazette dated the 18th August,
1976.

(xxxv) G.O.Ms. No. 1392 pub-
lished in Tamil Nadu Covern-
ment Gazette dated the 29th Sep-
tember, 1976.

(17) A statement (Hindi and
English versions) showing reasons
for delay in laying the Notifications
mentioned at (xvii) to (xxxv) of
(16) above.

|Placed in Library, See No., LT-
153/771.

(18) (i) A copy of Notification
No. G.O.Ms. 778 (Hindi and Eng-
lish wversions) published in ‘Tamil
Nadu Government Gazette dated
the 23rd June, 1976 malking certain
amendment to the Indian Stamp
Rules, 1925, under sub-section (2)
of section 75A of the Indian Stamp
Act, 1899 read with clause (c)(iv)
of the Proclamation dated the 31st
January, 1976 issued by the Presi.
dent in relation to the State ot
Tamil Nadu.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the ahova Noti-
fication.

{Placed in Library. See No. LT-
154/771].

REVIEWS AND ANNUAL REPORTS, A

STATEMENT, BUDGET ESTIMATES OF

DVC ror 1977-78, AND BHAKRA

MANAGEMENT BoArRD (AmMDT.) RULES.
1976

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 1
beg to lay on the Table: —

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companic; Act,
1956:

(a) (i) Review by th» Govern-
ment on the working of the
Rural Electrification Corporation,
New Delhi, for the year 1975-76.
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(ii) Annual Report «f the
Rural Electrification Corporation,
New Delhi, for the year 1975-76
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor Ueneral
thereon.

(b) (i) Review by the Govern-
ment on the working of tne
National Projects Construction
Corporation Limited, New Delhi,
for the year 1975-76.

(ii) Annual Repoit of (he
National Projects Construction
Corporation Limited, New Delhi,
for the year 1975-76 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

|Placed in Library. See No. LT-
155/717].

(2) (1) A copy of the Annuul
Report (Hindi and English ver-
sions) of the Damodar Valley
Corporation along with the Audit

Report an the accounts thercof for
the year 1974.75, under sub-secction
(5) of section 45 of the Damodar
Valley Corporation Act, 1948.

(i) A  statement (Hind: and
Engiish versjons) showing recasons
for delay in  layving the ubove
report,

[ Elaced i Library, S2> No. LT-
156/77 1.

(3) A copy of the Dudget Esti-
mates (Hindi and English versions)
of the Damodar Valley Corporation
for the year 1077-78, unde: ub-
section (3) of section 44 of the
Damodar Valley Corporation A,
1948.

[Placed in Library. Sze No. 1,T-
157/77).

(4) A copy of the Bhakra
Management Board (Amendment)
Rules, 1976 (Hindi and English
versions) published in Notification

No. G.S.R. 1709 in Gazette of India
dated the 4th December, 1876, under
sub-section (3) of section 97 of the
Punjab Reorganisation Act. 1968.
{Placed in Library. See No. LT-
158/77].

AuDITED AccOouNTs oF E.S.I.C. ¥ror

1972.73, 1973-74 & 1974-75 RevistDd

AND Bubncer EsTimaTEs orF E.S.I.C.

FOR 1976-77 & 1977-78 RESPECTIVELY,

A STATEMENT 1r¢., DELAY 1IN LAYING

PAPERS AND STATEMENTS 1re. ACTION
TAKEN

SHRI RAVINDRA VARMA: 1 beg
to lay on the Table:

(1) A copy each of the following
papers (Hindi and Englisn ver-
sions) under scction 36 of the Em-
ployees State Insurance Act, 1948: —

(i) Audited Accounts of Lhe
Employees’ State Insurance Cor-
poration for the year 1972-73 to-
gether with the Audit Report
thereon.

(i1) Audited Accounts of the
Employees’ State Insurancg Cor-
poration for the vear 1973-74 to-
gether with  the  Audit  Report
thercon.

(ii1) Audited Accounts of the
Employees’ State Insurance Cor-
poration for the year 197%-75 to-
gether with  the  Audit  Repo-t
thereon.

(iv) Revised Estimates for the
year 1976.77 and Budosey Eiti-
mates for the year 1977-%78 of the
FEmployecs™ State Insurones  Cor-
poration.

(2) A statement showin: reasons
for delay in laying the vapers moen-
tioned at (i)  to (i) of item (1)
above.
|Placed in Library. See No. LT-
159/717].

(3) The following stalements
showing the action taken by the
Government on various assurances,
promises and undertakings given
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by the Ministers during the various
sessions of Lok Sabha:

Fourth Lok Sabha

(j) Statement No. XLIII—
Tenth Session, 1970.

(i) Statement No. XXXI—
Eleventh Session, 1970.

(iii) Statement No. XXXVIII—
Second Session, 1971.

Fifth Lok Sabha

{iv) Statement No. XXVI-
Third Session, 19%1.

(v) Statement No. XXXIII.—
Fourth Session, 1972.

(vi) Statement No. XXIII—
Eight Session, 1973.

(vii) Statement No. XXI—
Ninth Session, 1973.

(viii) Statement No. XIX-—
Twelfth Session, 1974.

(ix) Statement No. XXIII—
Thirteenth Session, 1975.

(x) Statement No. VII-—-
Fifteenth Session, 1975.

(xi) Statement No. VIi—
Sixteenth Session 1976.

(xii) Statement No. 11—
Seventeenth Session, 1976.

{Placed in Library. Sce No. LT-
160/77].

ANNUAL REPORT OF DEVELOPMENT

CouNcIL FOR AUTOMOBILES, AUTOMO-

BILE ANCILLARY INDUSTRIES ETC. FOR

1975-76, NOTIFICATIONS, REVIEWS AND
ANNUAL REPORTS

INT AN oft aX FwERt oy
HiriG, § Ay — [T, % 0T A3, 12
7 Ifsa T FIATT 5 G9T qIT 9%
WA § 1
(1) A copy of the Annual Report
‘(Hindi and English versions) of the

Development Council for Auto.
| mobiles, Automobiles Ancillary In-
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dustries, Transport Vehicle Indus-
tries, Tractors, Earth-moving
Equipment and Internal Combustion
Engines, for the year 1875-76, un-
der sub-section (4) of section 7
of the Industries (Development and
Regulation) Act, 1951. [Placed in
Library. See No. LT-161/77].

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential Commo-
ditieg Act, 1955:—

(i) The Copper (Prohibition of
Use in the Manufacture of Elec-
trical Cables and Wires) Amend-
ment Order, 1976 published In
Notification No. S.0. 750(E), 1
Gazette of India dated the 23rd
November, 1976.

(ii) The Copper (Prohibition of
Use in the Manufacture of Elec-
trical Cables and Wires) Amend-
ment Order, 1977 published in
Notification No. S.O. 59(E) in
Gazette of India dated the 3lst
January, 1977.

[Placed in Library. See No. LT-
162/717].

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:

(a) (i) Review by the Govern.
ment on the working of the
Hindustan Cables Limited, for the
year 1975-76.

(ii) Annual Report of the
Hindustan Cables Limited, for the
year 1975-76 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(b) (i) Review by the Govern-
ment on the working of the
Bharat Heavy Electricals Limited,
for the year 1975-76.

(ii) Annual Report of the
Bharat Heavy Electricals Limited,
for the year 1975-76 along with
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the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
163/77].

12.14 hrs.

FINANCIAL COMMITTEES (1976
77)—A REVIEW

SECRETARY-GENERAL: 1 beg tc
lay on the Table a copy of ‘Financial
Committees  (1976-77)—A  Review'
(Hind; and English versions).

PARLIAMENTARY COMMITTEES--
SUMMARY OF WORK

SECRETARY-GENERAL: I beg to
lay on the Table a copy of the ‘Parlia-
mentary Committees—Summary of
Work’ (Hindi and English versions)
pertaining to the period 1st June,
1976 to 18th January, 1977.

1215 hrs.

CALTEX [ACQUISITION OF SHARES

OF CALTEX OIL REFINING (IN-

DIAY LIMITED AND OF THE UN-

DERTAKINGS IN INDIA OF CAL-

TEX (INDIA) LIMITED] BILL—
' contd.

MR. SPEAKER: We will now take
up ITtem No. 15 for consideration.

SHRI O, V., ALAGESAN (Arko-
nam): Sir, I welcome this Bill brought
by the Minister for Petroleum Shri
Bahugunaji. It concerns an area in
our economy which is both crucial
and strategic. This is the culmina-
tion of a process that began quite
some time ago. Over the years, there
has been 3 demand in this House and
also among the public that the three
foreign refineries should be nationa-
lised. The two bigger ones of the
three refineries have already been
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nationalised and now the proposal is
to take over the management and
ownership of the Caltex Refinery.

12.16 hrs.
[KuMART ABHA MAITI ip, the Chairl,

Now, these refineries were esta-
blished in the early 1950s and there
was an agreement that these refiner-
ies shou.d not be mationalised before
the expiry of 25 years. Now, it is
because of that that an agreement
had to be entered into for the take-
over of the three foreign refineries.
What the previous Government has
done is being continued and, in this
connection, I would like to say that
when these foreign people were in-
vited to establish refineries in India,
the country had absolutely no oil
technology and so we invited them
to come here and set up their refin-
eries. But now we have developed
our technology, we have increased
production and we have increased our
refining capacity—which is more than
even the consumption requirements of
the people today.

This is not 5 small achievement. It
is not a small achievement, in a pe-
riod of 25 years, to be in a position
to say good-bye to the foreign re-
finery owners and to have acquired
the position where our technologists
are in a position to go to other coun-
tries and establish refineries ang offer
technological assistance. It has to
be admitted that this is not a mean
achievement. When I say that this
is the achievement of the Congress
Party, 1 do not deny the part that the
Prime Minister has played in our
Party. It is unfortunate that the Fin-
ance Minister should have disowned
everything that had been done be-
fore and denieg the economic advan-
tages that have accrued to him at the
time of his taking over. He might
have done it out of pique or pettiness,
but from the national point of view,
it was short-sighted. I would like
to cite an opinion from a reputed
magazine. The Economist of London;
it is neither for the Congress Party
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nor against the Janata Party, This is
what it has to say on the inheritance
of the Janata Government in the eco-
nomic field—this issue is dated March
26, 1977:

“For all its inbuilt political con-
fiic‘tsl the Janata Party has far fewer
economic constraints to worry ab-
out than previous governments, The
foodgrain buffer stock stands at
18 m. tonnes and foreign exchange
rescrves at more than three billion
dollars. Thus the two biggest
Lurdles to deve'opment have been
cvercome. Shortages of raw mate-
risls, transport and power have also
largely disappeared. Exports are
rising by 30 per cent and industrial
growth by 10 per cent this year. It
is a good inheritance. If properly
managed, it could be the basis for
a successful assault on poverty and
unemployment.”

This is what a neutral magazine has
said about the inheritance of the pre-
sent Government, as to what the pre-
vious Government has achieved,

The story of Bombay High is a
miracle story, and I wish that the
present Minister, who is known for
his dynamism, pushes forward the
progress that has already been achiev-
ed and tries to produce more and
more of crude, both on and off-shore,
because, we are in a very tight posi-
tion with regard to supply of crude.
The import bill of crude which was
less than Rs. 200 crores some years
ago, owing to the rise in prices of
crude, in these years has gone up to
about Rs. 1,200 crores. So, we have
to hasten exploration of oil, the search
for o0il, both on and off-shore,
and see that this deficiency is made
up as quickly as possible. I hope,
under the present Minister, we will
achieve self-sufficiency jin crude pro-
duction, so that we need not depend
on others. It is a large out-go of
foreign exchange—to the tune of
Rs. 1,200 crores—which this country
cannot afford.
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Because of the five-fold increase in
crude prices, the prices of petroleum
products here in this country have
gone up. Several Committtes have
gone into this question. I would
appeal to the hon. Minister to see
whether the prices of these petroleum
products like kerosene, petrol, diesel
and also cooking gas can be brought
down by any means. I know the
difficu ty. This is because the prices
of crude are going up and are
threatening to go up further. Under
these circumstances, it will be a tall
order to ask the Minister to reduce
the prices to any considerable ex-
tent, but still I would request him to
pay his attention to this aspect and
see if it would be possible for him to
reduce the prices especially of kero-
sene which Is used by the poor peo-
ple of this country.

We have g programme for expan-
sion of refining capacity. @ We have
undertaken to establish a second re-
finery in Assam at Bongaigaon; we
are going to almost double the capa-
city of the Koyali refinery and we
propose to establish a new refinery
at Mathura. Ag far as the expansion
at Koyali is concerned and the second
refinery in Assam is concerned, I
have nothing to say, but I would like
the Minister to consider my sugges-
tion that it will be more profitable
to have refineries on our coasts than
inland. In fact, the crude that is pro-
posed to be taken to Mathurg would
be landed at some place in Saurashtra
and would be taken through the
pipeline. I would like the Minister
to examine my suggestion whether it
wil] be more economical and useful
from various points of view {o have
coastal refineries instead of inland
reflneries, In that connection, I
would like to plead that since you
are taking over Caltex Refinery in
Visakhapatnam on the east-coast ex-
pansion of that may be considered,
You have to plan more and more
refineries in the country to meet the
growing demand. Now the demand
has been artificially contained be-
cause of the high prices of crude and
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setroleum  products. I think, last
rear the rise in demand is about less
Jhan 2 per cent. If you allow con-
sumpt.on, if proper price levels are
maintained, prices are reduced, the
consumption would go up by not less
than 5 per cent, every year. You have
to plan for more refineries and there
I would appeal to you to plan refi-
neries on the coasts. Shri Biju Pat-
naik, who is sitting by the side of
Shri Bahuguna, ijs a very dynamic
person and he brought into existence
the Port of Paradeep. But for his
perseverence and dogged action that
Port would not have been brought
into existence. 1 would suggest a
new refinery in that place and another
refinery in Tuticorin which is fast
developing into an important indus-
trial centre. You will certainly ex-
pang the existing coastal refineries ‘in
Madras and Cochin and if you think
of the refineries on the West Coast
barring the two refineries in Bombay
which have already been taken over,
you may think of Goa as a very suit-
able location, It is necessary that
the refining capacity should be in-
creased and that way we should have
the necessary crude for feeding these
indigenous refineries, That will help
us to reduce the import bill; not only
that, it will reduce our dependence
on other countries which may vary
their policy in times of crisis. It is
absolutely mecessary that we go in
for more energetic and more inten-
sive exploration of oil. Several re-
gicns like off-shore Cauvery, Orissa
Off.shore region and Off-shore Kutch
region have been leased out to foreign
cempanies. For the present, the hon.
Minister is engaged more in poli-
ticking. If he diverts part of his
attention to  these things, he will
achieve miracles.

So I would once again appeal to
the Minister to look into these mat-
ters. I know he has just taken over,
but, during the next session of Par-
liament. I hope he will come with a
more comprehensive statement of
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policy and action that he proposes

to pursue.

1 welcome this Bill and give my
support to it,

SHRI DINEN BHATTACHARYA
(Serampore): I could not welcome
this Bill fully., It is a backlog im-
posed by the previous government on
the present government. Why don’t
you call it 5 negotiated purchase? It
is neither nationalisation nor take-
over. You will be astonished to
know how long the negotiations con-
tinued. 1 have heard Mr. Malaviya
spoke here on so many occasions and
everytime coming and saying, ‘We
are taking active measures to take
over all the oil companies including
the Caltex, both refining and market-
ing.’ After all it is good that as soon
as this new government took up the
responsibility, 9t has come forward
with the Bill and Mr. Bahuguna, able
no doubt he is, has brought it in this
session. But I will request him to at
least look into this Bill and its full
implication,

Why have you decided to pay com-
pensation to a company which has
looted our country so long and so
much? You are paying Rs. 13 crores
as compensation.. ..

AN HON, MEMBER: More than
that.

SHRI DINEN BHATTACHARYA:
then you are also taking up the res-
ponsibility of paying their taxes. Why?
My question to the Minister is: Why?
Why cannot you take it over and tell
these peorple, ‘You have taken enough
money. What was your total invest-
ment and how much mcney you have
repatriated to your own country by
way of exploitation which was allow-
ed by the previous government dur-
ing its last 30 years rule?” I do not
know on what basis the compensa-
tion was assessed. Mr. Malaviya took
so many years to calculate and find
out as to what are the assets of these
companies. How do you arrive at
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this figure? Why do you take up the
responsibility of paying the taxes due
by these companies to the govern.
ment including income-tax and wealth
tax? Why? That is my question to
the Minister, to at least satisfy not
this Hquse alone, but the whole coun-
try also.

The whole country looks to you
that you will at least finitiate a new
policy in this matter, We want to be
self-reliant so far as the petroleum
products are concerned. My f{friend,
Mr, Alagesan, was telling as to why
the prices of petroleum products have
gone up. Don’t you know the actual
price of crude and the refining costs?
And what are the taxes you are levy-
ing? I know because 1 have some
connection with some automobile in-
dustries. I know the condition of the
automobile factoriess. Why are our
cars not being sold in the market? It
is because of, the increase in the pet-
rol prices. And then our poor vil-
lagers are suffering for the abnormal
increase in kerosene prices. Madam
Chairman, you come from West Ben-
gal. Do you know the actual pro-
duction cost of one litre of petrol?
If you calculate, it wil] be Rs. 1.20.
But what is the price in the market?
It is Rs, 1.40 in cities.

v

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
That is the posted price.

SHRI DINEN BHATTACHARYA:
What is the amount of taxes you are
levying? If you reduce the taxes,
automatically, the price will come
down. I would request the Gov-
ernment to at least look into this
matter.

The Members on the Opposite side
are laughing. They wanted to reap
the harvest. Now, Mr. Barua comes
and laughs at it and says please re-
duce the cost. When we were pre-
viously asking him in this regard,

' everytime the then Government came
up with a statement that they could
not do that. I have been in the Lok
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Sabha since 1962, Mr. Chavan is also
sitting by his side. He was the Fin
ance Minister at one time. He alsi
took the steps to impose abnorma
rate of excise duty.

My second question is regarding
the employees. I know thousands of
employees i Caltex were retrenched
when the computerisation was intro-
duced by this foreign company, In
Ca'cutta itself, from their Head
Office, hundreds of employees—clerks
ang others—were retrenched and
they have not been provided with any
alternative job. Many of these em-
ployees are still without a job. They
are not getting any alternative job
anywhere. Their cases may kindly
be considered sympathetically, It
will be better if you can provide
them with job i these taken over
companies.

1 have already mentioned about the
higher rate of profits earneq by Cal-
tex. In the past they had already
repatriated crores of rupees. Still
they will be a hang-over on you, on
this new Government. After all the
total amount may be taken into con-
sideration.  What are their total
assets? I do not get any hint either
from your Financial Memorandum
nor from the Statement of Objects
and Reasons. I know that this is the
fault of the previous Congress Gov-
ernment who have been boasting
about ushering in a big socialist
State. I say the calculations for
knowing the assets of the company
could not be made for the last so
many years. The whole matter is
most surprising.

Shri Alagesan has mentioned that
for crude we have to depend on the
foreign suppliers, 1 wonder why?
Why did their Government (Censors)
take up measures promptly so far as
off-shore drilling and other explora:
tion works are concerned? So far as
West Bengal is concerned, you aban-
doned the idea of off-shore explora-
tion. Some experiments were made
over there spending lakhs of rupees.
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1. do not know the result. We have
not been informeq about that so far.

I would appeal to you to kindly
look to this matter at the earliest so
that we may be releived of the ex-
ploitation by this foreign big oil
monopolist even for on-shore and
off-shore exploitation.

I know that if you make a serious
attempt you will succeed. You will
get all cooperation not only from us.
hut from the people of the whole
country. Lastly, I request you to look
into the tax-structure of the petroleum
products and the kerosene products
so that the people could get these
things at cheaper rates.

PROF. R. K. AMIN (Surendra-
nagar): I have moved an amendment
to omit the words ‘free of income-tax'.
Was this Bill prepared by the previous
Government, before this Government
came into power? Has this been kept
without any change by the present
Minister? How is it that this clause
bas been allowed? 1Is it by some
contrivance? 1 say thig because civil
servants in their negotiation include
such things though it may not be the
policy of the Government. When you
say 8 per cent income-tax free, the
effective rate becomes 13 per cent. Is
there any loan raised by Government
of India in regard to which interest is
paid at 13 per cent. If not, then this
is inconsistent with the Government
policy. So, this should be examined
and enquired into as to who did this?

SHRI CHITTA BASU (Barasat):
This Bill provides for cent-per-cent
acquisition of Caltex India Ltd. So far
as the proposition of taking over of
the assets is concerned it is a wel-
come move. But it is surprising to
know that this take over measure is
not in keeping with the professed ideas
of the Minister concerned. Caltex is
one of the three %ig foreirn oil
companies functioning in this country
for a long time. This foreign oil
company in this country did not really
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allow us to develop our own njitional
economy petroleum. Petroleum in-
dustry occupies a very strategic
position in the national economy ot
our country. It is related to the deve-
lopmental projects of our country. It
is also vitally related to the defence of
the country. Self-reliance in the petro-
leum industry can hardly be over-
emphasised. 'That being the case, the
previous Government, during the long
period of thiry years, have not really
paid proper attention for the attain-
ment of self-reliance in this respect.
The foreign companies were allowed
to repatriate huge sums of money
from this country by way of loot and
plunder of our national economy. It
was in the fitnes of things that the
present Government should reverse
that process.

As far as the attitude of the pre-
vious Government goes, they were to
woo the foreign private® companies’
investment in this country. They widely
opened the floodgates for the multi-
nationals in this country. Their policy
was not to restrict the foreign invest-
ment in the country. The policy of
the previous Government was also not
to attain self-reliance in this country.
(Interruptions) Sir, it is amazing to
note that the present Government is
also following in the footsieps of the
predecessor Government. I know that
it is a fait accompli for the hon.
Minister. Negotiations were not .con-
ducted by Shri Bahuguna. And the
agreement was also not finalised by
him. The agreement was entered into
by the previous Government and he
is just following it up.

Madam Chairman, while making
this comment I also want to know
from the hon. Minister whether he is
examining the economics of the Caltex
to know what was the actual invest-
ment of the Caltex in India and what
was the total amount repatriated
by them during these years. So far
as the economics of the foreign com-
pany as well as its performance is
concerned, it would be evident from
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tho fact that their repatriation has
been already of a big order. I have
got with me the figures in my posses-
sion to show that in the year 1963,
these three foreign oil companies had
repatriated a sum of Rs. 100 crores
annually. That being the case, the
generpl pattern of the foreign oil
company, Caltex cannot be an excep-
tion.

So far as Burmah-Shell is concerned,
I have got my figures to show that
they have made an investment of
Rs. 67 crores. They have repatriated
about Rs. 30 crores. This is the
general pattern of exploitation or loot
of the foreign oil companies that are
operating in India. Therefore, 1
strongly disapprove of the idea of
paying such a huge amount of money
of about Rs. 14 crores by way of
purchasing their assets, It would
only mean the negation of the natio-
nal policy. It is net justified,

‘Therefore, even at this stage, I ask
the Government of India to reconsider
this proposal. In this connection. I
would only refer to Dr. Tanzar, a
well-known petroleum expert as to
what he says namely, that India
should not malign all foreign oil re-
fineries and pay no compensation. He
further says that considering the
cnormous profits they have made,
these companies deserve no compensa-
tion. May I draw the attention of
Shri Bahuguna to the example set by
the Chilean Government with regard
to the International Copper Company?
It is in the fitness of things that the
Janta Party should also follow the
example sct by the Chilean Govern-
ment in the matter of nationalisation
of the International Copper Company
in Chile. It was the expectation of
the people, the desire and expectation
of the country as also this House.
And during the past few years, we
had always collaborated and sur-
rendered ourselves to the interests of
the foreign investment in our country.
Is it not the time for you to rise up
and say that India belongs to the
people of India and we want to build
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a national self-reliant economy and
India will not remain an arena of
exploitation by the oil cartels.

Madam Chairman, in Clause 11 the
Government proposes to reserve the
right of altering the condition of work
and service of the present employees.
It might be necessary to bring about
further changes but that should not be
to worsen the condition but for better-
ment of the life of workers already
employed there. May I seek an as-
surance from the hon. Minister that
if alterations are necessary they will
not be to the disadvantage of the
workers who are already working
under Caltex India Litd.? May 1 also
have another assurance to the effect
that the government will improve
upon the condition of the workers
there?

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Madam Chairman. I
welcome the Bill to take over this
foreign concern particularly in the
petroleum industry which is extremely
important for our national economy.
At the same time, I have my reserva-
tions and I would like to say that the
amount of compensation that is being
paid is very high as here is a foreign
company which has derived tremen-
dous profits by exploiting our country.
Earlier also I have maintained that
the compensation amounts that are
being doled out to the foreign com-
panies in this country should certainly
not reach phenomenal proportions.

I am quite aware that the Minister
himself does agree with me on this
point. All I would like to request him
is that when Parliament thought fit to
amend the Constitution and give
further rights to Parliament in the
matter of compensation to foreign
companies please take that out of the
cold storage and see that you make full
use of it. In this connection, may I
also point .out that in the procgss you
may not throw the baby out with
the bath water. Keep what is good.
There were good legislations in the
past 30 years and there have been



171 Caltex (Acq. of

[Shrimati Parvathi Krishnan]

many wrong also., My submission is:
Throw the dirty water but keep the
baby.

Then Madam Chairman, I would al-
so like to join with Mr. Dinen Bhat-
tacharya in requesting that the prices
of Petroleum products be brought
down but he forgot one important fact,
namely, for a long time on the Floor
of the House and outside house-wives
have been agitating against raising
the price of cooking gas. As far as
working women are concerned cook-
ing gas is a modern thing that is of
great use for them but its price is
going up. While the production cost
of cooking gas is only Rs. 8 or Rs. 9
per cylinder after the various duties
that have been imposed, the actual cost
of the cooking gas is in the region of
Rs. 28 or Rs. 32 per cylinder. 1 would
request the Minister that he should
examine this matter and see how
much relief he can give to the house-
wife. When we want to raise our
country’s standard and take the
country forward, it is not enough to
say: Well affer all we believe in our
traditions. We believe in our great
heritage and. as such, why not go
back to cow-dung cake. That is the
reply which is often given, and that
you will agree with me on this.
Therefore, 1 take this opportunity to
sty that when you are taking a fur-
ther step forward to see that the
petroleum industry comes more and
more under Indian management and
you are going to build up self-reliance,
you have {fo build up the whole
structure of it and be in a position to
enable our people to benefit from this
both in terms of the availability and
in terms of the ability of the people
to purchase this.

Madam, one more point. I do not
want to repeat many of the points
that Mr. Chitta Basu raised. I have
also noted them, and I would support
him in much that he has said.

One point I would like to say is
that 1 wold like to take this opportu-

APRIL 6, 1977

Shares and of 172
Undertakings) Bill

nity of saying that when these con-
cerns are being taken over and being
nationalised, you can take your trade
unions into confidence also because we:
in the trade unions, since we have to
examine the balance sheets year after
year when discussing bonus, since we
have to examine the balance sheets
when we are discussing our wage
relations and so on, we are also in
a position to have our points of view
and stick to them in regard to com-
pensation because I think we would
be able to tell vou very much of the
manner in which the money is being
channelled away through pipelines
either going abroad or through the:
perquisites that are given to the higher
officers or the higher echelons of these
companies. This has been a sore
point throughout the country and That
is why you will find very often that
our public sector hag required techni-
cians and good officers. They can be
weaned away by these foreign com-
panies because of these perquisites
and thercfore, we in the trade unions
should be given an opportunity to
state our point of view so that on the:
basis of that you can assess what is
rightful and what is not and take the
good points because that would be
exactly establishing democratic norms
not only as far as Parliament is con-
cerned, not only as far as political
power is concerned, but democratic
norms throughout the structure and
the basis of our country as a whole
in a’l spheres of life and in all spheres
of activity. and I hope the Minister
who is renowned for being a dynamic
person, who is renowned also for
cherishing such democratic norms will’
show the way and blaze the trial for
establishing such democratic norms at
least within the limits of his own
Ministry.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Madam Chairman, now
this is a very welcome move by this
Government. The previous govern-
ment has earned over Rs. 300 crores
of foreign exchange and built up the
reserve. Now, I want to know what
is the basis of paying this Rs. 13
crores and odd in foreign exchange In
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several years to come and paying a
very "high rate of interest. What I
want is that the Minister should nego-
tiate with this Caltex Company and
reduce that amount from Rs. 13 crores
to Rs. 5 crores or Rs. 6 crores and
pay The lumpsum and get rid of this
I think the Minister will accept my
suggestion.

There are some flats which were
previously on lease with the Caltex
Company and some of the officers
have purchased those flats and they
have paid their own money and they
have made several improvements. But
some enginer or officer in 'the Minlstry
somehow or the other wants to acquire
these quarters also and I want to
know what is the basis. This would
be mere appropriation of the private
people’s property. I want to know, is
there not any basis for acquiring
these flats. I request the Minister to
go into these details. These flats which
were purchased by the individual
officers of the Company must not be
taken over and they should be with
those people. They were having the
registered deeds with them, they have
paid their own money and the Caltex
Company has renounced its lease deed
also. Then there is no basis for the
Government to acquire these flats and
it would be great injustice to do so.
It will be a great injustice to the
officers who have purchased these
flats. About the Staff, the minisfer
should see that they now work with
much more interest, because so long
they were working for a foreign com-
pany. Now they will be working for
the government and for the people of
this country. So, they will have to
give of their best so that the cencern
may ruh profitably and bring prospe-
rity to the country.

13.00 hrs.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
Madam Chairman, I propose that we
proceed with the Bill without adjourn.
ing for lunch, because there is a
heavy business before the House.
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MR. CHAIRMAN: Is it the s=nse of"
"the House that we continue fo sit.
during lunch hour also?

HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the House-
agrees to this proposal.

SHRI VINODBHAI B, SHETH
(Jamnagar): Madam Chairman, this is
not a controversial Bill. Some of the
members have criticised the take-over
and some have supported it. ‘Those:
who have supported it think that it is.
part of the nationalisation of oil re-
fineries and oil compaines. I hope all
hon. members who have supported this:
Bill will in future support tho take-
over of some of the companies in
which investments have been made by
the communist countries also.

This Bill is a legacy of the former
government. The benefits given to
the company include tax exemptiomn
along with the interest. I do not know
whether section 15 of the Income-tax
Act needs amendment to exempt the
interest. Besides Rs. 13 crores bheing
given for the capital, there is the tax
on capital gaing amounting to Rs. 4.29
crores which the government is going
to undertake. The interest comes to-
Rs. 1,05.35,883. 1If all these are added
up, we are handing over nearly Rs. 20
crores to this company. This was:
negotiated by the former government.
I hope our dynamic minister will look
into the matter of tax-free interest and
capital gains fax and see whether the
company should bear it. Tax includes
penalty. So, if the income-tax de-
partment finds that some penalty is:
to be imposed under section 271 (1)
(a) or 271 (1) (c), will the govern-
ment pay the penalty also? These:
questions arise in my mind and I hope
in the minds of other hon. Members
also.

How was the figure of Rs. 13 crores
arrived at? Is it the market value?
We do not know the break-up of the
shares of the company. We do
not know which method has been
adopted for arriving at this figure,
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"“The House is ignorant about that. 1
“would request the Minister to tell the
House how this figure of 13 crores has
been arrived at.

There is another clause which relates
to take over by the Government the
premises of the employees of the Cal-

"tex company. This clause is legally un-
enforceable, morally unjustifiable and
socially callous. We cannot take over
the premises of the employees who
come from the middle class families.
The Government has no right to inter-
fere with the contractual agreement
"between the company and the emplo-
yees. The employees have not pur-
chased these flats from the company.
They have purchased it from the
landlords. The company have not
‘even given loans to the employees.
‘They have taken loan from outside
“and paid interest on that. Some have
purchased these premises in the name
of their wives. In case of divorce,
there will be difficulty for the Govern-
ment in allotting the premises. There-
fore, I would request the hon. Minis-
ter that this section 72 should be omit-
“ted or deleted from the statute. I
“think all the cases should be looked
into. There should not be any discri-
mination among the employees of
three companies, ESSO, Burmah Shell
and Caltex, and they should be given
justice.

SHRI VAYALAR RAVI (Chirayin-
kil): Madam, Chairman, I welcome
this Bill. This is the baby of the old
"Government which Mr. Bahuguna is
‘carrying. I do not want to discuss
the policy but I am sorry the ruling
party members still have anti-Con-
gress feelings in their minds. I wish
1o tell my friends on the treasury
benches that the Congress Government
mever ignored the petroleum indus-
try. Everyone knows that the previ-
ous Guvernment had a definite policy
on petroleum. When the US experts
came ¥n 50s and gave their opinion
#that oll tould not be found here, the
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then Goverameny of gmala refused to
accept their advice and they went
back. 1 agree that Soviet experts
did find oil in Assam.

In 1961 the production of indigen-
ous crude was 0.45 million tonnes, it
has gone up to 6.8 million tonnes in
1971-72 and to 7.5 million tonnes in
1974-75. Mr. Chitti Babu will under-
stand this. |

AN HON. MEMBER: What about

imports?

SHRI VAYALAR RAVI: We import-
ed 7 million tonnes in 1974-75. But
the share of these two foreign com-
panies—Caltex and Burmah Shell—
had been reduced considerably.
Against their import of 2.9 and 1.1
million tonnes, it has considerably
gone down in 1974-75 to 1.2 and 0.48
million tonnes. So, the Government
was able to reduce the import of crude
0il by these foreign companies in
1974-75. 1t is true that we have to
depend upon foreign crude because
our indigenous production is not
enough, and we have to spend Rs.
1200 crores in foreign exchange.

If you look at the statistics, you
will find that in 1971-72 it was only
Rs. 192 crores in foreign exchange.
It was in 1971-72 that the previous
governmen{ came to parliament. In
1974-75 it is Rs. 1200 crores. If the
OPEC countries in Geneva have done
something, why do you blame the
previous government for, #t? As a
result of this attack on the economy,
not only India but all the developing
countries had to suffer. I am not
defending the OPEC countries’ deci-
sion. I am sorry for the decision of
the OPEC to help capitalist countries.
That decision did not help the deve-
loping countries in Asia and Latin
America. The money earned by the
OPEC was put in American banks.
Unfortunately it was their decision.

Shares and of 176
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Therefore, don't abuse the previous
government saying that it had no
policy. It had a policy. We have
found oil in Bombay High. I hope
Mr. Bahuguna will continue the pro-
cess. I am sure he has no all-com-
munist mania.

Now about the employment and
distribution policies. Some refineries
are producing crude and petroleum
products and selling them to the IOC.
The IO0C employees are geiting all
the benefits like bonus, while the
producing units are not getting any
benefit at all, For example, T will cite
the case of the Cochin refinery to the
Minister. That refinery does not have
a distribution agency. The agency
is the IOC—The issue of paying bonus
arose. The Cochin refinery emplo-
yees could not get a single paisa as
bonus in 1974-75, because they were
told that losses were being incurred.
Meanwhile the distribution agency
employees, viz. those of the IOC got
a bonus of 20 per cent because of the
pricing policy. The hon. Minister
-should look into the pricing and dis-
tribution policies,

We have petrol bunks under the
name of Hindusthan and Bharat. But
the distribution is made only from the
production of the Cochin refinery.
‘The names are different. The com-
panies have gone. Why can't we have
a single distribution agency? Let all
the petrol bunks be put up. by the
IOC. Let the refineries exist as pro-
ducing units; and let there be another
distribution agency. It will help us
better. The Cochin refinery makes
the supply to all the petrol bunks in
Kerala and Tamil Nadu. The refinery
‘workers will then be benefited. In
this connection, I would urge upon
the Minister not to fall into the trap
of some of the notes put up. When
an idea was mooted to increase the
capacity of the Cochin refinery, a
proposal was made for the super tan-
ker to come to the Cochin port. When
-this idea was mooted by the Petro-
leum Ministry, it was said that they
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can have a pipeline from Bombay to
Cochin. This was a funny idea. It
sobotaged the whole programme of
the government. I hope the Minister
will be careful about this funny idea.

I am pointing out this because the
people of Kerala are sore that the
super-tanker berth has been denied
to the Cochin Reflnery. The capacity
of the Cochin Refinery has already
increased and it can refine more crude.
I think the total capacity of the State
sector refineries is 20.1 million tonnes.
It can be increased if the Cochin Refi-
nedy can be expanded, and that can
be done if you help to establish a
super-tanker berth at Cochin. If you
allow a super-tanker berth to come
up in Cochin, the entire south will
will be supplied by the Cochin Refl-
nery.

The employees should be complete-
ly protected. Government have taken
a wise decision to cut down the sala-
ries of the high-paid officials from
Rs. 10,000 to Rs. 5,000. It is a very
good decision. You must fix a ceiling
on the salaries of high-paid emplo-
yees of the refineries, be it the Manag-
ing Director or anybody. There should
be a uniform policy regarding the
salary for the managerial and other
cadres and the disparity should be
reduced between the ordinary work-
er and the highest paid employee.

I agree with the view expressed
here regarding compensation, Even
though I belong to the previous Gov-
ernment, I am not able to appreciate
the agreement under which the Gov-
ernment decided to pay a high com-
pensation and write-off tax arrears. I
do not know whether this Government
can do anything about it. Perhaps,
they have to honour the commitments
of the previous Government. Other-
wise, Government will lose their cre-
dibility. I am very sorry that the pre-
vicus government agreed to such a
high compensation and I want to ex-
press my regret for it.
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Shri Ram Gopal Reddy made a
suggestion that we can pay the com-
pensation in one lump sum rather than
in five instalments. Since our foreign
exchange reserve position is very good,
we can pay it in a lump sum and
thus save the interest payment.

While wishing the hon. Minister
every success in this Ministry, which
is a very complicated one on account
of the foreign exchange involved, I
wish to say that the hon. Minister
has to look to the interests of all the
regions of the country. For instance,
Shri Alagesan referred to the Madras
Refinery and I have referred to the
Cochin Refinery.

SHRI O. V., ALAGESAN: I have
also referred to the Cochin Refinery.

SHRI VAYALAR RAVI: The hon.
Minister comes from UP and the
Mathura Refinery is still in difficulties.
I hope that along with the Mathura
Refinery, the Madras and Cochin Refi-
neries will also flourish. I hope he
will give equal importance to all the
three refineries.

I congratulate the hon. Minister and
support the Bill.

SHRI H. N. BAHUGUNA: Madam
Chairman, I am beholden to the hon.
Members who have given their very
valuable suggestions while discussing
this Bill on the floor of this House.
My hon. friend, Shri Alagesan, with
his vast experience of the actual
working of this Ministry, has given
many suggestions.

I can assure him that the location
of refineries has got to be inter-con-
nected with the availability of crude
and the prospecting of crude which is
going on both in the Bay of Bengal
as well as in the Kutch area. We
are not at the journey’s end so as to
indicate where we propose to put up
our new refineries. Obviously, they
will have to be put up at particular
points where crude can be made
available. It has been suggested that
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it should be put up only at the coast.
But the whole complexion of the:
country is such that regional imbal-
ance and many other considerations:
have to be taken into account.

The consumption point has also to
be kept in view. Whether we carry
crude or petroleum products is a ques-
tion ultimately of economics and we:
have to see what is more economic
in the over-all interests. I can assure
you that no other consideration will
weigh with this Government, with me,
except the wellbeing of the people of
this country, providing them  with.
the cheapest possible fuel or energy
and the location will, therefore, be:
decided on that basis.

Another point has been raiseq by
almost every speak about compensa-
tion. It is not really compensation.
The word “compensation” has its
own meaning and, therefore, I do not
want to use it. I am merely saying
that an amount in consideration of
the take-over is being paid. As youw
know, this is an international, foreign
company, and for good reasons or for
reasons best known to the predecessor
Government and their negotiating
team, all this has been agreed upon
by the Government of India.

I am not one who would say that
there has been no petroleum policy,
if T may say so. If there is anything
which can be said to the utmost credit.
of the last 20 years of Congress rule-
in India, it is this particular field
where India has gone ahead at a
speed and in a manner which I would
say remains a matter of pride for this:
or any developing nation.

It is another point that mistakes
might have been committed here and
there. Shrimati Parvathi Krishnan
was quite right. One should never
throw out the baby with the bathwater,
The bathwater is there, I am only
trying to isolate the baby from the:
bathwater. There have been mistakes
here and there which have got to be
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taken care of, avoided, but funda-
mentally in the sector of petroleum
and petroleum products it has been
to a large extent a policy of self-reli-
ance and public ¢r State ownership
of the means of production.

It was asked how we arrived at this
Rs. 13 crores. I do not want unneces-
sarily to present the case as a defence
counsel would do—I am not saying
everything that I should be expected
to say—but the written down value of
the assets of Caltex and all those un-
dertakings which are taken over in
4heir books of accounts would be rea-
sonably such as to make us accept
this amount as a fair price for the
take-over.

My eminent and hon. friend who is
a leading advocate has raised the
question about income-tax and the
Teason for exempting them from pay-
ment of income-tax. He has asked
what would happen to penalties to be
imposed on Caltex, if any, for the past
years or the current year. So far as
the liability of Caltex on many ac-
counts, whether it be income-tax or
wther taxes or duties which &are in
dispute, is concerned, we have to see
4that we do not give away the entire
amount all at once. So, we are keep-
ing some amount behind so that over
three or four years when their liabili-
ties vis-a-vis the Government with
Tregard to income-tax and other n.at-
ters are cleared up, we have an amo-
unt from which we can make the
deductions necessary.

That is why, we are doing it in
jnstalments and it would not be pos-
sible if we are really to give the
entire sum to them. I quite zgree
with the calculations of my hon.
friend with regard to Vinod Seth.
His calcu'ations are not wrong by
and large; they are just a little here
and there, but they are near the point
so much approximating to the actual
amount. But the point is that so far
as capital gains tax is concerned, it is
to be done in rupee basis. We have
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helped them with money and they
gave back that money to the Govern-
ment. It is true that they take away
Rs. 13 crores; it is not Rs. 13.—4.29
crores. Then there would be about
Rs. 8.71 crores. Obviously, it is mnot
intended to reduce the take over
price, or the take over cost or mcney
in consideration of take over. The
net is 13, that is, you see somewhere
or other, if the hon. Members should
like to say: I do not want to make it
part of the records of the House, be-
cause we have got still an oi! company
and I do not want to get involved
with them on the pattern, this parti-
cular pattern. I will have to keep M
my mind the various views expressed
here. But, right now, if we are {o put
and present the case in support of all
that this Bill contains, perhaps it may
not be in the national interest. There-
fore, I want to tell the Members here
and assure them that we do not want
to give any amount more than neces-
sary and I wish we could withho'd
this. But the thing has gone to a
length where the country’s commit-
ment has gone rather far or is irrevoc-
able, unless we are to come down upon
a policy of expropriation or a policy
declaring that we sha ] not pay any-
body anything.

Shrimati Parvathi Krishnan is quit®
right in pointing out about 31D re-
garding the Constitution Amendment
Bill which this House had the privi-
lege to pass in the 5th Lok Sabha with
xegard to compensation. As far os
31D is concerned, it is quite right.
But the point is that unfortunately
the predecessor Government never
used it for a day, never used it for a
moment. I assure here that we do
propose to take it out of the cold
storage and make use of it as much as
possible and as far as- possible. Un-
fortunately, we cannot deal with
either thing one way or the other.

My hon. friend was talking about
the question of Soviet investment. I
do not know much about that. Se
far as Soviets are concerned, the basic
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help has Been in the public sector.
We have already taken the public
sector with us. There is no question
of taking over Russian interests ex-
cept where they are in private com-
panies or I do not know how far they
are. The point is that socialist bloc
came in this country and helped in
the basic field in the public sector.
Others came in various other fields.
I am: not going into controversy. But
we take over on the same ground or
whosoever runs that particular indus-
try irrespective of colour.

A point has been raised about the
employees and there are two parts of
it. As far as this particular clause
about changing the terms and condi-
tions of the employment to which
some of my hon, friends felt disturb-
ed is concerned, I can assure them
that there is no intention on the part
of the Government to change any of
the terms and conditions of the em-
ployment of workmen. Instead 1
give full assurance for the workmen
that we do not want to change them
but not for those people who are in
that category, who are not workmen,
who are supervisory staff and other
covenented officers and those who have
perks and salary which are not in
tune with our total wage policy.
Rs. 8000 including perks or excluding
perks is not a salary which I can give
to anyone. Either that man has got
to come down to our terms within
our wage structure or I cannot create
a special field for this type of people.
There is mo question of hurting or
harming any other set of employees.

So far as the employees who were
retrenched by the Caltex earlier are
concerned, if any of them is of any
use to us, in our new refineries or in
our new organisation, certainly, he
will be considered and I will be there
to consider them. But in these refine-
ries or in these particular place where
there is no possibility of having com-
puterised work, there is no possibility
of brivging them back in those very
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places. I am sorry, I have to say,
with regret, no on that score.

There has been a lot of talk about
pricing policy. We are not talking
now on this. But with a goodwill on
all sides and a good wish on all sides
for reducing the prices, something can
be done. But how do we go about? I
welcome the suggestion made by Mrs.
Parvathi Krishnan of asking the trade
unions how to go absut it. I am re-
questing her right now, through you,
Madam, that she may kindly make a
working paper for a reduction of oil
prices or petrol prices or, for that
matter, any price and I am willing to
sit with them to work on that econo-
mics. The trade wunions do know
more than what many of us do. I
have knowledge of them because I
myself have been one of them.

My point is that someone has to
make a start and do something about
it. I am quite willing to go into the
whole question along with them if
they can tell me how to go about
that matter. There are certain things
which are inevitable in the context of
rising oil prices all the world over.
That has to be kept in mind and, T
am sure, we cannot give unnecessry
hope to the people that something is
going 1o happen when we know that
the journ=y has mot come to an end
in the matier of self-sufficiency in
petroleum or its derivatives.

Somn hing was said about the rate
of interest, why 8 per cent. Again,
1 sav. it is part of the bargain. That
is not something which unilaterally
the Government has done. There has
been a bargain struck between the
Government ang the Caltex. Every-
thing is a byproduct of that bargain.
Some people will say, “Why not the
Janata Party Government overthrow
that bargain and have a new one?".
These are not the things which are
done by a great nation of ours. The
continuity of Government and the con-
tinuity of the commitment or, for
that matter, the credibility of the
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Government is a matter of great im-
portance and we should do nothing
which may in the international world
create a scare against the Indian eco-
nomic system or against the various
sort of things that are connected with
our economy,

Npw, though I very much dislike i,
there are many multi-nationals in this
country. They are already here. They
are in the field of drugs; they are in
many other fields and in very strate-
gic fields. Yet, I cannot do much
about it in 7 or 10 days. After all, if
somebody has crept in here for the
last 50 years or 40 years or 30 years
or 20 years, one will have to think
what to do about it at least for many
months. We cannot with one shot
say, “Look, you take Re.l/- and go
back home”. The Constitution says
that., Under the Constitution, I will
be entitled to take away any industry

for Re. 1/-. No court can cha'lenge
that in view of the Constitution
Amendment. But that will create a

situation in which perhaps our society,
as constituted today, is not willing to
go nor we are ready for that absolu-
tely new type of thing which involves
many considerations.

I cannot create socialism in the Pe-
troleum Ministry. Obviously, that is
not a byproduct of petroleum. If it
were so, I would have done it. Socia-
lism js not a derivative of petro’eum.
But I can assure the hon. Members
one thing. Everybody knows my
views. I am a socialist. I do believe
in socialism; I do believe in public
ownership of the means of produc-
tion. We should have more and more
of it. But I do also believe that we
have a democratic way of life, We
have to proceed in a particular man-
ner. We have to do many things.
But democracy is equally important,
Therefore, we have got to see that
we don't do things in haste.

One thing more that as was said
was about cowdung. I would appeal to
the whole¢ nation to save cowdung.
We don’t want it to be wasted. Apart
from other uses, the farm and field
needs it is a basic inorganic fertilizer.
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In fact, cowdung is more precious to
me thap many other things, but to-
day we are wasting a lot of it. We
have to develop a cowdung technolo-
gy which involves the gas system
of cooking for the rural areas. It is
not the housewiveg in the towns and
cities who really matter in this con-
nection. I don’t say that they ocon’t
matter; they do matter in the eco-
nomy of the country but the vast
number of mothers and sisters of the
rural areas are dealing with cooking
more than anyone else is doing, and
it is they who have to be told how
to save it. Therefore, the technology
of using cowdung gas for producing
food and yet saving cowdung for the
farms as inorganic manure nas to be
persued more and more, for which
we need the assistance of the Hon.
Members as well ags a deliberate
policy on the part of the government
to pursue that line and to assist and
help those putting up this typa of
plants.

Now, Mr. Alagesan was quite right
when he saig that when the refinery
was put up there was an agreement
made in 1950 that for twentyfive years
there shall be pno takeover. This, in
fact, is therefore a continuation of
the terms of the agreement made at
the time of the factory or refinery or
particular organisation being brought
into this country. But I can assure
you that it is not a bad bargain. In
spite of the fact that one can say
that there could be still less payment,
to say that they have taken away
hundreds of crores of rupeeg js also
not physically correct. But I don’t
want to enlarge on this as I have to
deal with one more company in this
particular field and many more in
the field of drugs and fertilizers. But
I would sayv that what has becen done
has beep done in good faith and T
smell no rat in it. In fact, the who'e
thing was processed under an Ord’-
nance and that Ordinance wag publir
property.

Now. regarding the employees,

some Hon. Members raised a voint"

about some premises. Some flats ir.
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Bombay—about 29 or 30 of them—
+and some perhaps in Delhi were rented
by Caltex and Caltex then gave
:them over to the officers as perquisites.
When we announceq our policy 1n
1974 (‘we’ means the Government of
India—angd it is a continuing thing,
whoever may be there) they passed
over these flats to the senior empio-
yees, who purchased them out of
“their hard-earned money, and a num-
ber of them—twelve to my know-
ledge—are occupying these flats even
today as owners; and Caltex wag to
surrender the lease. I may say that
the whole thing was processed even
before I became the Minister of
petroleum. As the Prime Minister
said the other day, we have been here
only a few days and the whole
trouble is that it hag to pass through
so many stages by reason of the
Tequirements of law. So, nven be-
fore T hecame the Minister the Bill
“bad been processed at 4]} levels and
I signed it later on as my baby. I
accept it; I don’t say that there is
anything wrong about the whale
thing. But as for 7(2), there is really
an element of mischier in it. When
the discussion comes up on tha+ parti-
cular thing, at that point I will muke
my observations. but 1 can assure von
at this juncture about one thinz—
that it is not our intention to throw
out those, who have purchased these
houses. from the flats. We are very
sorrv that Caltex should have Aon-
such a thing and put these peopls in
a quandary.

Suppose those officers An Nat want
t~ corvae, Where do T put mv new
officers? In which premises? I have
no house. I have to provide a hnuse.
Therefore, I am between the Devil
and the Deep Sea. Nevertheless.
we chall try to find come method by
which we can reduce the mischinf in
this. The mischief is we were tak-
ing over the rights of the emnlovee:
without providing for any paymenrt
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thereon. It is true, Constitutionally
and legally there is the difficulty; I
admit that. Suppose we say that we
pay them some money in considera-
tion of this particular thing contained
in Cl. 7(2) or so. But I cap assure
you that, by and large, the policy
woulg be not to disturb them, even
if we are put to some inconvcnience.
If the law is needed to be changed
to that extent, I have to go back to
my colleagues; I cannot do it unilate-
rally. The thing came up only a day
before; some people came {0 me only
a day before, in the night at about
9.00 p.m, .I did not really have the
time. I have to consult my col-
leagues. It has to go {o the Cabinet
Therefore, right now, I would plead
patience with the friends who have
any difficulty in this, and I can assure
them that, so long as I am at the

helm of affairs, I make this commit-
ment that I do not propose to dis-
turb these people who have purchas-
ed these flats and whose ownership
has already been established before
the introduction of this Bill. If some-
thing js done today or yesterday, I
am not going to bother. The mischief
in the law is there. But that will be
attracted only if I were to interfere
with the rights of that particular
person, and 1 say that we do not
propose to interfere with those rights;
we do not want to trouble anybody:
it is not our business ty do that. I
am sorrv, Caltex had played ducks
and drakes with us. It was not a
correct thing for a company of the
standing of Caltex to put us against
our own Indian brethren and make
this Government face them—Caltex
taking all the praise saying ‘we gave
you this’. We know thet this has
happened. The company was going.
They knew that they did not have
to surrender any right. They had no
business to surrender any right. On
that very point, T have to talk to
Caltex since they have done it. They
have also to tell me how they pro-
pose to do and what theyv propose to
do in the matter. I only hope that
they are no more doing that. What-
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ever has happened has happened. It
is only 12 quarters. But if you go
on extending this favour surreptiti-
ously, it is not a correct thing to do,
it jg not a correct behaviour,

In the end I would say that I am
again grateful tg my friends who
have suggested many things beyond
the scope of this Bill, with regard to
larger policy frame of petroleum,
crude, its production, and 0 on. I
would only say that I need the good-
will of the whole House and the
people,. Government will have to
have the luck to find more oil. In
respect of oil, it is luck and pluck
both. Millions and billions of rupees
have been spent round many coun-
tries, but they have not been able to
strike a single well. Therefore I am
'only prayimg, hoping and expecting
that we wil] strike more oil. I am
more than sure that India's destiny is
linked up with energy, and energy
we shall have.

DR. HENRY AUSTIN (Erankulam):
The hon. Minister has said that he
would try to find more oil. Will he
give an assurance—or at least say
that he will look into it—that the
remaining places where prospecting
was proposed to be taken up will be
taken up. I have particularly in view
my constituency, off the coast of my
constituency, Ernakulam in Kerala,
where some surveys have already
been undertaken, Throughoui Kerala,
people are waiting for some such en-
couragement. I hope, under the
Minister’s dynamic leadership, the
areas in Kerala will be taken up.

SHRI H. N. BAHUGUNA: We are
at the moment on Caltex. I cannot
make a random speech. I can assure
him that, wherever oil is available,
off-shore or on-shore, it will be our
endeavour to bring that oil up.

SHRI VAYALAR RAVI: Regarding
Caltex take-over, about employees,
will the Minister announce that there
will be labour participation in the
management?
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SHRU H. N. BAHUGUNA: The
policy in this respect has pot been
changed by this Government but I
would say that to the question of:
participation of labour in manage-
ment, we have to give a careful
thought and at the appropriate time
we would come to that. But as I
said, the basic policy of the Govern-
ment in this regarq has not been
changed by us.

SHRI M. S. SANJEEVI RAO
(Kakinada): As you know, the
foreign companies wha bhad taken
lease on the East Coast are not going
ahead at all. What action ig being
taken?

SHRI H. N: BAHUGUNA: They
had tried one well, but found it
barren and they arce not doing their
job. But right now it does not arise
in relation to this Bill.

SHRI ANNASAHEB GOTKHINDE
(Sangli): The hon. Minister has said
that he would protect those {ransac-
tions which the Caltex had entered
into in respect of gome premises. We
would like to know whether that
protection would be afforded to the
transactions entered into before the
introduction of this Bill or before the
appointed day.

SHRI H. N. BAHUGUNA: I have
already said that those that have
come within the purview of this Bill
are supposed to be between 1974 to
1976. That is the period governed
by Section 7(2). Whatever is covered
by that, I am talking of that only.

MR. CHAIRMAN: The question is:

“That the Bil] to provide, in the
public interest for the acquisition
of the shares of Caltex Oil Refining
(India) Limited and for the acqui-
sition and transfer of the right,
title and interest of Caltex (India)
Limited in relation to its under-
takings in India and thereby to
secure that the ownership gnd con-
trol of the petroleum products pro-
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duced by the Caltex Oil Refining
(India) Limited, and marketed and
distributed by the said undertak-
ings, in India, are o distributed
as best to subserve the common
good, be taken into consideration,”

The motion was udopted.

MR. CHAIRMAN: Now, we will
take up clause by clause considera-
tion of the Bill. There are no amend-
ments to clauses 2 to 6. The question
is:

“That clauses 2 to 6 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 6 were added to the
Bill.

Clause 7— [Special provision; as to
certain rights and interests held
by Caltex (Indig) before the
appointed dm].

SHR] RAM JETHMALANI (Bom-
bay North West): I beg to move:

Page §5,—
after line 5 insert—

“Provided further that nothing
in thig sub-section shall apply to
any transaction involving the
delivery of possession actual or
constructive of residential pre-
mises by Caltex (India) before
the appointed day, either upon
transfer, surrender or relinquish-
ment or otherwise of a right or
interest therein in favour of the
owner Or a person who is or was
an employee of Caltex (India) or
a spouse or child of such an em-
ployee, or the Joint Hindu Family
of which such employee was a
member.” (1)

SHRI VINODBHAI B. SHETH: I
beg to move:
Pages 4 and 5.—

omit lines 84 to 46 and 1 and 2
respectively’ (11)
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Page 5, line 6,—
for “(3)” substitute “2)" (12)

Page 5, line 7,—
omit “or sub-section (2)”(13)

SHRI RAM JETHMALANI: Madam
Chairman, now that the principle of
the Bill hag been accepted in full, 1
only want to make one cbservation.
While I fully accept the dJynamic
socialism of the hon. Minister as well
as the central core of the Marxist
teaching which I hear on the other
side. 1 must make it clear that one
of the copious causes of injury to our
national interest in the matter of
de'velopment of our industry and
economy has beep our thoughtless
criticism of foreign capital, foreign
investment and the role of foreign
companjes. I think, our economy
needs them and I hope, we shall con-
tinue to attract foreign capital on
terms not of exploitation, but of
partnership. Our Indian companies
are flourishing in foreign lands and
if all the time we keep on saying
that these foreignerg come here and
make investments and cxploit this
country, there ig no reason why
others should not say so about Indian
companies which are making fairly
good profits in other countries. I
take it, therefore, that tho policy of
this Government is not going to be
to shy away foreign capital out of
this country.

Coming now to Section 7(2), I wish
to make clear my owpn view as a
lawyer that Section 7(2) is wholly
unconstitutional anq void. It is in-
defensible even under the provisions
of the Constitution as they exist after
the 42nd Amendment. You cannot
validate Section 7(2), but gince the
hon. Minister is in some difficulty, we
do not wish to embarrass him and
we would allow Section 7(2) to go
on record with the assurance that he
shall protect all those who have
validly acquired titles to the proper-
tles in which they were living until
the date of their retirement from
Caltex.
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Let me, however, say this, that
perhapg the hon. Minister is not very
fair to Caltex because Caltex might
not have really played ducks and
drakes with us ag he said but it is
the old policy of this company and I
know it. It is a policy which existed
prior to 1974 that whenever their
senior employees retired, they tried
1o provide accommodation for them
by releasing accommodation jin their
favour and surrendering their own
jp rights in the apartment; which
they held. Therefore, it ijs not some-
thing which they have done after
1974 or tried to do something under-
hand. They have also heen guided by
humanitarian motiveg in favour of
their own employees and they have
trieq to see that nobody is uprcoted
after his retirement. Therefore, T do
not know whether this criticism is
really justified and I am sure the hon.
Minister will look into this and
rectify it if this criticism causes any
underserved damage or hurts {0 any-

body.

If the hon. Minister has accepted
that he is nol going to disturb those
who are in occupation, I believe he
will have no difficulty whatever in
accepting the amendment that I have
moved, namely. the addition of a
proviso to clause 7(2) on the assump-
tion that clause 7(2) will continue to
be a part of the law. All that we
have said here is that nothing in
this section shall affect the right of
those employees who have rrceived
residential premises from Caltex on
surrcnder of their own lenancy
rights. This proviso vou should have
no difficulty in accepting at all. This
is without any embarrassment to any-
body. I do not want anyhody to be
left to the tender mercies of an as-
surance given when the legal {itles
will be wholly displaced. Consider
Madam, what will happen? How will
these people defend themselves
against trespassers in a court of law?
Suppose a trespasser comeg and says
Your title js extinguished under Sec.
7(2). You are not the owner at all’,
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what is the remedy for them? There-

fore, to protect them, you must ac-

cept at least this limited proviso

which I have moved and Mr. Sheth |
has already allowed you tc retain

Section 7(2).

That is all T want to submit. You
shoulq make it secure for these peo-
ple to live in their premises.

SHRI VINODBHAI B. SHETH (Jam-
nagar): I heard some of the expla-
nations given by the hon. Minister
and when the assurance is given, it
the proviso of Mr. Ram Jethmalani
is accepted, I do not mind withdraw-
ing my amendments.

Secondly, if you say the compensa-
tion is equal to the written down
value, it ig a bit contradictory. When
the price negotiated is Rs. 13 crores,
then there is a capital gain of
Rs. 4.29 crores. If the written down
value is accepted as tne amount for
compensation, then the question of
capital gains does not arise at all....
(Interruptions). Yes it is a question
of book entry.

We are going to pay compensation
as per clause 10(3). So far as the
credibility of this natign is concerned,
the provision ‘free of income-tax’
may be kept.

SHRI H. N. BAHUGUNA: I am
igrateful to Shri Vinodbhai for agree-
ing to this 8 per cent.

Regarding the question raised by
him with regard to capital gains
which amounts to Rs. 4.29 croves. I
am again saying that it is part of the
bargain and it is not a question cof
something. In any case it is a book
entry. We pay them and they pay
jt back to us. They do not take it
home!. Nobody is allowed to take
it home. We are not reducing it
from Rs. 13 crores because that is a
commitment and a bargain.

So far as the point raised by hon.
Member, Shri Ram Jethmalanj s
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concerned, I am completely in agree-
ment with him. My difficulty js, as
I saiq and also indicated, the matter
hag to be considered by the Cabinet.
When I said that, I meant that it was
considered by the Cabinet even
before 1 came to the Petroleum
Ministry....

SHRI RAM JETHMALANI: We
will protect you against your Cabinet.

SHRI H. N. BAHUGUNA: 1 am
not seeking protection. I am saying
about the propriety. Something
which we charged the previoug gov-
ernment with, I am not going to com-
mit the same mistake. If it is neces-
sary to provide jt by law—Mr. Jeth-
malani says that it should be pro-
vided by law, but I am going a step
further—if it is necessary and perhaps
it may be necessary to do so, then
we may think of removing the entire
clause. We might have to do that.
Therefore, I appeal that the question
of accepting the proviso should not
be insisteq upon.

SHRI RAM JETHMALANI: I am
not pressing Amendment No. 1 to
Clause 7 of the Bill. I seek leave
of the House to withdraw it.

Amendment No, 1 was, by leave,
withdrawn.

SHRI VINODBHAI B. SHETH: I
am not pressing Amendments No. 11,
12 & 13 to Clause 7 of the Bill. I

seek leave of the House to withdraw
them.

Amendments Nos. 11 to 13 wpere,
by leave, withdrawn,

MR. CHAIRMAN: The question is:

“That Clause 7 stand part of the
Bill.”

The motion was adopted.

 Clause 7 was added to the Bill.
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Clause 8— (Removal of doubts)

SHRI ANNASAHEB GOTKHINDE
(Sangli): I beg to move:

Page 5, line 27,—

for “an” substitute ‘“‘a reasonakle”
(6).

The amendment ig very simple and
I hope there should be no difficulty
for the Government to accept it,
Before referring to Clause 8, I would
draw the attention of the Hon. Min-
ister to Clause 15 of the Bill on
which this particular amendment is
based. It requires the contract to
continue unless terminated by the
Central Government,

Please refer to page 8, last proviso:

“Provided that the Central Gov-
ernment shall not terminate any con-
tract of make any alteration ov modi-
fication therein except after giving to
the parties to the contract, a reason-
able opportunity of being hear....”

Clause 8 ig for removal of doubts.

8(2) “If any question arises as to
whether any property appertained,
.................. , the question shall
be referreq to the Central Govern-
ment which shal] after giving an
opportunity of being heard to the
persons interested in the matter,
decide it in such manner as it may
think fit.”

Government has already taken the
stand that opportunity should be
given. There has to be and should
be a reasonable opportunity. Why
is not my amendment being accept-
ed?

SHRI H. N. BAHUGUNA: I do not
mind accepting if the word ‘reasona-~
ble' is put.

MR. CHAIRMAN: The question 1s:

‘Page 5, line 27,—

for “an” substitute “a reasona-
ble” (6)

The motion was adopted.
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MR. CHAIRMAN: The question is:
“That Clause 8, as amended, stand
part of the Bill.”
The motion was adopted.

Claguse 8, ag amended, was added
to ¢he Bill.

14.00 hrs.

Clause 9—(Power of Central Govern-
ment to direct vesting of the under-
takings of Caltex (India) in a Gov-
ernment Company)

SHRI ANNASAHEB GOTKHINDE:
Sir, T beg to move amendments Nos.

7, 8 and 9.
Page 5, line 31,—
omit “, or has complied,”(7)
Page 5, line 36,—
omit “such earlier or”(8)
Page 5 line 37,—

omit “(not being a date earlier
than the appointed day)”(9)

ot {RAA T qgaw ;47 0=
qITqZ 1 %7 717 foar | gaFr Wy
99 TR & |
SHRI ANNASAHEB GOTKHINDE:
In deference to the wishes of the hon.

Minister T will not press these am-
endments.

I seek leave of the House lo with-
draw these amendments.

Amendments Nos. 7 to 9 were, by
leave, withdrawn,

MR. CHAIRMAN: The question is:

“That Clause 9 stand part of the
Bill.”

The motion was adopted.

T o-
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Clause 10- [Payment of amount to
Caltex Petroleum and caltex (India)]

st g AT avaw (WYY )
gwmafy wereT, & T@ 7 &wr 10 #
Iograr( 2) F & SroAT JT 4O FET
AT AT & AT 10 FY I (1) H
g #1 & 4 TEI F
I beg to move:*

Page 6, line 9,—

add at the end—

“and thig amount shall be
spent by the company on the
development of small scale in-
dustries in India.” (3)

g 10 #r Iwwrr (2) § S
7wty & 92 a8 & fF F3 qw @
T, ag g2 faar st 1 39 & g9y
¥ af oY Fg ¢ e g o
&T 37 g & qg A arean, & daw
Tt & SrAar g v wfaarT &Y 977 aw
# srrar § 99 § foar gon & fr fgegeamar
¥ gl @RI Y OF qE AT fad
HIX Q& FATT TET AET | A7 FT gL
A § gAY ATHET 9% &R faar o
AT & AT TH FEAAT R T BT AT
@ &, a8 ata A gwey ® Al wrg |
AT ST AT qET FT FATT GOV I
g9ud ag faar guTd fv s o %
FT HTHEAT T R AT X qF T AT
o A g ¥ 9 arq g1 S’ &6 agi
FFCAT FT 11 1 ITAL G2 A faar o
W &, TO9T &q97T 99 FFET #1 g3
Hfegr o wr g @ 99 A WAL &
7T T 9T QT & 9 gEE aTw g
AT ST H g Fgr Tar g 0w
g ¥ SFTIT AT G IT H T AT
TH & F q&T @ |

*Moved with the recommendation of the Vice-President acting as Presi-

“dent. 61
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et wgET : AT F ¥ AR
FT HHTAT 4T FX Q@ § !

s} AR AW AR ¢ A W
10 FY ST (2) 9T § |

awmafa qa¥iaq : AfFT FHSHT Fo
F AT & AT FT 7

st gV 17 TOEW qIeY . FHTHE
TR AN gagar g 31

HA SATIT TET FEAT § | FAT ST
& Fgm & f5 oFar o ¥ @ qA
YT 9F F I A FET I T T AR
T fadms T aA wwafa a9 s
gifere & 7 @A ST FT eAT T A
g w0 4y 5 fggmam o wl
ST T F g AT &Y AT BT} qF S
§ AT I FTOAI AT 11 ATE AT A AT
TRWEIM AT FZT & 5 wmaw<
T T e NS o Ee g, #
A BT QT AT TF qTELOT HEHT G,
frara g, & awr ¥ gfafafa aw<
AT, 1 57 9 ATl § AR agd AT
TEE AR ITAT & ) AT q%e W gfew
S qA9, 98 faRuir gy av 39y g A ag W
& e & fF NS & awT T S arat
Y 2 IT F FATTEY g1 IT Ig AATCHA
FEIAET &, g WY T H 947 997 & a1 99
% fE FH &7 98 FT TER W)
AT g9 @ &) o e T s
FFOAT F FTTT AT IT T TAIHT FLHRL
& garg § AT w aar fFar grar s fawa
# ATETEY WL gearar @ if 9w 9%
Y gfte wodt W@ & 99 ¥ g swrfaa
BT qERTAIT G A AT AT i
TTAFT TFT F & 27 &7 @7 & foqar
AT "I ST FAAT Y ALHLE IAFT
=T 9Tl |

A Y 7 a9 & q=aTq & 969G
FgT f& |fF OF TR aTaT A T
a1 ITH FY TS | HAT TF FHC A

APRIL 6, 1977

Shares and of 200
Undertakings) Bill

arer foar wiefa FvodT w5t oo W
FT A1 IR gH HY BT aFY § ——F
TAATTE S dF A A g4 AG 2
freet axFT & FEOAT ¥ Avay far R
AR F1E @iz gan e e g7 g
FT F1H & fw a8 39 a1 9 fve & fa=me
FX AT 59 a1 #1234 FF 70 Fea 7Y
ST HTITFR qAT g3 fear o @ & 9wy
T 2w & fau SF grm ar W, ag
wfed & ge oAt A | gW A A
QAT TH AXFT & fau qeAawds 1
HIAFL qFT 99 AT TTAL FT AT
a3 ufor e oy feedy wey &7 3
&t & 7y T 98 FATAE AT -
AT T FICTHIT I | AR TATHATS
aE AT § o g @ar g a1 W faq
I FATTATET faa AET T AT FFAT |
ST WAT o § 9qeY a9 §
T FEAT AT ATH FT T ATST T
Tt At & agy FzAn Agar g "@faum
q 7 Afed awex & "X A &
gt 97 T F1 garArfgE e
JUfEq | F7AT q7ET 7 fA@r § waT T
QT g7 {5 10 §ATT IF A HHEGAT
A ATIFT (& w1 e ag st faer
vt & foerw gt afw o g
I TF FAaAT & #I SAar 7 fgo g
HTETET F TfTHhT & |

%fF & S ¥ TAFC @ AR H
Wga‘rm‘rmﬁ%m%m
Y wreEA fau 2 7w a1z 57 & sat
oY TFAT AW FH & AT & | AT A
a7 faindY g= v waifa £ JfE
agl WX AT a7 TH TCHIL 767 7 d8A7
727 | wifF wew Ew fmw & oA
auvﬁmwﬁara’ra el ag |
THFT @ =247 g3 fee s ® q‘aﬁ
wgrzm g dFgm R F e fa=
T Al TAH watEQy § AT qg,
A q & % amvme F fawg wrar g
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ot gl wexw agpon ¢ @wTefa
R, WIHI d%e gEied ATaa
uTeE S A forg wrEeT F A= AR
FUERTY ¥ AR ATT FAT & I9Y IR
qIeT A ¢ 1 gw o ag 8, v &
¥ agy oY g R wrewE F AW F
AYRT 9FFT gAT, T@ AR T fewmr g fh
& I9F] TOF T R FL Q@ E, T AR
*1 JISAT FgF a% Sfaq O | TG aT
Y FSTATY Y Fg W 4 o arge F 30
FT AT W7 W@ g ar g AW W Y
od | A T T g F:OHT
ifq @M, 57 wat & =9 @0 afss
g% 4% g % oot vy &1 fagr
FIT 99 gad a9 fqar & SHHT AR
arg § @1 SE¥ ey wfeArE dar
gR A THY FTU T 1T #T AGI
FAT 95 T & | é’@ﬁmvrlsm’rg
T W AT E | AW GH TF FUS
5 AT@ TF 9L TAHA 299 & o1 Hleeaq
T AWM Fg aFd G fF 137 Hgw
7Y AT | & g Fgm Fgar g frER
FI ATHT Ag FEAAT AT AT G &, Hlawm
A rFy ofawr § @ 4 71 IqF
geria Ag o, o @y & @ A
FY g0 fame A awa & =@ wfeard
FT gFAA AT &1 JGAT AT(LY

AfFT TF T AT ATH g1 TR
&g aaed fom g @ @2 B
§ adr Shaar g F G T |
Tafaq & &1 ag A7 AT Ao o
qARNT FIET Crac ¥ @d @r @ &,
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I T FY G qAET q@AT AT
g9 g #r g=ar & fog, fow oA
femr & & gAY gegaTg I|WT TEAT

g |

MR. CHAIRMAN: I shall now put
amendment No, 3 to the vote of the
House.

Amendment No. 3 was put an
negatived, '

MR. CHAIRMAN: The question is:

“That Clause 10 stand part of the
Bill.”

The motion was adopted.
Clausc 10 waus added to the Bill,

Clause 11— [Transfer of service of
existing employees of Caltexr (India),
ete.]

SHRI ANNASAHEB GOTKHINDE:
I beg to move:

Page 7, line 14,—
for “an” substitute “a reasonable
10)

As the hon. Minister has already
accepted my similar amendment,
request that this may also be accepted.

i
SHRI H. N, BAHUGUNA: I accept|
it for his satisfaction. At one place
the word ‘reasonable’ is there. So, for
similarity I accept his amendment.
MR. CHAIRMAN: The question is:
‘Page 7, line 14,—

for tan™ substitute “a reasonable’™
(10)

The notion was adopted.

MR. CHAIRMAN: The question js:

“That Clause 11, as amended, stand
part of the Bill.”

The niotion was adopted.
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Clause 11, as amended, was added
to the Bill,

Clause 12— (Provident, superannua-
tion, welfare fund, etc.)

SHRI HUKMDEO NARAIN YADAV:
I beg to move*:

Page 8§,—
after line 4, insert—

“(8) There shall be a Board of
Directors. to manage the
affairs of the company
which shall consist of—

(i) one representative of the
Reserve Bank of India;

(ii) one representative of the
Government of India;

(iii) two representatives of
trade unions;

(iv) two representatives of con-
sumers;

(v) two representatives of far-
mers;

(vi) one jurist to be nominated
by the above representa-
{ives; and

the representative of the Bank shall
be the Chairman and the represen-
tative of the Government shall be
the Secretary of the Board of Direc-
tors.” (5)

gaafa wEigar, § A7 Sy
fear —=w & ©1® o= gfeso § 1
™ a7 v fow fagas = faam <
W § 9 % gFay | gW g "I FT
T @ ¥ fF a8 wmy Y @ g
TaTaT gAT g | Afww ot % weha-
FO FT TATH F——FH TN AT [AENA-
FT F qAATT §, THTN T QIO @Y
fE amay T owEIw 1) Ol
FIO AR FEAFE T T A

204

TET T FF Y| TE T AT qwAT
3 fF ag fadas Traww qmn g,
afer 70 gfee 7 ag orawTor T
g afedr s OEr &1 ow fas
fa3eft FraaT 9 gAR W ¥ FRETT
FL @ A1, Iq F FH FT R A
wod grg ¥ o faur |, wfew zw &
ST g g, ag S| ogfd § s
fsa ogfqs & ag oo a% s=ar wman
g1 UF STEeET HR FOOEr 7w
TRALHTA T o FAqAT HAT §, I8 AT |y
IIAAT | ST T AR §, I F @A-
T FT AT T g, 99 T AMT-UEA,
AT, FIBY, AREFR-T 99 4T d&@ &
garferd WET AY FEAEY F ATIRT 9
T & AN g9 A A7 ¥ I7 F1 F14-
qgfa ¥ ® gax T FTEm ) B
fa® TaAT 9297 fF 9@ 39 FY FTACHT
FeaAr & Jfd Fa+ fasrar ar, w7 W
FT AT TIT qIF F ARG gWIT |
TENTHFIOT F qF ATAT 99 TF AGET
TR W FIAT H FTH FAAT 9 J I8
TRAT IAT & qaT AT A F ST TIHT
TEATAT §, I6 HT T FIF &7 A%
FTEFT 5 § AT | 39 § 39 AGATQT
FT X F FT F1E w73/ 77 forar
2 | B B FHAMET 1 I1 Wy
THEAT ITT 1T &, ST QX AT IT FT
fagao 1ar §, IT FT 997 FWAT A
F FUT FAT AT & #HIX F S FT 399
T 9 WA &,IT I8 AHAL FT 49T I
F FIX F9 g1 A B FHATAT FT
T IETT g%, §9 & 9¥ag 7 79 faq §
TO A& &1 59 ¥ Fa« gaAv & g
fF ager gt ARfew s FraAT 70 S &
a9 faear 91, 77 ag a7 WIT T&HI
fear 50 ) @ FrATAT g g
g FY gz TN G, AT AL §

*Moved wih the recommerd .tion of the Vijce-President acting as President.
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A o g fesar s gor 9T, IW
fest #1 aaw foar wy & 1 99 AT
T T AT TR0 F AR TG I QT
21 & Pramt o wfafafe § SfFT 59

" F frart & sfafafaes F1, I

a wfafafaa & 915 a7 a8 G T

| FAGT qIET ¥ WAF AT AIQUT

g 1 wEr a1 R IE F o wegAd
%7 fga g == framt &1 fgg

FAAT qUEF FT AHIT FT T3 47 UsZ19-
wr & fagas d93 7 qwEHT R

@t ¥ gweR § ger wrimr feEm

& AT F1 AL FT qATA FT AGS

T@r T g

gamfy o, & gF gfaardy qare
JSTAT ITEAT § AR a8 78 § fF a1
ZTC 4% &R AT o Y 7oA
Y FqraT Tgar g 5 oa & & fom
g1 SN FY HIAAFAT TIAT A
qregr AT 99 & fqd, ar § sear
g Tifw T oF fram g 2 qaasnn
g, fr g¥ feadt sfearat #v qmmar
FEAT qAT 4T AR g g7 FT TGI
foar a1 1 T7 GFR T 7 AT FEAT
FY AT A F F foar & v fram
F7 oF gfafafa @ F g9 71
#, 91T oTF SRAAH § T A1fEd
7 ¥ framl & wfafafa g, wogl
1 wfafafa g A I w1 9fa-
fafe @1 ok fer 9% T oW
a7 FT FHET AR qIT QA
Fa G T KA g FuraH
TII GOIT Y ST 37 FeaAr a7 foger
@ | & gwAar g fF o o &
gfee &, 99 & HLaR TAT FAT IEY
g zafagd qa 7z qMgT IAT 99T
2 AT ag gy S A gfee g, S
Faar qrEf #Y gz § g N @@
YT 97 T FG T, IT F HAAR
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AR ST T H AW @ W@
TER 1 78 fauas OF a1 § qET
afed o1 Tar W og g AR oW
& SaT A1 S wreETEA femr omAT @,
39 & wfagea ag fagas smr &
FfFmmgar AfFmm s @
Q@ AR IT 3T & & qifyq @ 0
g1 8w @ feams w1 A FE%
agt X ™ F AR T 99 H awmar
fpar & f& wreg O A oGwr §
ard g9 W KT &A@ w1 IS |
g 9gT W § vafF T@ A
9T 7 FAT 250, 300 fawe framy
¥ afaffa g7 Feod ok gw aw
Jamafadt ok fFami ¥ &9 aF
g gt § 1 3w ac feam g
T TG R W g A g &
fod a5 | gafad & A9 FaE )
qum X G g1 TIFO & MY
qifs &, 59 ¥ of@as @ 9k J9ar
¥ feg ¥ gg o gy T1fed ) Faw
FIFTFHO FIA & O AL g1 aren
&) S g g #7 3fee @, 99
FT AT 7 ¢ HIT g Afg 3 sqar
wugT #5397 aw fFar )

»ft waeht g g ¢ faRTe ¥
AAAY qeed =i gFART A q15q
Fa oF gfEEr sw, Afas s
IB1AT &, 98 a7 ATIF & | T@T a9
A& ag g ARATE Praw ¥
Wt UEFw weg &1 yAnT A, faar
g1 EF AT AR TE T ¥ aga
®F & 1| FIOA KT HUX Y F FAT A
TEIF FAT, 57 A1 § 4T
ares g 1§ g W Far 2w owra
ER I FT90EF & a9 & oF
gaetar g7 3 | gafad z@ g3fe &
HIANT T3 G TG )

Shares and of 208
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@O A W F 9 ¥ fEe
FLAT AT § 9% 4% ¢ fF daw w-
& FFAT g1 a9 AR 9w am e
FT F19 AT Fr & | 3feegw gEe
FURIT HR FOF QT {YRA dq9
FHmg qaT ueg qeqrq W fewrgfa
e &1 ™ F@ § | zEfAg
IFFT AT AE FgT & A ww
IRFEE A FE OFIT W, ¥ @,
g ar 9« ifew  Ame & S A
YETE "I 99 §9T 4g @ fau
FLH R G | ITA GHT AT FTOEAT F
F AET FT qTHAT HST ¥ qTHA
21 @ F(U AT HEEwE, a9 SN
1 99w ¥ fag Afg v fa=e ),
IH FOEH FIAAT AT iR g,
FifF QU I IJAN FT a8 W TF
fgear &, S¥ qw@ 37 @9 WEl 97 &
& amaT ggem T i gerT €, fae
grasar &1 X Wt gr FEI
F A A 3T AT R A T oTAAT
waaa ag W g asar g v gwe |
g ITNT F) VIS fear gk FFA FIA-
ZFg FY famm

qAT @Eeg q Fgr 5 fEam
¥ wfafafy agf ox saer § | Gu=EE
FAM S aT FTE 1 gH 290-300
Tee w9gd #e fFamn & S wfa-
faftes 3 & 79T TR @ ST@
@, zar fe &1 |7 G’y g aFar
g FfFT zw oA @1 g FreeE
FT EANHAIIII AT WRE | IHHT
Ao A% 8, A8 39 97 faame
FLA AT AT & T g wEI aq Dfa
g fRame a3 | F93 %F IEAWM FT Ay
nEg g1 a8 39 a9y faEn FE &
FEE A7 L ounz gEmarAfgax
faarz gt | & weT @eem w2 fawa
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fesmr smger g s@ w7 W
T AT AR F 9T FFA § WR
& 99 9T I a3 faam w4

BT % S fawY 7 osfemd
FT a9 g, Gieomgee  faey ¥
FemE FM AT L, ¥ 9T AT w9
Wifaaw #x wfeomzox & ety
I 9W ENT ST ATGW quT TR
gy § Aify fuifa @t sw
99 AAIT §95 § 9T A <@
gFd & fF z@ wawm w1 3T o§w
IET F WA H T FTAT Wy
AR I §99 I T G T 0
T | F AT gy ¥ fa=T
AR WEATHT HT FGL FAT§ AT
SR I faw & FE @ww @y
g
MR. CHAIRMAN: I will now put

amendment No, 5 {o the vole of the
House.

Amendment No. 5 was put and
negatived,
MR. CHAIRMAN: The question is:

“That clause 12 stand part of the
Bill.”
The motion was adopted.

Clanse 12 was added to the Bill,

Clarnses 13 to 24, The Schedule, Clause
1, the Enacting Formula, the Preamble
and the Title were added to the Bill.

SHRI H. N. BAHUGUNA :
move :

“That the
passed.”

I beg to
Bill, as amended, be

MR. CHAIRMAN: The question is:

“That the Bill, as amended, be
passed.”
The motion was adopted,

208
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14.24 hrs.

PETROLEUM PIPELINES (ACQUISI-
TION OF RIGHT OF USER IN LAND)
AMENDMENT BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Madam. I beg to move:*

“That the Bill to amend the Pet-
roleum Pipelines (Acquisition of
Right of User in Land) Act. 1962 be
taken into consideration.”

It is well-known to the House that
the Kudremukh Project is a very im-
portant project and it has to be com-
pleted in a record time on a priority
basis.

14.25 hrs.
[SuRry S. D. PaTtIL in the Chair]

This is an additional pipeline for
transporting petroleum. Powers are
already vesied with .the Government
but these are additional powers {o be
taken by the Government. Therefore,
this Bill has come as an amendment of
the earlier one. 8o, I would request
ihe House to take this into considera-
tion.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Pet-
roleum Pipelines (Acquisition of
Right of User in Land) Act., 1962 be
taken into consideration.”

SHRI KRISHNA CHANDRA
HALDER (Durgapur): The Bill seeks
to extend the coverage of the principal
Act by providing the system of pipe-
line for transporting of other minerals
apart from the existing provision for
petroleum products. Before extending
the provisions of the Act, it would have
been better if the Government would
have paid some attention to the work-
ing of petroleum pipelines in the coun-
try. The petroleum pipelines scandalg

Petrolewm Pipelines
(Acq. of Right of
User) Amdt. Bill

were among the most prominent

were brought to light during the

gress regime in the past. The Takh
Commission was appointed to inqui
into the scandalous state of affa|
which highlighted losses of several lakb
of rupees to the Government. The find|
ings of the Takkru Commission are
perhaps now gathering dust in tne
official shelves. The Parliament hat
no idea, rather Parliament was neve!
informed, about the steps taken by th:
Government to rectify the m:“t~
after the findings of the Takkru
mission were submitted to the

gress Government. There was se
apprehension that the entire mat
was hushed up and the officers invc

ed were allowed to get away vijth
booty. It is necessary that all th,..
facts should be brought before the
public by the Janata Government s¢
that colossal misuse of power. by th
top officers can be stopped in future-
If the Government had brought thi
Bill after rectifying the mistakes ¢
the past Bill, it would have seen by tht
people in g different perspective. Th-
technique of transport of bulk 1
erals by pipeline is g highly sophistic
ted fechnique. Some more though’
should have been given by the Govern-
ment as to whether this system shan!
be introduced in India in tnday's ¢
cumstances. If the minerals are tra:.
ported by traditional methods, it wor
give employment to several thousana
of workers. The proposed technique
of transportalion of mineral through
pipelines will prevent generation of
new jobs. If such high technological .
devices are introduced, the task of
achieving full employment in ten years
will be greatly jeopardised. I would,
therefore, request the Governmeni (o
reconsider  the introduction of suc
highly fechnical devices and furthe:
consider whether  these jobs can h
done with use of manual labour so thq
growing unemplovment in the countr
is at least arrested 1o some exter.
The Kudremukh Iron Ore Proje!

*Moved with the recommendation of the Vice-President acting as

President.
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where this technique is initially being
introduced ‘will only help the foreign
rompany who will sell the machinery
‘o India. Instead if the Government
Jnakes an effort of using labour inten-
sive methods it will increase the pur-
chasing power of the people and boost
-he domestic market. Therefore, the
Sovernment should give some more
consideration to this aspect. The prin-
ci;‘rl act itself does not provide ade-
quiite compensation to the ponr pea-
““ts whose land is acquired for the
Jose. At times suitable alternative
\ es are also not provided to them.
This only adds to the gravilty of the
yroblem. It is necessary that the gov-
rnment should make some efforts to
hange its attitude in this regard, so
‘hat the poor people in the villages
whose land is acquired, are not faced
with destitution. While providing for
the remova) of the construction on the
land acquired by government, this Act
assumes added importance, There-
fore, I would request government 1o
make a break with the hapha-
zard manner in which the Congress
government was tackling the issue in
the past, so that government could
take a more pro-people attitude on
‘g‘uch an issue.

SHRI BIJU PATNAIK: I do not
understand what the hon. Member is
trying to convey. As he himself says,
the pipeline is being laid to carry the
glurry of concentrates from the iron
7re belt to the harbour for onward
rransmission by ships to Iran. Does
he suggest that this should be carried
by head-loads by labour all the way
from the quarry to the port? That is
‘hOw you can use Imore manpower.
(Interruptions) There is only one way.
Fither 'we carry by the pipeline by
making it slurry, or by millions of
labour with head-loads across the
mountains. There is no other way.

SHRI KRISHNA CHANDRA HAL-
DER: If the alternative suggestion is
accepted by the government, it can be
done.
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SHRI BIJU PATNAIK: Obviously
so. Therefore, saying that this is
going to take away the employment
potential is incorrect, because quarry-
ing will itself provide the potential.
The maintenance of the pipeline will
provide it and the bill amply provides
for proper compensation to be paid, to
be fixed by no less a person than the
district judge, if the pipeline removes
buildings or fills up wells etc. 1 hope
you will have no objection to this.

SHRI KRISHNA CHANDRA
HALDER: I want to know whether it
will apply to other iron ore mines also
in future ag well,

SHRI BIJU PATNAIK: Yes. This
is an enabling bill to carry through
pipelines materials other than petro-
leum and petroleum products. That is
all which it seeks to do at the mo-
ment. It will be brought about for the
same purpose for which this House
has given powers to the government
in the case of transportation of oil and
oil products through pipelines. There
is no difference. )

MR. CHAIRMAN: There are no
speakers. The question is:

“That the Bill to amend the Pet-
1oleum Pipelines (Acquisition of
Right of User in Land) Act. 1962 be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up clause-by-clause considera-
tion. ‘The question is:

“That Clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.
Clause 4—
(Amendment of section 2)
MR. CHATRMAN: Now Clause 4.

There is one amendment from Mr.
Gotkhinde.
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SHRI BIJU PATNAIK: On this
amendment I believe I have already
explained the matter to Shri
Gotkhinde. I do not think he will
insist on moving it.

SHRI ANNASAHEB GOTKHINDE:

would not move it. I would seek
to know whether there willl be
multiplicity of proceedings and con-
tradictory recommendations.

SHRI BIJU PATNAIK: As I have
already explained to the hon. Mem-
ber, we have put in the words ‘in
the same area’, because there may
be different authorities operating in
the same area. There are 2 different
companies, viz. Caltex and Indian
Oil. They are 2 different corpora-
tions operating in the same area,
That has to be provided for. Along
with this, an iron ore line has to
come under a different authority.
And it will create further complica~
tions. Therefore, the bill seeks to
provide for different authorities in
the same area or in different areas.

MR. CHAIRMAN: The
is:

question

“That Clauses 4, § and 6 stand
part of the Bill.”

The motion was adopted.

Clauses 4, 5 and 6 were added to the
Bill.

Clause 7—
(Amendment of section 6)

SHRI ANNASAHEB GOTKHINDE:
I beg to move:

Page 2,—
omit lines 20 to 23. (2)

The hon. Minister was quite
generous in explaining the provisions
to me. I am glad the intention of
the Government is to safeguard and
protect the interests of the users and
occupiers. Therefore, I am not
pressing this amendment.

MR. CHAIRMAN: Has the hon.
Member the leave of the House to
withdraw his amendment?

User) Amdt. Bill
SOME HON, MEMBERS: Yes.

Amendment No. 2 was, by leave,
withdrawn. '

MR. CHAIRMAN: The questinn
is: !

“That Clauses 7 and 8 stand part
of the Bill.”

The motion was adopted.

Clauses 7 and 8 were added to the
Bill. :

Clause 9—

(Amendment cf section 9)

SHRI ANNASAHEB GOTKHINDE:
I beg to move;

Page 3. line 26,—

for “the costs” substitute—
“the reasonable costs” (3)

Though the Minister tried to convince
me, still my doubts are there. If the
intention is 1o safeguard the interests
of the owner or occupier, that will not
be safeguarded unless and until my
amendment is accepted. I will make
my point clear. The provision reads:

“....the Court of the District
Judge within the local limits of
whose jurisdiction such lang is st
ate may, on an application made
it by the competent authority ¢
after holding such inquiry ag it m
deem fit”

—what is the court called upon fo a
The provision says:

“....cause the building, gtructur
reservoir, dam or tree to be remov
ed or the well or tank to be fille
up....”

That is the main function entrusted
to the Court. So far as the fixation ¢
the cost is concerned, there is no op-
tion left to the court. It has to fix
whatever cost is determineq by the-
competent authority.  Therefore, I
would request the Government to
accept this particular amendment. In
that case, whether the cost determined
by the competent authority is reason-
able or not would be determined by
the district court.
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wt ©  SHRI BIJU PATNAIK: The amend-
dn. ‘ment moved by the hon. Member
-,-o’ ' really does not cover that point at all.
0 _ In that case, he should have stated
Jng  ressonable cost, as may be awarded
s by the District Judge’. When the
¢ Dustrict Judge holds some enquiry for

PREVENTION OF PUBLICATION OF
OBJECTIONABLE MATTER
(REPEAL) BILL

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): 1 beg to move:

the removal of buildings, he also holds

:  enquiry on the buildings put up and
¢ the cost.  So, it covers both the things,
Whaut the hon, Member has in mind is

. the protection of the tenant, the owner
T &the land or the building or what-
er is sought to be demolished. I

A \ve no doubt that the Government
Th Ve taken good care to protect the
) prests of the affectegq people. This

):.: ‘ernment does not, like the pre-
‘he s Government, take over any
"ha erty at any price. That is not the
wh tion of this Government. Ip view
. a4 ~ +hat, I would request the hon.

Member to withdraw higs amendment.

SHRI ANNASAHEB GOTKHINDE:
1 want to withdraw my amendment.
"I seek leave of the House to withdraw

it.

MR. CHAIRMAN: Has the hon.
Member the leave of the House to
withd:aw his amendment?

=" SOME HON. MEMBERS: Ves.

SHAmendment No. 3 was, by leave,
uandes withdrawn.
irying
‘the 'MR, CHAIRMAN: The question is:
elu . “That Clauses 9 to 11, Clause 1,
‘T€{the Enacting Formula znd the
T8l MPitle stand part of the Bill”

ane
!
by | The motion was cdopted.

+
h..:m'-- lauses 9 to 11, Clause 1, the Enacting

cormula and the Title were added to
(Im Bill

SHRI BIJU PATNAIK: I beg to
move: oh|
“That the Bill be passed”,
MR. CHAIRMAN: The question is:
“That the Bill be passed”.
The motion was adoepted.

“That the Bill 10 repeal the Pre-
vention of Publication of Objection-
able Matter Act, 1976, be taken into
corsideration.”

At this stage I do not want to say
very much on thig subject because the
purpose of this Bill is obvious. We
holg that during the last 19/20 months
there has been a very serious en-
croachment into the freedom of the
press and this particular measure,
namely the Prevention of Publication
of Objectionable Matter Act, which
was adopted during the period of the
the emergency constitutes a very
serious crosion of the freedom uf the
press.

[MR., DEPUTY-SPEAKER in the Chair]

It is, therefore, that the Government
has decided to include this among the
first Bills to be introduced in this
House. T commend it to the House
with all the emphasis at my command.

1 would like to say that our belief
in the frecdom of the press is not a
matter of policy. It is an article of
faith with us because we hold that
without the freedom of the press,
democracy is meaningless, and if the
Prevention of Publication of Objection-
able Matter Act remained on the
statute-book, freedom of the press
would be an illusory thing, it would
have no meaning whatsoever,

This is the brief statement that I
wish to make at this stage.

MR. DEPUTY-SEPAKER:
moved:

“That the Bill to repeal the Pre-
vention of Publication of Objection-
able Matter Act, 1976, be taken into
consideration.”

Motion



217 Prevention of Pubn. CHAITRA 16, 1899 (SAKA)

st Ro THTAT A (gL 17TX) ¢
IqTEAE wR1Ed, # w9 F wrfew agw gy
FgAT =1gan g & gw 3 fa=wr & fgars
T 3 g aE d o faw A
TRIT FIAE | qA AT wEgvEA A
9 a7 & qu sfaws & fa faar
Sq a7 wgATd A oAy & qegfd
gl AT qHRAT &

q¥dt wa #§7 fafraa ox wanA
HAY F GO AT AT TR FT—
qF 9T & g7 a9 ¥ gfewrF g, a8
AT gAIR |74 9, gAR 99-9919 AT
g——, WX {7 397 5% SgH 1% a3
AT qG FE 1 T FTQ AT g
qiEf 1 FE wE E1 W oOsw ¥ OFRY
IEE ) qUITIF AR A ITF FTAI-
YTAT HI® qEEE | qF IR
g Far g Famg9g fr s@gH
FAFT  FT ATH BIT FT TAAT GET FT
AIT wEAX fwAT 2, sHET SEA)-
¥TAT ZMT ) W OF ogATa qd
S ECOR CUI

ot 99 § G471 WIRg F ema §
AT FEAT E R oW wwardy mrandy
FIAIT F g T TAT wAfAew o
FEAEAT & INFAOF a7 ¢ F
| qFT TEw mT g WY Agr 5w
f& oot S wmATt ® o e
for & 2 w17 a2 ar fe
wIT & aFA g g9 *r fenfady wFrq
g 9130 AR TF FIT ATF FrogHe
gT Sfgg | 99y g w2 fFoow
IF FIET g 7 uF FIT G F0z92
T W a8 AW ¥ g =wmar |
Y AT 39 & I § 77 &4 FLY
g ImmTarTY  ag gw ST AR
g1 w3agar F0 ? g7 wifaw w7
Y-ufezarzy FIT a7 FIT 9TF Fvewe
qCF P FEite ag w2
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fag atg § #t wgg 7 Fa7 v faAT
HGATA AR & wglieas @ 99
ghdr fagy AF facgs OwEF g
TEY Xg WA | HIT HE FEH
& faar «fy segfead 78 s« a=dt, 37
HTT HT JIFAT AT | TH I 7 A9
wr AT E? AT ARz ¥ oTw E
qaT § qraq, fF57 qg ¥ 39 F
HATAT 9 ZT TF I A99T F T A
FY AT 7 fFaT A7Z &7 woay I
Nfqer 1+ T T sawr ar § wEA
qE ATEAT AT AIA AT AFT W FEI
AAT AT2AT | ZA ATE [ o= & ATY
¥ o7 & gz f97 F1 F9gT FI@T
g1

SHRI JAGANNATH SHARMA
(Garhwal): Mr. Deputy-Speaker, Sir,
after the historic elections, the party
in power has stood for the service of
the people and is trying to preserve
the ideals of democracy. Freedom of
Press is the corner-stone of democracy
and a sound foundation of all demo-
cratic organisations. Whether it is in
India. whether it is fin Amecrica or
England, in all the democracies of the
world, there are certain  clements
which are common for all democra-
cies. For examrple, in a democracy,
there is a rule of majority and res-
pect for the minority and the funda-
mental rights adumbrated in Articke
19 of the Constitution and so on.

Now, cven with all these freedoms,
freedom of the Pross is the most im-
portant, even with the freedom that
has been enunciateg in Article 19 of
the Constitution, freedom of the Press
is the most important. While deciding
Ramesh Thaper’s case, the Chief Jus-
tice, Mr. Patanjali Shastri has said,
“There may be some abuse of free-
dom of Press. A freedom of such
amplitude might involve risk of abuse,
But the framers of the Constitutien
may well have reflected ‘with Madison,
who was the moving spirit in the pre.
paration of the First Amendment of
the Federal Constitution, that it is
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better to leave a few of its noxious
branches to their luxuriant growth
than by pruning them away to injure
the vigour of these yielding the pro-
per fruits.” Then Lord Mansfield has
said; “Printing without any previous
licence.” With all this background,
what the Congress Government did?
It abrogated the Feroz¢ Gandhi Act;
it suppresseq the recommendation of
the Press Commission and it brought
forward an Act which can be termed
as the darkest Act in the history of
thigy House. In fact, therc was no
occasion for me to speak on this Bill.
But since this Act has a dark history,
since this Act under repeal js treated
ag a black Act. I thought of speaking
a few words on this Bill.

Everybody knows that there was
the Press Emergency Powers Act
passeq in 1930 and then there was the
Publication of Objectionable Matter
Act, passed in 1951 ang both these
Acts were repealed in 19537. What
was provided in these Acts? There
wes a provision that the sceurity can
be forfeited but the forfeiture of cecu-
rity shall he decided only by a court of
law. In spite of this background. in
spite of this history. in spite of this
knowledge that they had in this coun-
try, the Congress Government brought
forward a Bill, under repeal, at the
moment which said that a District
Magistrate can do whatever he likes,
that a person of the rank of the
Deputy Secretary can raise any objec-
tion, can svo motu claim and arrest
anybody and then the Government
of India had all the powers with-
out any reference to the court If
I am not mistaken, if I have some
correct knowledge about it, I even
heard that a petitioner who went to
the court was held up under MISA
and the judge was reverted. These
are some of the things that have to
be recapitulatedq before we want to
repeal this Bill. It is, of course, most
welcome,

In this connection, I would also like
to invite the attention of the House to
the Preventive Detention Act. I was
sorry to hear from the L.eader of the
Opposition that he owned the excesses
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committeq but that he stood by the
Forty-second Constitution Amendment.
My submission is that it was to per-
petuate those excesses that the Forty-
Second Constitution Amendment came
into existence. After the First and
Second World War, the British Par-
liament authorised the Government
10 use preventive detention and
the British Government used pre-
venlive detention only in war time.
But our Conslitutiory envisages pre-
ventive detention even in_ peace time.
If it envisages preventive detention
even in peace time, what ‘was the
necessity of bringing forward the
MISA. What was the necessity of
bringing forward such Bills knowing
full well that they could take resort
to such mecasures ag even rveventive
detention. I am not in favour of even
preventive detention. This is what
even our former Chief Justice of the
Supreme Court, Mr. Patanjali Shastri,
said:

“This sinister-looking feature, so
strangely out of place in a demo-
cratic Constitution and so incom-
patible with the provisions  of the
Preamble is doubtless designed to
prevent ihe abuse of freedom by
anti-social and subversive clements
which might imperil the national
welfare of thig infant Republic.”

It was he who thoroughly condemned
even preventive detention gs a sinis-
ter-looking feature, as a monster,
absolutely undesirable in a democratic
set-up. But he +id that since we
were an infant Republic, let us have
it for some time,

Even with this background, even
with these judicial pronouncements,
we had this black Act which is under
repeal now and an Act like MISA,
Not only this. In the Act under re-
peal, there was a provision that no-
thing can be publicised against the
President, the Vice-President, the
Prime Minister and the Council of
Ministers in spite of their mis-doings.
They were protected against scurrilous
actions, indecent actions, defamatory
actions and even against blackmail.
What has happened to these Members
of Parliament? What has happen-
ed to the citizens of this country?
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Under what conditions is the House
to discuss again in detail Articles 14,
19 and 20 of the Constitution? I would
not like to dilate on it, but I would
certainly like to say that Art, 14 which
guarantees equality before law and
equal protection under the law cannot
be protected if only the Prime Min-
ister and the Council of Ministers are
protected for any type of remarks or
any type of actions. These were the
contents of that harsh Bill. Ang then,
in order to stifle the Opposition, in
order to gag the working classes and
in order to punish the journalists, the
editors and the general public, this
Bill was brought with these provisions.

Whenoever there is an autocratic dic-
tator and whenever he wants to
change popular rule to authoritarian
rule, the first thing he does is to give
a jolt to the Press because it is the
strongest and perhaps the most
powerful means of ventilating and
cxpressing opinions about the perfor-
mance of the Government.

Since my time is short I don't want
to enlarge on it but, with this back-
ground, 1 would support the Hon.
Minister that the Bill should be re-
pealed. At the same time, though
this is not the time for me to advise
the Press and though I am not in a
position to do so. I would certainly
make this request to them. I belong
to a constituency which is known in
the country and abroad as one of the
haliest places where the devout Hindug
£0 on pilgrimage, namely Badrinath
and Kedarnath. I belong to that
constituency which is wholly known
and vet is absolutely unknown; I be-
long to that constituency where people
have gone for salvation-—kings and
common people alike; I belong to that
constituency which is widely known
Flowers (there are about 2,000 varie-
ties of flowers), which is the Botanists’
paradise and tourists’ delight, but that
is not known to this country. So now
I would request the Press, of course
through the Minister anqd the Govern-
ment, that they should now take a
decision to find out the hidden wealth
of the Himalayas. They should find

(Repeal) Bill

out whether it is Kubera's Alka or
Indra’s Amaravati. This is the time
when the Presg should take the initia-
tive. They should not resort to yellow
journalism; they should not go after
capitalists alone. They shoulg them-
selves feel the need of the country
without waiting for any suggestions.

If the learned Speaker would give
me some time I would like to speak
in detail at the time of the Budget
about what there is in the Himalayas
and the constituency to which I be-
long. But, at the same time, I would
like to request the Press that they
should make a determined effort to
finq out the hidden wealth of the
Himalayas and other parts of the
country,

With these words, I support the
Bill.

SHRI K. MAYATHEVAR (Dindi-
gul): Sir, I welcome this Bill whole-
heartedly on behalf of the All India
Anna DMXK. My Party and I con-
sider the right of publication ag no-
thing but the right of expression,
which is one of the Fundamental
Rights guaranteed under Art. 19(1)
(A) in Chapter X of the Indian Con-
stitution. So, this is one of the most
important Fundamental Rights of the
people of India and the Pressmen and
I therefore welcome and support this
Bill.

Regarding the freedom of the Press
and censorship, you have done a very
good thing, This is one of the good
things you have done, but there are
so many kinds of newspapers being
run by many kinds of people in India.
There are certain papers which were
started only with the intention of get-
ting newspaper quotas or quotas of
tons of white paper. They have start-
ed newspapers, which are calleg yel-
low papers, only for this purpose.
Those papers which have been started
with the ulterior motive of getting
newsprint quota should not be en-
couraged by the Government by giv-
ing advertisement or quota. So many
papers have committed default in
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running the papers. Those papers
sould not be encouraged by the Gov-
ernment.

15.00 hrs,

There are certain other kinds of
papers which are started only for
blackmailing certain Ministers, cer-
tain political parties, certain leaders
of the State certain leaders of the
country. These papers are started
only to blackmai] certain Ministers
ang thereby gain something wrong-
fully. Such papers which are indulg-
ing in blackmailing and all other
yellow papers should not be allowed
to continue. Such papers are there
in Tamil Nadu ang various other parts
of the country. These papers have a
criminal motive, 3 preplanned motive;
they are blackmailing certain Minis-
ters of the past. No wonder, those
papers are likely to blackmail this
new Government and the new Min-
isters also. Therefore, all these yellow
papers should be very seriously looked
into by the new Government, and
suth yellow papers should not be
given any advertisement by the Gov-
ernment of India or the State Gov-
ernments.

We cannot give an absolute right
for publication in the newspapers of
the news in India and throughout the
world. There should be reasonable
restrictions on news publication. Giv-
ing an absolute right without any
reasonable restrictions will only create
chaos and confusion in the minds of
all political parties, including the
Janata Party which is presently rul-
ing the country. Therefore, 1 warn
the Government to be very careful
about these kinds of newspapers and
the activities by those proprietors of
the papers,

I request the Government to na-
tionalise certain monopolistic news-
vpapers which are having crores of
rupees of black money. This black
money is dumped into the newspapers
and is converted into white money.
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These monopolistic newsapers are
run not for the sake of giving news to
the public, to the masses of India, but
only with the objective of making
profits and robbing the public of their
money. Such monopolistic papers are
always supporting capitalistic views;
they are not supporting the progres-
sive policies but are supporting only
the capitalistic or aristocratic views.
Such papers should not be encouraged
by the Government.

There are no safeguards for the
chief editors, editors, sub-editors and
other staff and workers, working in
the newspapers. These people are
working day and night. They should
net be arrested suddenly under section
500 of the IPC for defamatory publica-
tion. Even for non-cognizable offences,
the chief editors, editors and other staft
are arrested by the police and pro-
sacuted. There should not be any
such arrest all of a sudden, without g
proper notice being issued to the chief
editor or the Managing Director or
those 'who are responsible for such
publication, Without giving such
notice, there should not be unexpect-
ed and sudden arrests of editors or
sub-editors or other staif or any
worker. It is my duty to bring these
things to the notice of the new Gov-
ernment with the hope that they will
consider and implement my sugges-
tions.

I would suggest that the employees
of ull the newspapers like labourers,
sub-editors, editors, reporters and
others should be protected with all
rights and privileges equivalent to
the rights and privileges of the em-
ployees of the State and Central Gov-
ernments. There are a number of
newspapers owned by private manage-
ment. They throw out their employees
at their whims and fancies and they
are in the streets. They do not have
money even to go to the labour court.
Being a practising lawyer in Madras,
I know this. So many editors were
dismissed, but they could not afford
to fight against the monopolistic pap-
ers. I would, therefore, request that
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you must guarantee their jobs and
equate them with the employees of
the State Governments and Central
Government,

Finally, I woulq request the hon.
Minister of Information and Broad-
casting, the Prime Minister and the
Central Government run by the
Janata Party, that there should not be
any discrimination in matters of giv-
ing advertisement to the various news-
papers. I request specifically that
there should not be any discrimination
beiween newspapers supporting the
ruling party and the newspapers sup-
porting the Opposition parties.

We welcome this Bill. We have
been supporting and we will continue
. to support good and progressive poli-
cies of the Government. We support
this Bill whole-heartedly as I said, we
are sure, the State Governments and
the Central Government woulg give
advertisements to all the newspapers
without any discrimination. Article
14 of the Constitution says that there
woulg be equality and equal protec-
tion of law not only to all citizens,
but also to all newspapers. That pro-
tection should be extended to news-
papers run by the Opposition parties
in any part of India including Tamil
Nadu,

With these words, I support this Bill.

¥o TR fﬂz (WF‘T?*T‘L'{) ¢
weAd  HglRd, W ¥ I IT A,
Fgg HiawoeA & gEAT A qQIO
gt ¥ 7 7g fa7 gww  gega feam
AT d1 IAF GIAT T § TN qgT
qLE AT A v A 1 IW wHG I
gz TraT fwar a1 f e ag faw w
AqT ATCT qT XA T IAqd  GAT
QY omwar 1 7 g 33 4 fF 9 A
yrafaaa® a1a faad § gaifay 7%
Fax fagawr &1 wfgg 1 e
w7 g ¥ 979 g1 T fF R e
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A AT 9 AT FIX T oAW-
T F4T ZNT AR F yfE qg foi
Fm 5 qg wafasms & gt adt @
IAT QIR FIE IAC TE 4T |

3 a5 Fg1 T 4t fF N o=
FAFET AT ITH FAFA I AT THAT
FEM | FOFT o9 F=9HF ¥ qg gar
2 o gATr Tameaar &1, S 7 A
1 framm alk fdaw oF gfee &
TF BRT A HE T & | Afed
o fraat a9 @ A I @r
TS gH a3 g@ut g fF ag oy a9 &
Taaaar &1 faw 7&r wgeg ¥ aw GRay
ggm: @l AR ¥ @ AR
grgq fEamram wWra w89
[a  @AT & AT I9F! T AT
Tifge @t § 7 wmar § 5 oz
fadg gar =tfer ) w T I aw
ma g at 39 gag st 39 faer #r
gfrer awda 7 FIF 9T TF I qrEwEy
AME TE Rl T AT AN AT &
39 qUA  FET 4T AT ¢

This is delegation of responsibi-
lity.
7g Fgr T 91 fF gH @1 ag IAC-
Tifaes g@dd &1 |9 @ § 1 dfea
gaq9 ¥ g Iawifre fadr @
ST AEY o7 gfew IAETAT FT @
oA FAT 47 |

This is not delegation of respon=-
sibility but abrogatiop of responsi-
bility.
gAR FET B Bk 99 W 8T § |
Wq TARL A0 AL ML A9 G OFAR
AAAG q3Eq 7 wgT {5 agi aqT IA-
fow &Y @@ 2\ dffwm s 99
Fami a4 s "@igar aav A T @
T a9g @ fF  FTA A Iy TEAR
I e T TE A ! & qwwmay
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g fr @ aw ¥ w1 N @A IS
HRI NG FT G FAT 9T 1 S/
W & FERw § wEE a9 ¥
Sdd ¥ FHg gEA TG qwar 3 |
W AR dad Twe] fae ad
g1 dfer A H AFE TA G
fFffor AT & a & & ® g
femar +@ 91

We do not want to follow that
“leader concept” now either on that
side or on this side.

§ wnwar g 0 q9Ha § W § oF
AT AN A OTOAT g A W
AU TR W T FT RIS qTATEEOT Al

g

TATAA  JHO TS A S qg
faer 9w frar sr @ FEr @1 & wweEdl
T W 38 avg &1 fae
g1 afsw g W @ =few
fr Qar Fg T I3 TN & 1Y
am A /) I et v
am a¥ ¥ oY ag @H= TG gET v,
T T FT 3@ AT § 1 AT
@t wiv=fa i @awaan, S50
araar & feamadt W E ) 99 S|
et Fer ot wrar 91 {5 Sfaw oo
FEFAE ¢ |G @ ar g 2 5
g AW F FIT IW  qTERET AT
gg wravar S9ET gL &7 A AT g
#r fafew a@ER § @y I AW
TET ¥ s @ 6 faer dfse-
fer sdvaelt ¥ qw feom @ 9w
g wawi A S fad O frar a1 w1k
W faak = fFg @ @ agr
fqame T F) wes HAHT TARY Her
¥ o frw ) QAT F 9Pl § agq
Fg aAmar g | fafow w9 § o=
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faqr sar war a1 WX S SEET W

qu ag 37 WAl § QAT T 97 ¢

“to bring into hatred or contempt
His Majesty or the government es--
tahblished by law in British India
or the administration of justice in
British India or any class or sec-
tion of His Majesty’s subjects in
British India or to excite disaffer~
tion towards His Majesty or State
Governments.”

FHE qFER ¥ N 09 07 7g)
W HIX qfwat @ 9t

“to bring into hatred or con-
tempt or excite disaffection to-
wards Government eslablished by
law in India or in any State and
thereby cause of or tend to cause
public disorder,”

FA AT ¥ I9 qAT FeT 47 5 ser
AT § A gy A g1 a9
FT® FATL IAEAOIAY ATETEY  STEET
AW FEroar fF T § S
T S Ay 9 gfae wk
R AT FR W) Sa fag 9
SHEI WEEET AR & ) qfFT W
AT A IFAY @ UL e T8y @
AT £ AGl fqar ar w7 zg faw
W B IAH HEAEFAT T A
g2 ? wEE A AWt #Y faeErd
Y FTAT HIEHT §F § 57T A% freiER
BT & SAda ¥ Sea® oqfad wad
o7 gAm ST & | afrr o
¥ AT F1 9T gH 39T & qT I 99
g Fgr ar i Sga § fafaeex w1 oy
# e adr e & ok afao
AL F1E AT FHENIE g1 ST a7 JAHRY
foraar game 9T &)

MY T5 F > gfagE ¥ qa=94w
LR I SR ES A LSS
a9H= § ag St g am & wv A
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[T F wigIUT gaT § qg @Il
FTOF NG TAE QL1 TR
RIFATT GAAT walv ¥ o ag fa ¥ far
Frzerary avagar et §4 gafag
FIFgamiivg Aa @ 3
g9 T AT ¥ @aa dwoar
O FT R E

SHRI SOMNATH CHATTERJEE
{Jadavpur). Mr. Deputy Speaker, Sir,
it was expected that the Leader of
‘the Opposition would have been here
to undo the wrong that had been
committed during the period of emer-
gency. The Leader of the Opposition
was given the facility yesterday to
broadcast over the All India Radio.
The whole atmosphere of the country
has changed and we must congratu-
late the Government for having come
out so soon to remove this monstro-
sity on the statute book which has de-
filed not only the precincts of the
House but the Constitution of India
by incorporating this black Act into
the Ninth Schedule of the . Constitu-
tion. I am glad that the Government
has come forward to redeem the
pledge given to the people. The pre-
vious Government kept itself propped
up by calculated misuse of constitu-
tional provisions, took recourse to re-
pressive laws, which reached the pin-
nacle of infamy, when they brought
the package of legislation for aboli-
tion of the Press Council, the Parlia-
mentary Publication Bill; they nulli-
fied the Feroze Gandhi Act and they
brought in this Act which we are re-
pealing now. They wanted to avoid
all scrutiny of their actions—scrutiny
by Parliament, scrutiny by Press and
scrutiny by the courts. They declar-
ed a war on the people of the coun-
try. They declared a war on their
pclitical opponents. All this flowed
from an attitude of infallibility., They
thought that they could never go
wrong. They thought that they were
the masters of the people and not the
people the masters. That was the
attitude displayed by the Bill which
Wwe are repealing today.
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We are glad that the Congress Party
has today realised the mistake which
they have committed. Today they
lare giving their unflinching support
to the repealing Bill. It is really
strange that they had mortgaged their
conscience then. If they had fell
that the law should not have been
there they ought to have mustered
the courage to speak against it, and
not just to toe the line of one-and-a-
half persons ruling the country at
that time. The people have thrown
out those people responsible for this
cuirage on the freedom of the press
and on the freedom of speech. The
people have thrown them out as gar-
bage into the dust-bin of history.
This will be a lesson to everybody. It
showsg to all that -the people’s voice
cannot be silenceq for ever.

Sir, Mr. V. C. Shukia whom we
now hear or find in the papers to be
one of those belonging to the Sanjay
Caucus, a new expression, when he
piloted the Bill last time, which we
pre repealing to-day, said that the
Bill was meant to fortify those peo-
ple who believe in discipline, The
previous Government was saying
that they were the sole reposilory of
self-discipline. What did they do
during the 20 months of this discre-
dited emergency? They had discard-
ed all norms of propriely; they com-
mitted gross acts of indiscipline by
outraging the Constitution, by anni-
hilating all freedom, by muzzling all
expression of public opinion. Sir, 1
feel that no disciplined Government
could have carried on with these ge-
ries of acts of impropriety, both con-
stitutional ang public, which they had
done. At that time they were talk-
ing and giving lectures to us on dis-
cipling or sense of discipline,

Also, Sir, what Mr, Shukla then
said was this. I believe the lesson
has heen learni—I do not know
‘whether it has been learni or pot. He
said:

“Those people who believe in
healthy journalism, those people
who believe in constructive criti-
cism, those people who believe
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that the press is ap integral part of
democracy, that the healthy demo-
cracy depends upon the health of
the press and the health of the press
depends upon the health of demo-
cracy, they will definitely support
this measure”.

This was the statement of Mr. Shuk-
la. But, they hag equated the coun-
try with an individual and, demo-
cracy, according to them, depended
on the whims and caprices of an in-
dividua] who was placed in the same
pedestal as the country was. And
that ig why their entire viewpoint
was perverted; they lost all sense of
outlook and discipline which they
were drumbeating. Whatever was be-
ing said or they were made to say
was a theory which I call a pernici-
ous theory adopted in ‘thise days.
Those who would not stop to the
depth of sycophancy were, according
to them, not patriots or were anti-
nationals ang that thosg who do not
belong to that group would not be
allowed e¢ven to speak out their
minds in this country. Sir, we have
seen lhe result. The result is that
th, people have totally rejected them.

Having muzzled the .voice of the
pecple, having taken away the right
of personal liberty, having banncd
all the meetings and processions and
having gagged the press, freedom of
the speech and having kept Members
of Parlioment in detention for anp in-
dcfinite period, having let loose the
reign of terror in this country, they
‘wanted to continue with their hege-
mony over the people wilh their per-
verted notions of discip'ine which
was sought to be adumbrated in the
law which was enacted on those davs,
and which was used against the Op-
position,

Sir, the framers of the Bill had al-
so said that for the purpose of con-
trolling the press, it was necessary
for them to have that Bill. What was
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the object with which they ceme for-
ward with the Bill with the concept
of objectionable matter. I am sure
you are all aware of what was meant
by objectionable matter. They have -
saig that criticism of any statement
derogatory to the Prime Minister or
the Speaker or the President would
be treated as ap objectionable matter,
I believe thalt the real objective was
to protect the Prime Minister and the
Speaker and the President were
brought in to give company to the
Prime Minister. It is obvious. The
real objective was to put a particu-
lar person above all law. Nobody
can even criticise and even honest
criticism would not be permitted. To-
day what we see is this. The Cbn-
gress people were kept out of the
mainsiream of the people’s reactions, *
people’s views ang that is why they %
could not realise what the people
were really thinking,

The object was something else,
What justification was there? They
said that the press was trying to
abuse their so-called freedom. Sir,
there are laws in the country—Penal
Code s there and there are other laws
that are there; the DIR was then
functioning. With ‘all these repres-
sive laws and with all the powers to
control the so-called indiscretion, of
the press and the journalists, they
were nol satisfed, still, they brought
forward this Bill. They coulg have
taken action against them under the\
other laws. But, they would not stop
there. They wanted a law which
would completely put the press under
the control of the Executive—the
Executive of that arrogant nature
which we have seen during the emer-
gency. Wi, have also seen that when
ever anything was  raised in  this
House, any criticism was made how-
ever justified it may be, it was dub-
bed as character assassination. When
the question of Maruti was raised. it
was characterised as character assas-
sination. When we raised the ques-
tion of Rs, 60 lakhs gspirited away
from the State Bank of India, it was
dubbed as character assassination.
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When We raised the question of Pon-
dicherry licence scandal, it was dub-
bed as character assassination. That
is how they wanted to keep them
away from all criticism and the best
thing they did for themselves was to
muzzle the press so that the press
should not even raise a voice of pro-
test' or write a Mne in justified criti-
cism of the action that was being
taken. Not only this country was
equated with an individual the entire
process of administration was to serve
the interests, and now it is apparent,
the personal interests of one indivi-
dual ang her family angq that is why
the country today has given a real
lesson and I hope they have learnt it.
Today, I believe my friends on the
Congress side come and support it be-
cause they had also become the vic-
tims of it. I am sure they now rea-
lise how decimated they have become,
how they had denigrateq themselves
and thereby denigrated the people of
this country, denfigrated all the pro-
cess of democracy in this country by
keeping quiet and toeing the line and
trumpeting the so-called achieve-
ments of an individuaj ang the fami-
ly.

Today I am happy that Mr. Advani
is undoing 5 deliberate attempt that
was made by the previous govern-
ment to crcate a privileged class of
reople in this country like the Prime
Minister and those other persons, Sir,
it had becen included in the Ninth
Schedule. The object wag that they
knew that this law coulg not be sus-
tained in any court of law once the
emergency was over. That is why it
wayg put in the Ninth Schedule, so
that no attack would be permitted
and nobody could doubt that that is
a law which could not be sustained
under the Constitution of India.

A personality cult was developed,
it was practised and the whole admi-
nistration, was utilised for that pur-
pose. The Parliament. T am sorry to
say. was reduced to a state of rubber
stamp organisation; although T was
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part of it, I could not help it. It was
converted into a rubber stamp Parlia-
ment consisting of a majority of ‘yes’
men and as I saiq in the other House,
with their tongue tied and their con-
science mortgaged, and these people
were sitting on that side at that time,
They had allowed themselves to be-
come complele ‘yes-men and hench
-men of an individual in this coun-
try. Today, having realised the mood
of the people, they are coming and
supporting this repealing Bill.

1 want to say only one thing. I
hope they have learnt the lesson of
their life but that lesson is the les-
son of the democratic spirit of the
country, the democratic urges and as-
pirations of this country that the
people of this country will never
submit themselves permanently to an
autocratic regime and an authorita-
rian regime. So far as our Party ie
concerned, there have been various
distortions about our activities in the
past, but still we believe that the
frcedom of press is such a cherished
principly that we should alwavs sup-
port it even if there are pitfalls here
and there and that the best thing to
ensure will be a conscious public opi-
nior which will be a vocal public
opinion. But you cannot compromise
on the question of freedom of speech
and frecedom of expression. If we
lose freedom of speech and freedom
of expression. then we will lose the
best part of our life when we sub-
jugate ourselves to a fecling of im-
prisonment of our minds and of our
views which we cannot tolerate and
that is why we opposed the previous
Act and we strongly support this Bill,
and I congratulate Mr. Advani for
coming with the Bill so soon during
the first Session of this House.

SHRI P. RAJAGOPAL NATDU
(Chittoor): Sir, the Minister ig mov-
ing for the repeal of the Prevention
of Publication of Objectionable Mat-
ter Act. I want to clear some of my
doubts, I want to know whether the
Government wants the freedom of
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the monopolist proprietor of the press
who wants to control the production,
distribution exports ang imports and
the life of the people and to utilise
the press to promote his own interest
or whether the government wants the
freedom of the editor who knows the
problems of the people and who wantg
freedom to propagate his views. 1
want to know whether the govern-
ment wants unrestricted freedom of
the press or whether they are going
to lay down some restriction. Unres-
fricted. freedom is nothing but licence,
as Mr. Hegde himself knows. I want
to now whether the government fis
going to create an independent agen-
¢y to give advertisements to news-
papers or whether it will keep this
power in its own hand so as to keep
all the newspapers under its thumb
and have the liberty to dictate to the
newspapers. If the government clari-
fies the position in regard to these
points, it will be better for the people
ang for the country.

sft 710 Qo Yo wai (F2TH() ¢
wamafa wEEAT, ST IF 49 FT I
§ Su s f1 wfweafe £ waa=mm
faery &Y =nfge o 5w & Py ag
Y qraey W T 3 Ay wifers wfy-
FR FT & g 1 WA W
TTAa A ag OO €2 gMr JrEy arfe
w T@ F faad A1 @IEIgEF
W SEd FY R |

7 ard fF w9 i S@ § aga
@ dweforg arafat @ awg F Y
¥ St AfeF T a1 qrarhrs S,
wfa® sraw o feft axg & e
Far &, ag A& AT F WS F
fog @ &0 ofcfefa & 6t o=y
T8 W =iy
SHRI S. KUNDU (Balasore): Sir, 1

rise to support the Bill which has
been introduced to repeal one of the
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most Draconian laws we have ever
seen. Gandhiji gave us freedom and
also freedom of speech. I am asto-
nished that those who have been sin-
ging the songs of Gandhiji and
preaching what he taught to the na-
tion have themselves been the authors
of this black law, We were in jail
when this law was enacted by this
Parliament. We were simply horri-
fied when we came to know about it.
If anybody has a cursory glance at
the provisions of this Act, he will
wonder what has happened to the
country. Anybody could be got and
his press .and other property could
be forfeited in the pname of security.
Not only the editor but the owner,
the keeper and everybody could be
hauled up. Earlier the law had given
some advantage that at least the ag-
grieved party could go before a judi-
cial magistrate. But in this law
which we are going to repeal, the
entire jurisdiction was taken over by
an officer who will be appointed by
the Government. Under this law,
anybody can file a prosecution before
that officer and that officer will come
and pounce upon the press. If the
ruling party wants to harass its op-
ponent even thig thing could be done
through a constable. I thank the hon,
Minister that he has brought this Bill
to repeal this Act.

I remember long ago in the British
days when Lord Lytton was the Vice-
roy in 1889, he had passed an Act
called Vernacular Press Act. At that
time, Tagore was a young boy and
he was writing poems eulogising the
national cause of independence. That
was not tolerated by the Viceroy and
he passed the Act. That was a very
obnoxious Act whereunder the proof
of the matter which wag intendeq to
published would have to be exa-
mined by the Government. At that
time there was so much of protest
againgt this Act that after some years
Lord Rippop was forced to withdraw
that Act. From this we came to 1947
when we had our freedom. But after
thirty years of our independence, I
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never imagined that there would be
such a horrible Government which
would pass an Act which would be
much worse than Lord Lytton’s. And
‘these very Members who were sitting
on the Treasury bencheg at that time
kept their mouth shut, I think they
hav,e done the greatest harm to this
country. We live and work together
may be there is a difference of opi-
niop, because of our party fideologies,
but we have taken oath to maintain
the democratic norms in this country.
We have burnt the vessel of demo-
cracy; we have burnt the torch of de-
mocracy. We want that this torch
'shoulq be taken to dark areas around
where there is no democracy, where
there is authoritarian Government.
We should throw light on them so
that democracy would also start func-
tioning in those countries, not by force
but by our own action, But unfortu-
nately, in Gandhiji’'s country when
many people were behind the bar,
these people were responsible to see
that the entire light which the torch
threw around, was extinguished. This
s a great curse on the name of Gandhi
and those who swear by the name of
Gandhi.

Today, in the Question Hour, I have
saig that it is necessary that the world
must know as to what had happened
during this emergency and how the
press was muzzled, how its throat
was throttled and why the press could
not function independently. In all
these things, a full enquiry is neces-
sary. We will not live in comfort by
saying that we have repealed this
Act but we have to dig out all the
earth that laiq the basis for this dra-
conian legislation, Therefore, I would
say that the Minister should come for-
ward and make an inquiry into the
conduct of those persons who were

responsible for muzzling the press
and making the Information and
Broadcasting Department an ‘instru-

ment of ugly propaganda. Therefore,
I would again re.iterate the demand
that the Minister will do a great ser-
vice to the cause of democracy it he
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agrees to institute an inquiry finto
the whole gamut and find out who
are the people who were responsible
for these things, what was the ob-
ject in doing it, whether they slowly
and gradually wanted that this coun-
try should be completely turned for
ever into a dictatorfal country.

Now, the point is, what should be
the nature of the press. We want a
free press, no doubt. But we want
the press to be vibrant and really free.
The press must project the hopes and
aspirations of the teeming millions of
our country. We do not want that
the press shoulg speak about the rich
of this country. We also do not want
that the press should be controlled
and monopolised by a few big indus-
trial houses. We heard, of course
while we were in the jails, that there
was a big talk against the monopoly
Press. This is what the All Indira
Radio said. We used to hear that this
monopolist Press dig not' give any
publicity to Indira Gandhi govern-
ment’s good deeds or to the 20-point
or 25.point programmes. Indira’s
government came down with a heavy
hand on the Press. Within a period
of 2 or 3 months, we hearq that the
monopoly Press was given a good chit,
and that they behaved in a nice way.
During these months, the monopolists
increased their assets; and particular-
ly during the last budget they receiv-
ed many concessions. During that
period we heard that the monopoly
Press was behaving better and that
they had become gooq boys. They
got chits from the former Minister Mr,
Shukla and Mrs. Indira Gandhi.

Mr. Deputy Speaker, Sir, do you
know of such a horrible, naked and
opportunist policy ever being pursued
by any government? If we say that
only Goebbels, the propaganda minis-
ter of Hitler could have competed
with this sort of propaganda, we will
be wrong. Some friends are sorry
that we are saying this. But tell us
where and how we are wrong. I thank
our new Minister Mr, Advani who has
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also said that he will go int_:o th(;
entire gamut of monopoly holding o
the Press. He said this in answer to
a Question. As far as I knf)w.)v, one
of the largest circ_ulated (.ialhes in
Japan, “Asahi Shimbhun” is run by
a coof)erative of working ]our.nahsts.
They are people who work in that
firm. We have to consider. whether
it would be possible in India to try
to have the co-operative sector, tak-
ing the working journalists and t}¥e
people who work in the press. If it
could be done, we will make another
big advance in maintaining the free-
dom of the press from the power and
influence of the monopolists who are
now ruling supreme. 1 hope the Min.
jster will give the assurance that. he
will take quick steps in this direction,

Finally, a word about the small
newspapers. The small newspa.pers
and periodicals are in a Very miser-
able ctage., If we want to maintain
the freedom of the press, we must- see
that the freedom is really exercised.
1f we do not give some advant:_ige.s to
the small newspapers and perlodl_cgls
which are spread over the small cities
and villages of this country, this free-
dom would not be really meaningful.
1 am not going into the details as to
how and where it should be done, be-
cause there are various aspects which
should be taken into consideration.

Lastly, I want to thank you for
giving me this opportunity.

SHRI VAYLALAR RAVI (Chirayin-
kil): Mr. Deputy-Speaker, Sir, at the
outset I must admit that T was a
member of the Lok Sabha and I was

a party to the passing of this Bill. T’

have no hesitation to admit that this
Bill wag not necessary.

SHRI XK. S. HEGDE (Bangalore
South); So, you were wrong in sup-
porting it?

SHRI VAYALAR RAVI. I am glad
the hon. Minister, Shri Advani, has
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come forwarq with this Bill to repeal
the old Act.

There has been so much talk about
the freedom of the press. This House
has debated this question any num-
ber of times, Whose freedom do we
mean by the freedom of the press? Is
it the freedom of the owner of the
newspaper to express hig view?

15.48 hrs.
[SHR1 S. D. PaTiL in the Chairl

SHRI K. S. HEGDE: Was it the
freedom of Mr. Werghese or the free-
dom of Mr. Birla?

SHRI VAYALAR RAVI: Neither
the freedom of Mr. Verghese nor the
freedom of Mr, Birla., The aspira-
tions of the people have to be ex-
pressed through the newspapers. It
has to be in the vanguard of demo-
cracy.

PROF. DILIP CHAKRAVARTY
(Calcutta South): How do you defend
the arrest of journalists?

SHRI VAYALAR RAVI: I am not
defending it. At the same time, I am
proud to be a Congressman. There
is no doubt about it.

SHRI K. S. HEGDE: He is unbur-
dening himself.

PROF, DILITP CHAKRAVARTY:
Perhaps, not the same [(Congress as
was led by Mrs. Gandhi.

SHRI VAYALAR RAVI: T know his
sojourn there will not be long. I
have no doubt that he will come to
this side one day. His honeymoon is
only temporary; it is only a sojourn.
I am very sorry for him. (Interrup-
tions) That party had to compromise
on so many things. They could not
send even a single member here from
my State for the firgt time. Even the
seat of the veteran freedom fighter,
Shri A. K. Gopalan, had been cap-
tured by the Congress,
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AN HON. MEMBER: What about
UP?

SHRI VAYALAR RAVI: We are
aware of it. That is why we are sit-
ting on this side. But why do you
‘sdy we have lost? Why arg you SO
afraid of us even today?

1 know that fear is there in your
mind that you will be overthrown, I
have no doubt about it. You criticis-
ed our mistakes. Please try to do
right things. Please do not try to
come to this side.

As far as Birla papers are concern-
ed, they abused the Congress Govern~
ment and askeq the Press to abuse
the Congress Government during
elections.. There should be freedom
of the Press and not for owners of
the Press. We should give more free-
dom to the people who are working
there. In this connection, I would
request the hon. Minister to consider
the participation of the employees,
wprkers and the fournalists in the
newspapers. They must have a big-
er say in the ownership and man-
agement of the newspapers. You give
a little more freedom to the Press.
Otherwise, they would always be
under the control of the management.
We have not done it; we have not
done so many other things. I am not
standing here to say this thing or that
fhing. If my conscience savs I will
definitely admit what my party has
dene or what my party has not done.

SHRI K, S. HEDGE: What did your
sonscience say at that time? (Inter-
ruptions)

SHRI VAYALAR RAVI. Your con-
science made you to resign from the
judgeship and fight elections even
though there were allegations. He
used his position to conspire against
the Prime Minister. Fortunately, he
hag been elected as Member of Par-

liament. (Interruptions) Please do
not interrupt me. I know what you
were. I know your past history.
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AN. HON. MEMBER: Do not get

angry.

SHRI VAYALAR RAVI: I am not
becoming angry. Do not think that
everything is all right. I can speak
for hours together regarding S.V.D.
Government in 1967 including Mr.
Charan Singh and others who were in
U.P. and MP. I can speak about it
but I do not want because I know that
they are in power, we are not in power.
We could not fulfil the promises made
to the people or we have made mis-
takes. Why are you afraid of this
today?

This Act had infringed the freedom
of the Press and curbed the freedom
of the journalists to  write whatever
they felt to write. I  agree with it.
But, at the same time, I hope the
Minister will request the journalists of
the newspapers that they should play
a responsible role in democracy. I will
be happy if they criticise the Govern-
ment and the Opposition buf that
criticism of the Governmenf and the
Opposition should be constructive.
That purpose has to be achieved.
Even though this Bill is a repealing
one, I hope, the hon. Ministier and the
present Government will be able to
achieve that objective as to make the
journalists and the newspaper industry
more responsible and to make construc-
tive criticism on the activities of the
Government and their machinery.

Regarding the policy announcement
made by the hon. Minister today morn-
ing during the Question Hour that his
Ministry will encourage the medium
and small newspapers and that the ad-
vertisements and other things will be
given in such a manner to help the re-
gional or the vernacular newspapers, I
believe, the previous Government also
followed the same policy. I would say
that the Government should have. a
thorough look into the matter and
also see, at the sume time, that the
newspapers do not begin to make
money. There is a tendency in big
cities and in certain areas to start an
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[Shri Vayalar Ravi] ﬂﬁq Ty aaF e} # TAAT
evening news daily with a circulation : °
of 500 or 1000 copies, get newprint E E I
quota and sell it. thereby making a lot « . .
of money. This is a very bad practice. s LI o @ wATH A
It is still continuing in different parts qETg T4y
~N

of the country. The Government
should not encourage such a tc'xc‘on(y
in the journalistic world.

g ggeT @t fagmae & waEr

F FaF |
Lastly, I would appeal to the Govern-
ment to have a look into another # Tu=aT E- fx EEFﬁ' I TIT ;'.@.

matter. There was an attempt made

by the previous Government to diffuse % foraa TR # m AT T (&)

ownership of newspapers. There was
a proposal by the previous Govern- FF T A afersg, aTa Ay
ment but, I admit, that it was shelved FT WTFHEFH ﬁﬁﬂ'ﬂ' FT T 1@ F

for two or three years. 1 hope, the

hon. Minister, Mr. Advani, will have ﬂﬁ g9t TH B O faedr ¥

a fresh look into the matter of diffu- . .

sion of ownership of newspapers. If AT & Y dwn & AN
he can bring forward such a measure, FT HF fiyar | Wﬁﬁﬂ’ %
it will be a credit to him. I hope, he

will do it. o g, *, S99 sww@ F off

With these words, I support the WATR , AT gUeE F o el
Bill. [ oAk s F fawy @1 oq#
W T g R qR AeE ¥
fe Awma & & @Y 93 3%
A T TFR F f@ArE FO By
¥ @ oA F oge AR oArw @
A G| GE F wOET A PRy FH
A K @ dfed sERER 9w
AT 7 FAET 9T 1936 H WX
h €] AJqq9f@ T w1 Ay
frpre 9T wwar &) AR W oww
@ 5 oz fugor 19 w9 ¥ oFav
F AqX ARF A F A@T FT A T HEId ¥ BT F frwem Far
wr 91, Yo THo Fo F WHE qr & @ Hiar F AT ag 9T,
g A AT FI YT G AT | 99 F foae 91, S § a1, [@f@r &
S ¥ o7 a9 gw gt [T G w33 A qF A @1 AT, GF TS 9@
¥ | 3 TG W CF G qA AR #1 W A faear 91 @ AT
oT TEr & AR SS9 AT 1 § ama ¥ wgar a1 5 g@ex § sk oo o

ot g (TafeaT) + TRA W
fr & o frdims ATl {8 T TR
&€ & oy Afaw F1 wHRAT WS FAT
T §, I W quE A v g o
IR AT Y TV FY AT FA &
foae za faor #1 agh @1 g1 faE 1o
wEAT ¥ aa #r ) wfeai g w4t
gAEY TaT F& IR /T F 3T AT
Fw R RO
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N | g Afaw w77 § A A oG
AR #F aAfv o fag Sedeey ?
T @ F8&\T 1 aRaeE™ U ¥
g T 41 F;ifs oW g I
afgat 9@t ¥ Fwdr ff, WK W
% fau @ oW foiRR ¥ -
A1 famr =T g Wi gEd W
e ‘as i @ a5 f,
B famt gagawear’ | ard gimar §
I8 qlgd IAd q | AT-UATETE
o o & dw Fgw W oG W
g W at ag v X @ R
s % fefafee w1 =nfew
wF qaT AE FHI IR GRIATL GE
¥ fFar g F T AR @ I
fear & o & Fgm § fF A
AUER TEl # AET AT S ST
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at ¥ wgmm owwar £ fF ag
TET ¢ fF WR AFEd W TR
g oar Su # w3 g )
9 T AT AT AR AT
WA GEW, T@H & T AE @
gEar &1 gk fAw @ AW
gEaT F g FE | A a1 aEreErar
g R AU grea & aga faems
1 40 I IF g W ¥ faamw
TEX BIAT A& I AN TERR
FW T §, AN FALT @ AT
Y qdver, 77 q1 dfaefoee T8 &)
g qEe B} fawer aER
T o@®_r H g T @ ouar
g oft aiw #1 gf S 5w
¥ fager st 7 frera fear o
IR IAFT AT G A1 qg IqH
fa=ms woy =W ¥ @ awa ¥
W GAT AEl # g¥ | gAR
Foqfree wredli ¥ Far o wfr o
wed ¥ Far ¥ fagl mme
AW FT 9@ AT 9r S @ ¥
IAFC AT FFAAT | qET FT
qeE gET & @wdATE | HeAng A
a7 =6 H AT ST gFaT 41
d1 Wg & TER #i G gears Fi
mAtA IS WHA § 0 I@ gHATE &l
geiafadt &7 geAT @3 FL& @
TE AT gEAT

AT A AT A T iR S
@ @ @
ok “feR” 9 w1 wew a|l ®
FHafEl @Y wgE afafs ST
g AR IF qE W I W
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FgT WY IR FG aY g AT F A
g | wy AR ¥ faw @ gw
IAFT gAF FAYR  Far | faee
IER F A Frar Frm aqar faaw
T I F g FHF AT W AW
9T & aifF wf @ <AH ev
HEAR F HIAT FHEHE A€y 6
AW g, 9 AT gATU q9 ]
odt ¥ wET 2 W fagaw &
gRIT g ¥ fodw qar & arfaey &
ardr A & g @ A oaw g

16.03 hrs.

[SHRI TRIDIB CHAUDHMURI in the CHAIR]

ety #wgEw, AR gt &
sust ¥ wmw difewr ¥,
Jo TAo Wigo HIT Faw dro Fo
arEe AR T aw @ fy & =W
#fea, J— AR wRE #AR
feseam wwmER L WY S
FHE TEIC A gF q 497 99 fHAv
gy 9T 3WOA A OF WA
ag a8 fF T T A gdES 9@
fmr X & o FX fagr ok o=@
FL ¥ W gUER OFEE F dF
ar%mmirgo oo ATo
M o o ;TEe F AFEU  H
e a8 9% ¥ few wq wfFR foad
B2 G FHAQ ¥ Fo THo FTo
AR Gro &o ;T F IT FT FA-
g fFaT @ ¥ g IAF wEqE
& IR TAAT GLET FT & o
& FU"E I A IT BE FAATEL
™™ AR wum fwar oSy
fe @Ay ¥ IR EUAR AW
fear fF agi o T ¥ T gATAR
fog | oY I 99T ¥ AR FAHAT
¥ 9 SR gEAr wor fRar W
s w5 omr 5 Y & e
T TO @1 TE o 5 a3 gt
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2 o fo W TS H ¥,
FT gt ) ¥, gy w7 foR fe
FQ ¥, ITH! AT WE femr W@
g% g g wigwe @1 fF gfmn
¥ gREW FX T FTOANET F oA
FW@ F, w # fefafmw few@ a0
¥ wear § 5oz omwfe & o ==
F 99 SO fAa@ g FEE AT
foigs @@ @ev & a@ @ R
qeedfeed aX faare &3 FW F:X)

% ag W F& A g fFoawt
oEE F W AE Ssar g, e
A g T A0, dwed §uq §
a7, fasrs ¥ 91, 99 ¥ 971 gWEW
R HET § Fer 1 Ao F, qT 4q FY
HISTEY WY SYTeT @< grad ® 97 |
AEEE "G St w99 @1 ey

&7 TRl % I § ™ fauaw
FT gWIA F@T E

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, I am very happy
that this short and significant Bill has
come in this very first, the inaugural,
session of the new Sixth Lok Sabha.
I am also very happy that this Bill is
being piloled by my esteemed {riend,
Shri L. K. Advani, who, with his clear-
headed and level-headed approach,
not only has been piloting this Bill-—
and will be piloting the one which is
to follow—but also has been pilotling a
new, bold and prompt policy of restor-
ing everything in terms of processes of
democracy. 1 would like to start by
congratulating him and the Janata
Government for taking these initiatives
in the very early days and weeks of



249 Prevention of Pubn. CHAITRA 16, 1899 (SAKA)

‘their Government. I would also like
to congralulafe the Minister for this
briefest Bill. Of course, brevity is the
soul of wit. But I  wish that, apart
from being brief, this Bill had also
spelt out to some  significant, broad
extent the manner in which Govern-
ment ;,would go about safeguarding, as
has been said in the Statement of
Objects and Reasons, the freedom of
the press,

Omne of the major election promises
has thus been honoured, and this is
being honoured within days of the elec-
tion heat and fervour which are still
not over. Normally, election promises
are never meant to be fulfilled, not only
in India but in many parts of the demo-
cratic world, this has been the position.
Therefore, I would say with pleasure
and pride that, for the first time, in
India. the election promises, one after
another, are being fulfilled and honour-
ed, both in letter and in spirit. 1 feel
very happy and proud as a citizen and
as a Member of this hon. House to
acknowledge this attitude of the new
Government.

The Statement o¢f Objects and
Reasons very Dbriefly and rightly says:

“Freedom of the press is necessary
for the successiul functioning of
democrafic institutions.”

1 would go further and say that not
only is it necessary, but freedom of
the press in a  democracy is vital,
crucial, decisive and indispensable. It
was Thomas Jefferson, one of the great
American democrats of the world for
all time¢ to come, who once, when he
was asked as to what he would choose
between a government wilhout a free
press and a frec press without a
Governmenl, said that he would have
no hesitation, whatsoever, in choosing
the latter, i.e., a {ree press without a
government, because, according to him,
as long as there is an assurance of a
free press to the people of his country,
that is America, where free press was
continuously and freely available 1o the
people, then the possibility of a free
government is also there, But if there
is a government without a free press,
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then you will have neither a good
government nor a free press. There-
fore, free press is vital to the function-
ing of a democracy. That is why, it
is said that a free press is the fourth
estate, indeed, free press is a part of
a free, democratic government. No
democratic government, no free gov-
ernment, is complete without a free,
vigorous, critical press, and press
meaning both newspapers and periodi-

‘cals and viewspapers.

Free comments and  critical edito-
rials in various newspapers, dailies,
weeklies, bi-weeklies, monthlies and
journals and  periodicals are very
essential. As the great editor of the
then ‘“‘Manchester Guardian’, Mr. Scot -
said once: “Facts are sacred, but opi-
nions are free” Let the people get all
the facts in a free manner, but let the
opinions be respected as sacred proper-
ties of those who write and comment
upon those facts, and therefore, these
comments must be available. I am
glad that  Advaniji and the Janata
Party are saying that they want to
learn from the criticism  of the free
press, because il is only a free press
which makes it possible for the Govern-
ment to learn. Prof. Harald Laski- said
that a Government always learnt
more from the criticism of its oppo-
nents than from the eulogy of its sup-
porters. Therefore, it is very essen-
tial.

Now, Sir, I am not surprised that
my good friend, Shri Vayalar Ravi, is
{oday supporting this Bill and many
others from the Congress side, who
are now in the oppositicn. 1Huad they
not supported this Bill, hcw would
they find their opposition to the Janata
Party expressed in the newspapers?
They cannot say today that they have
any conscience, because if they had it,
they surely put their conscience in the
refrigerator box during the Emecrgen-
cy! If really they have the cor.;cience,
they should have had the guts to
speak out then, if not on the fvor of
this House. at least in the ruling Con-
gress Parliamentary Party as it existed
then. But I am not surprised at what
Shri Vayalar Ravi says now, because
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even the Cabinet Ministers were not
informed about the declaration of in-
ternal emergency at that tirne, and so,
how can they inform Shri Vayalar
Ravi about the intentions of the Gov-
ernment with regard to free press?

I also want to say that the very
title of the old Bill ‘Prevention of Pub-
lication of Objectionable Matter Bill’
was objectionable. After all, what is
really objectionable? How do we define
that this is objectionable and this is
not objectionable? For example, if the
Prime Minister is criticised in terms of
the policy of the Prime Minister, or if
the Government is criticised in terms
of the policy of the Government, is it
objectionable? The very purpose of
the free press, the free Parliament and
the free people is to see that the Gov-
ernment is kept on its toes, the eslab-
lishment is kept continuously on the
watch, and they are taught, 1old,
corrected and challenged whenever
they go wrong. So, it is good that this
Bill is now called ‘Prevention of Publi-
cation of Objectionable Matter (Repeal)
Bill”’

Sir. 1 want to conclude by saying
three more things. Onc is that the {or-
mer Minister of Informaticn and Broad-
casting. Shri V, C. Shukla, a very good
looking man, and very affectionate in
many ways, did many evil things in a
most arbitrary and cavalier fashion
and he was doing it as a kind of a
command performance at the behest
of his Prime Minister and also of his
other young boss and adviscr, who
was neither in the Cabinet nor in the
Parliament! 1 “wani to go on record
that the former Minister of Informa-
tion and Broadcasting, Shri V. C
Shukla dealt with free press and press
men of this great country in a most
shabby manner, and it should be
examined if there was any possibility
of bringing him to book if not through
Parliament or through a Commission,
at least through vigilant and vibrant
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public opinion so that such a man wilk
have no place whatever not only in
Parliament, but in the public life of
this country. After all, they were
dealing with the people and they were
having a sacred duty of informing the
people of what was happening, and they
had to ensure all the time tHat what-
ever had been told in the House did
not always go to the outside world. If
what we say in this House is not re-
ported to the country at large and the
warld at iarge, why are we here? We
are not here sitting, standing and talk-
ing in our private homes; indeed, we
are talking as elected representatives of
a great nation, whose right is to know
what we say and it is our duty to tell
them what we say here. It is only

through the media of the press that
all this goes to the people anfl, there-
fore, the press gallery in any demo-
cracy in any free Parliament, is an
indispensable and absolutely vital part
of the institutions of parliamentary
machinery and democracy. I want to
say further that Shri V. C Shukla was
responsible for not only shabbily
treating the press and the press men,
not only humiliating them, trying to
humble them with all the bad and
blanket powers that he and his Gov-
ernment enjoyed at that time, but he
also tried to mislead this House by
saying that Samu-hor waz e oagle

about by a kind ¢ voluntary unlon.

I would like Mr. Advani in clarify
this point whether Samichar was a
voluntary union or a forced union.
whether the “Press Trust of India”
and the “United News of India” and
“Samachar Bharali” and “Hinduslan
Samachar” were really willing and
enthusiastic for 4 merger. If they
were really willing, why not the UNI
and PTI and other agencies let us
know about it? Bu: it was the Minis-
ter under the cloak of emergency and
under a terrible wunprecedented and
most disastrous and bad censorship
the world has ever seen—even Hitler's
Germany and Mussolini's [Italy did
not see the kind of censorship which
Mr. Vidya Charan Shukla tried to:
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impose—brought it about. I want to
g0 on record that Samachar was not
a voluntary union, and Mr. Vidya
Charan Shukla told this House, this
hon. House, the Fifth Lok Sabha that
it was a voluntary union. I want tc
know from you, Sir, it some kind of
a privilege motion cannot be brought
against the former Minister for mis-
leading the House and telling false-
hood that this was a voluntary unicn.

Freedom of the Press in this coun-
try has had a glorious record not only
after Independence but even before
Independence. If only T had some
more time ] would have dealt with it
in detail. But I will only give two
names, Lokamanya Bal Gangadhar
Tilak started Kesari in Marathi and
Mahratta in English and Mahatma
Gandhi started The Young India,
Navjivan, Harijan, Harijan Sevak and
Harijan Bandhu in  Gujarati. Al
these and several other papers had a
glorious tradition of a frec press in
pre-Independence India ang that
tradition had been continued in post-
Independence era by pressmen frem
varioug corners of this country, beth
the English and ihe language Press in
this country, and 1 want {o take this
occasion to pay my tribute tc the
pressmen, the repcrters, the editors,
the commentators and the columnists
of this country of both the English
and the language press who even
after Independence and much mnre so
during the Emergency carried the
battle further and did not bow down.
They would rather break but not bend.
I do not want to be parfial. If I had
more time. I would have given all
the names. But I would like to refer
to a few names here. Papers like the
Indian Express. Opinion of shri A. D.
Gorwala, Seminar, Himmat, Sadhana
in Marathi and Sadhana in Gujarati
and if I may say¥ with all humility,
the Gujarati WNeekly Nirikshak of
which I have the honour of being one
of the editors did their very best In
seeing that even during the emergency
the freedom of the Press was not
allowed to be suppressed. If my
esteemed friends on the Government
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benches today had some news in the
jails, it was becausa some of ug tried

to see that they were properly fed and
at right time.

May I conclude by saying that the
Statement of Objects and Reasons
says, ‘With a view to safeguarding
the freedom of Press, this Bill seeks
to repeal..’. May T request, in con-
clusion, my esteemed friend, Shri
Advani and the government that they
will do everything possible to ensure
the freedom of the press, not only
through govenmental institutions—I do
not want to anticipate what the Minis-
ter is going fo siav~for, I Dbelieve,
freedom of press is not a ‘thing the
government alone can do much about
Government can, of course, do it by
not interfering with it. But, apart
from the pgovernments own non-
interference in the mnatter of freedom
of the Press, what we want is the
development of a critical, free and
vigorous public onisinr, in this coun-
try, in this Parliament in the legisla-
tures right from the Panchavats and
onwards to the Parliament where the
people’s tepresentatives can talk free-
ly and fearlessly, and even if they are
supporters of *he government, they
will not mind *elling the truth when
the need of the hour is to tell the
truth. If that ig done, then I am
quite sure that th’s Rill, which i= =
repeal of the earlier uply law, will pe
a first and a major step, and it will
be in the right direction of ensuring
freedom of the Press for a free people,
a democratic people ana a cecent
people because it is only when a free
pecple pet facts and opinions and
comments freely and continuously
that all is safe for democracy and a
democratic republic.

SHRI C. M. STEPHEN (Idukki):
When I am rising to speak, let me
make it clear that as may be experted
by some of my friends on this side
or that. I am nof in a mnod to say
thal all that was done was bad.

I have noting against the Bill that
has been brought forward bty Mr.
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Advani. This is as it should have
been because the Bill which we are
now seeking to repeal should be seen
in the proper perspective, the perspec-
tive being that the Bill was enacted
in the context of the emergency proc-
lamation.

I have stated why the emergency
proclamation was necessitated when
1 spoke on the President’s Address.
I don’t want to go over the entire
gamut once again. Whether the pro-
clamation was correct or not in all
aspects of implementation is a diffe-
rent matter. But I am very emphatic
that the Presidential proclamation
was in the pnational interest. That
was necessitated because of the anti-
democratic, lawbreaking, anti-national
violent activities of the opposition
then. After the promulgation cof the
emergency, certain actions were to
be taken curtailing among other
things what I may call untrammelled
freedom of publication. That was
one of the actiong which had to be
taken and it was in that context that
this Bill had been enacted. Let us
not forget the fact that when we
speak of the freedom of the Press,
we speak not merely for freedom of
working journalists, but we speak
also for the freedom from the money-
bags controlling the Press. They
have been managing the press and
their philosophy is that he who pays
the piper will call the tune. But
freedom of the press need not neces-
garily mean freedom of the intellec-
tual to express his views. The free-
dom of the press under the conditions
obtaining today in this country is
more the freedom of the powerful
elements to carry out certain pro-
paganda they want to make against
the national interest, and in their
interest. It is a move against the
eonspirucy by what we call the reactio.
nary elements in this country and
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the Press which had been controlled
by those reactionary elements would
certainly have been put into use for
the purpose of subverting and corrod-
ing what is sought to be achieved by
the proclamation of emergency. It
was in thig context that this Act was
enacted. I don't forget the fact that
this was put in the Ninth Schedule.
At that time members of both sides
of the House protested against that
sort of thing. The inclusion of the
Bill in the Ninth Schedule did nof
go without protest. I am one of
those who raised his voice of protest
against it.

It i3 now my argument that this
Bill was not intended to operate
beyond the period of emergency.
This Bill was a measure which was
sought to subserve the interest of
the emergency which was proclaim-
ed. The situation envisaged to be
met by this Bill would not have been
met except by the enactment of this
Bill which you are now seeking to
repeal. Therefore, when the emer.
gency ends, it standg to logic, as far
as I and many of my hon. friends,
can see it, that as a corollary, this
act which was promulgated by the
then Government must go. That is
what I wish to submit. When Mr.
Advani, has brought forward this
Bill the conditions are different. The
Bill is as it should be and as it should
have been. That is all what I want
to say.

Having said that, I should em-
phasise that a clarity of thought is
absolutely necessary as to what the
freedom of expression and press is
and should be. Let us look at it as
is enshrined in our Constitution, that
is, about the freedom of speech and
freedom of expression. Mr. Hegde,
I hope, will agree with me that the
freedom of expression and freedom
of speech is not unconditional. I
shall quote the relevant clause.
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Clause (2) of Art. 19 of the Con-
stitution says:

“Nothing in sub-clause (a) of
clause (1) shall affect the opera-
tion of any existing law, or prevent
the ‘State from making any law,
in so far as such law imposes re-
asonable restrictions on the exercise
of the right conferred by the said
sub-clause in the interests of the
security of the State, friendly
relations with foreign States,
public order, decenry or morality,
or in relation to conternpt of court,
defamation or incitement to an
offence”.

Therefore, the framers of our Con-
stitution, founding fathers of our
»Constitution, granted the freedom
and contemplated that that freedom
should not go against the interests
of the society, the interests of
morality, of discipline etc. How can
these be achieved. That has teen a
matter of anxious pursuit by the
intellectuals, by lovers of freedom,
and by socialists. So the gquestion
has been how that golden mean can
be struck and how the freedom of
the press can be sustained on the
one side and how provisions could
be made on the other side t{o ensure
that the freedom does ot degenerate
to what I may call a licence to the
detriment of the interests of the
country, the sovereignty and in-
tegrity of the country or the morality,
decency and all the rest of it
Measures were being taken from time
to time and we have made certain
provisions. We attempted the method
of voluntary goodwill and under-
standing and leaving that to the
goodwill of the press and people. Is
it not, however, a fact that looking
back from the days of the promulga-
tion of the Constitution to the present
day, there has been a degeneration
in the matter of enjoying or exercis-
ing that freedom? Was that free-
dom exercised in a manner as most
* of us would like to have that ex-
ercised? Take the case of labour
and the right of organisation granted

Kt
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to the labour, Sir, I am a trade
unionist. But can we gay that that

freedom granted was really used in
the interest of the whole nation or
in the interest of the labour? I
would say that that freedom was not
used in a manner ‘ag it should be. I
do not want to enumerate further.
Everywhere the degeneration of
that freedom was, to the base level,
to a licence is what occured Aristotle
prophesied as to one type of Govern-
ment will fall and another type will
follow. He said that when the
freedom granted in a democracy
degenerates into a licence, then
democracy becomes dehinged and
autocracy will take over. This is
what was sought to be done. We
had been sliding back to that. The
reply will come immediately that
autocracy has already taken over
under Congress. Polemics apart, the
fact remains that where freedom
degenerates to g licence, democracy
will lose its vitality, its self-sustain-
ing vitality, its integrated dynamism
and the democratic fabric will gef
dehinged and others will take that
over. This was a danger that we
were running into. Anyway these
are not quite relevant. The point
I am emphasising was this. The
freedom of expression, freedom of
speech guarantced by the fathers of
our Constitution was and was to be
subject to certain restrictions. How
a mean has to be struck is what I
have been trying to find out. In
1969 when we promulgated an Act—
The Criminal and Election Laws
Amendment Act, 1969—-certain
sections were promulgated that we
set up the Press Council machinery
which should try to create a sort of
code of conduct amongst the jour-
nalists. Such action is necessary for
the purpose of preventing or com.
bating any activity prejudicial to
the maintenance of communal har-
mony and affecting or likely to affect
public order, may, by order in writ-
ing addressed to the printer, pub-
lisher or editor, prohibit the printing
or publication of any document ete,
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etec. It was done in 1969 much
earlier than the promulgation of the
emergency, where the Congress as
such was not in complete majority
and it was done with the ennsent of
everybody. That Act, would show
that there was an allround realisa-
tion of the need for restraints on
the freedom of press -nd expression.
The objectionable Act was another
attempt in the same direction. As
I said this Act was promulgated
against the backgcound of Emergency
and as the Emergency has been lifted
this should also go.

Mr. Chairman, I would like to say
that it is not as if arbitrary powers
were given under that Act. One of
the chapters in this Act js regariing
prohibition of prejudicial publica-
tions. Then there is provision which
I quote:

“Any activity prejudicial to the
interests of sovereignity and in-
tegrity of India, security c¢f the
State, friendly relations with
foreign States, public order, decency
or morality;”

With respect to the above if anything
happeng then for two months period
a direction could be given that that
matter be not published or if it is
published it could be kept back.
Then we have a chapter regarding

gecurity from presses in certain
cases.
Sir, there are 1wo redeeming

features. A notificalion demanding

security is not the last word about

it. That notification mus:® come
before the House. It will be before
the House for 60 days and the House
will have jurisdiction to cancel or
amend the notification. This =¥ecu-
tive action is not the last word about
jit. This notification comes before
the House under Section 16 cf that
Act has got power to modify, amend
or cancel the whole thing. Over and
above that if a person is aggrieved
by the order of security there is a
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relief given to him. He can appeal
to the High Court. It is not as it
judiciary is kept away from the
whole thing. The High Court is
given full freedom either to amend,
cancel or modify as to whatever they
choose to do. Then there is another
provision if literature is found toc be
prejudicial then there is power to
detain psckages containing certain
publicaticns when imported. In this
case alsg there is provision for appeal
to the High Court.

Mr. Crairman, Sir, what I have
said is that in our effort to strike
balance between freedom on lhe one
s:de and misuse of freedom cn the
other zide a certain provision has
been made more or less in line with
the provisitn made in the Indian
Penal Code. Certain provisions have
been made and those provisions give
certain authority to the government
but the same has been made subject
to the decision by the both Houses
and also by the appellate authcrity
of the High Court. 1% is not as if
scme arbitrary power has heen given
to some officer to operate as ne
chooses. All that has been done is
done in the interests of the gover-
eignity of 1rdia, friendly relations
wiih foreign States, public order,
dccency and morality. Then, Sir,
these provisions werg enacted against
the background of Emergency. As
the Emergency goes this also goes.

Mr. Chairman, I would like to
emphasise that the problem is still
not over. Thic Act may not be
necessary in the judgement ¢f the
present government. I may also say
so long as Congress is here on this
side, that sort of thing may not be
necessary but what is the guarartee
against what may be called ‘yellow
press’. Freedom of the Press and
freedom of the intellectuals: Yes,
Freedom of the journalists: Yes-
Freedom of the persons who can
think and write: Yes. Bu: what -
about freedom of mighty money te
control human thought and expres-
sion and to reduce intellectuals to



the status of quill-drivers. Is it a
freedom to be safeguarded—a free-
dom of the man who can command
money, who can run chain news-
papers in the country and polute
the thinking of the people? 1Is it a
freedom to be safeguarded and what
is the safety and the guarantee that
that freedom will not be misused to
the detriment of the people? This
is the thing to which the Govern-
ment has to address itself squarely.
By the repealing of this Act, the
problem is not over. That is what I
emphasise. By the repealing of this
Act the problem is still at large. It
is the Government themselves who
are the best judges as to whether
the public interest can be best served
by enlarging
It is for them to decide. I have
nothing more to say about it. But
as my friend Mr. Rameshwara Rao
pointed out here, the question of
yellow journalism is before us. Have
we not seen how many innocent
people have been the victims of this
yellow journalism? What is the
guarantee? You carry on yellow
journalism against persons. Chara-
cter assassination is being carried
out not necessarily of persons at top,
but of anybody. What is the guar-
antee against it? What is the safety
against it? Should there not be
safety? Murder of a person is
certinly lesgs cruel than the sort of
character assassination which we find
being practised in certain areas. Is
it not social menace? Is it, proper for
us to cry out that the freedom of the
press is throttled if provisicns are
made to manacle yellow journalism?
Is that the freedom of the press?
Freedom of the press, as I under-
stand, is a freedom in consonance
with the common weal. If you put
it to me, the people in this election
have given a mandare to the Janta
Party. I for one, although I belong
to the Opposition Party, will not
agree that the Prime Minister of this
country, Mr. Morarji Desai, so long
as he enjoys the confidence of this
House can be denigrated. I am not

everybody’s freedom.-
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prepared to agree that he can be
denigrated. A certain image of the
Prime Minister has got to be projcct-
ed and has got to be maintained.
Carrying on vilification against him
certainly cannot be justified although
it might serve my political purpose.
When the people have given a
verdict, when the people hava re-
turned somebody, when the people
have given verdict for a particular
policy, it is the duty of the mass
media, of the press, of the journalists
and the writers of this country to see
to a certain extent possible—I do not
say to the fullest extent possible—
that they write, in honesty to their
service, for the projection of the
image that the people wanted them
to project. If that has not happened,
what is the solution? Can you say
in the name of the freedom of the
press you can undermine the country,
undermine the people’s verdict,
undermine the image of the Prime
Minister and President of India?
Can you permit it?

I for one would say: ‘No, must not
be permitted’. That is my humble
opinion. Therefore, what I am saying
is, the proposition before ug is not
so simple ag many of my friends
like you think. It is like sugar
quoted sort of shibboloth com-
ing in bhandy. But let us no#
deceive ourselves by believing that
this is such a simple matter. Mr.
Somnath Chatterjee, a lawyer, is
here; Mr. Hedge, the ex-Supreme
Court Judge j5 here. Many such
cases came before him, They must
have been taxing their brain to find
out the golden mean between the
freedom of press on the one hand and
the misuse of the freedom on the
other, the degeneration of the free-
dom to the level of a licence which
will completely denigrate and demo-
lish our democratic fabric. The ex-
periment that we are attempting in
our country giving a fundamental
right and putting certain restrictions
i3 a very adventurous experiment.
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To make it a success a sort of for-
bearance is necessary, balance is
necessary, a balanced outlook is neces-
sary. Therefore, in a pursuit to find
a golden mean, if somebody errs a
little this side and if somebody errs
a little that side, let it not be char-
acterised as criminal and as being
draconian and black and a tyrannical
sort of thing. If that erring takes
place, let us made an effort to find a
golden mean. That is why, I said that

when I make my observation. I stand.

not in a mood of epology for what
we did, but I do stand here defend-
ing what I did, defending my support
to the Bill ag it then was because I
was satisfied the Bill when it put
certain conditions was not arbitrary,
it was not unchannelled undirected
and it was not without control be-
cauge it was made subject to the con-
trol of this House. This House could
annul the notification which was
made; it wag subject to judicial re-
view because it was appealable to
the High Court at every stage. In
the conditions obtaining then, the
Bill was pecessary and -sas support-
ed. Now that emergency is nver, the
problem js before the government, as
a corollary it must follow; the Bill
must be repealed. But repealing of
the Bill will leave behind the prob-
lem of misuse of freedom in the
interest of some people, in favour of
vested interests, against the interest
of the country. I hope Mr. Advani
with his original ideas will find a
golden mean and balance.

My friend was speaking about Sa-
machar. We know the whole history
of it; we know how PTI came in, we
know how UNI came in, how we
were given a desk in Reuter’s office
in London. Our national pride wmas
not content with a desk in Reuter’s
office in London and we wanted our
own Press media. So PTI came in
andg UNI came in. It was then cer-
tainly big money that was operating
in the news media and the problem
of safeguarding against that was there.
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It was stipulated as a situation that
more than one newspaper must be
involved in order to launch out a
news service. There are Press mag-
nates here who have 100 papers under
them and all those papers could
come together under the news media,
thereby satisfying the stipulation and
yet making it a one-man show. Thus
the news media was under monopoly
contro] and therefore it had to be
merged and it was merged.

It there is need to put it under con-
trol, it can be done. But what do we
find? You used mass media for your
purpose. I do not say that Samachar
alone was used. Samachar wag com-
pletely used; radio was used, televi-
siop was used, the Janata Party set
the record in go using it. Your in-
augural function at Ram Liia grounds,
the A to Z of it, was put on the live
wire. There was a live brcadcast of
that, What is the point in criticising?
It may happen again; it will haprpen;
it can happen. It is understandable
that in the euphoria of victory thinge
like that were done; I can understand
that. I hope that things will be cor-
rected. Let us find a method to cor-
rect wrong things and have a national
congensus and develop that,

With respect to Samachar, I should
plead; let it not be disintegrated.
Some people say that the move is not
before the government. Still 1 say
this. Pooling of the employees has
taken place; different points of view
are there, Those employees are
happy that they are in a family.
There is a dissident opinion about
that; for that dissident opinjon there
is another opinion. 8o, this has come
to stay and it must carry on. It is
in the interest of the employees that
they are not disintegrated. What-
ever benefit is available must be
pooleg and shared. Some sort of a
control could be exercised. There-
fore, with respect to disintegration
of Samachar, I bhave got my own
reservations. This thought occurred
to me when I heard this. It is not
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the final view. After thinking it over
some other thoughts may develop.

My concluding word is this. I
support this Bill because this Bill is
the corollary to the conclusion of the
emergency; it should have come and
it has come. But I want to make it
<lear that I have not a word of apo-
logy for having been a party to the
Bill which is being repealed by this
Bill because of the reasons which 1
have already given. The justifiability
of an action depends upon the context.
In that context it was necessary.
Emergency wag justified at that time.
It you have doubts about it, I quote
Babu Jagjivan Ram’s support to that
proposition. With these words I
support the Bill.

&t W " e (freer |977) ¢
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wwafa oY, R faat & o gw faw
1 gy fear @ W ¥ gt
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SHRI C. M. STEPHEN: The Cong-
ress meeting wag never put on live
wire.

SHRI KANWAR LAL GUPTA: 1
can quote many instances in Delhi
(Interruptions),

SHRI SOMNATH CHATTERJEE:
Shrimatj Indira Gandhi’s speech in
Calcutta was direetly broadcas:.

PROF. DILIP CHAKRAVARTY:
Shrimati Indira Gandhi’s speech be-
fore Election was broadcast. (In-
terruptions).
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“In this Act, the expression
‘objectionable matter’ means any

words, signs or visible representa-
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tiong which are likely to bring into
hatred or contempt or excite dis-
affection towards the government
established by law in Indig or in
any Stale thereof and thereby cause
or tend to cause public disorder.”

It WY TaEe ¥ faere w8 ot
fecdamm %%, 39 N3 ws Q1w
W, oo fRr oo, @ sEE
awr faer vy & 1 wfex §
THRRAT 2 H 45 & —

“Explanation II. In considering
whether any matter iy objection-
able matter under this Act, the
effect of the words, signs or visible
representationg and not the inten-
tion of the keeper of the presg or
the publisher or editor of the news-
paper or news sheet qs the case may
be shall be taken into account.”

TV FT A9 AG &, FT AGH
qT F &, TN a9 AE &1 R
e o W B v 7y &, Frad few-
ghewT @1 GFaT &, ar gEwmA Y
BIEFT ATYH! T=< F< far srgm |
T A foa oy gnd T 9 &7

oA oag & R fom aw ¥
FT )

4

W%%WU Q'HT
TG g | AN F dwA d A A
9 FT TW a<g T AEl Hier v |
SHIRET F ATH T ATATATET TS TS |
wgr 1qr f& wffarde gitw g,
afFr aofemrdz ff sefes Jdf
BT dFdr 9Y 1 wR arfaarde
o &, & @ S qT S v,
IGFT SAQT HY gar AT ATfRw
qr | afew g gm0 4@, =
faq @E @ 9 ST & arER
T oW gwar 9t



269 Prevention of

wr S AR fF osER &
TH ¥® ¥ M A | A
wIradl, gresel Wi g el
N ST Y F, ITHT Wr TGN
far mm . wd F IIEW
wmﬁiﬁﬁ W §93 &
famwuagamaﬁfw‘faﬁ
@ ¥ wrar femr wmar fow fam
oy fegomr gf 9w fem &ue-
firg oy o A gg oY, SEE oF QA
fem @ &g @ wY wE AT

29

%-’P

@ K e

IR @a. A fud, ITEr qGT X
99t I § AMGH FT A AT OSAOAY
ff 13w aa & 5 dfemw o
ty, Wiy wEa w1 FH 12

™ ER 1, 1 & fAeay ¥ e
o T AT ¥ IR &
faarelt FTEHT IAFT Q@ T @ |

weqer WRRd B HOd T Hell
wWer ¥ wiw F<ar § f& W
& g oag a0 & 5 7w s A
arq T THET FF  AWEA WV
aifgr & fFg wwre & 8§ F7 W=
Hier 4T | qg T $TF I FH
e & WY qEr Y ey S ar
Y W TR qATAT qF |

&Y waew a3 Tam fa foedr
FFR 7 37 i’t%ﬂﬁmﬁr@zﬂ‘(
ammaTer efga F@ & fag e
WETT O T I fHar |

CHAITRA 16, 1899 (SAKA) Pubn. of Obj. Matter

270
(Repeal) Bill

& sav 2w ¥ {feddz sSq w qod
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®T aamar g {5 srermETn s Efe-
fasa ¥ @ WY 899 F1H9 & AWT 43
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faar, SET AT T AT AW TEFR FFH
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fefer & 97 Y gawis war =nfaw
7 IEN A g fF oAg @ g
qrél xy drfagt F araE g F Av
|1 il fwfrarew &30, gwam a @Y
qrgaT M TG T A w18 mafgat A §,
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ARy o, ¥ gfeddT fwa -
FNE Iq &1 qErEwr fFavaow
7% I&Q 4G § frag gardr qama w
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17.00 hrs,

SHRI SOUGATA ROY (Barrack-
pore): Mr. Speaker, Sir. let me
make it clear at the outset, that I am
not here to oppose the Bill. ILet me
also make it clear that I amn not here
to defend the indefensible. I wag not
a member of the 5th Lok Sabha, like
you. That is why my conscience is
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quite clear on this point. As Mr. Ste-
phen correctly gaid, this Bill is a
corollary to the Emergency. This
bill hag been called a draconian bill.
But, as I said, the bill being a corol-
lary of the Emergency, jf the Emer-
gency was draconian, this bill was
also draconian.

The elections were fought on the
issue of Emergency. The Congress
Party lost the elections. I acceps
the verdict s a member of the
Congress party, whatever we may
think about Emergency. Whether we
support the Emergency or not, the
people of India as a whole have not
supported it. Therefore, I have no
hesitation in saying that the bringing
in of this bill was a logical corollary
of the victory of the Janata Party
and of the repeal of the Emergency.

But at this point, I want to make a
few important points. It has been
very often said from the ruling ben-
ches that everybody jn the Congress
Party was silent on this point.. Every
Party has itg discipline and ethics.
There are many Congressmen who
were not happy when advertisements
to the ‘Patriot’ were stopped. There
were many Congrassmen who were un.
happy when ‘Mainstream’ was cen-
sored; but being in the Congress
party, it was not always possible to
come out in the open. (Interrup-
tion). I will say something about
‘Indian Express’ and ‘Statesman’ later
on. But there is a difference between
political newspapers and non-political
newspapers; and that point has ‘o be
made very clear. What is the differ-
ence betweep responsible journalism
and yellow journmalism? It has t0 be
made clear. As Mr. Stephen caid
earlier to-day, Shri Morarji Bhai is
the Prime Minister of India to-day
and anything written to denigrate him
personally would be a denigration of
the jmage of India. If anybody in
the cabinet of Shri Mcrarji Bhai dies
and if it is said that Shri Morarji
Bhai had a hand in it, naturally the
image of India does not go up in the
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eyes of the people of the world, This
is what wag being done' Mr. Speaker,
before the Emergency. A certain
Cabinet. Minister of the government
died; and the Press came out openly
saying that the Prime Minister had
a hand in it. This is libellous; and
no tountry can function with such an
irresponsible Press. Mr. Advani has
come to the government recently.
When the dust settles down snd when
thd ethereal issues settle down to
real issues, he will find that in run-
ning a country and a government, it
is necessary to evolve a code of ethics
of the Presg and of journalism; it is
necessary to find out a way to curb
yvellow journalism; it is necessary to
find a way to stop character assassi-
nation and it is necessary to find
a way to prevent unfair attacks
on persons. I do not say that
such a bill will be necessary wagain
because, ag I said, Emergency may
not be necessary in this country
again. And if no Emergency is
necessary, a black bil] or a draconian
bil] will not be necessary either.
Still, it js time that Mr. Advanj sits
with the Press, with the working
journalisty and with the owners of
newspapers to find a way to stop this,
because I know that after six months,
his government will be subjected to
the same barrage of propagandg from
the Press, as we were subjected to
when we were on the government
side.

May I remind you that in your
euphoria you are talking highly of
the free press, you are talking highly
of the independent press, you are
ialking highly of the Indian Express?

MR. SPEAKER: 1 did no talk about
anything.

SHRI SOUGATA ROY: They were
saying that.

MR. SPEAKER: Then put it that
way, Whep you say “you”, it will
apply to me.
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SHRI SOUGATA ROY: Sir, I am
addressing through you the ruling
benches, if I am not mistaken, When
the ruling benches talk highly of the
independence of the press it comes
to my mind that the very same langu-
age press, the very same national
dailfes, they printed on the first page
big photographs of a certain Yyouth
leader drinking green coconut, the
very same press printed the picture
of certain youth leaders tying boot ‘
lace and today they have come in
support of the Janata Party. I know
of a vernacular daily of my part of
the country, Ananda Bazar Patrika.
It was printing the photographs in
big size on the first page every day
and saying that a certain youth leader
had done this or done that. Today
that paper is giving hospitality to the
Janata Party. So, I can only tell you
that this euphoria will be short-lived.
These Ypeople can turn against you
again, as it turned against us. Do not
have any faith in them.

You talk about the freedom of the

press, May I tell you that really
there is no freedom, no democracy
under capitalism? Let me remind

you this free press as you call it
the Indian Express, it is owned by a
jute magnate, Shri Ramnath Goenka,
who has so many jute mills in my
State of West Bengal, one of which
the previous Government had to take
over. There cannot be gny freedom
for the working journalist working
under Shri Ramnath Goenka, there
cannot be any freedom for a journa-
list working in the big  language
dailies, because they have to go by
the dictates of their owners,

Mr. Advani, it is all right you have
brought forward this Bill and this
Bill is welcome. But let me also tell
you that in 1973 our Government
thought of bringing about a Bill for
the diffusion of ownership of news-
papers, but it fell due to certain rea-
sons. I was not in Parliament at that
time and so I do not know the rea-
sons. When you get down to the
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brass tacks, if you want freedom of
the press in the country then you
have to stop the ownership of the
press by the big jute mill owners.

Shri Uggrasen has just now spoken
on this subject. He has been a So-
cialist all his life and so he would
very much like to see the ownership
of these newspapers in this country
diffused. But, I am very sorry, Mr,
Uggrasen, you will find yourself in
collision with the members of the
Janata Party, who Dbelonged to the
Swatan'ra Party previously, who be-
longed to the Congress (O) previous-
ly, because they will say “No, no, we
will not take it away from Shri Ram-
nath Goenka, who is a big friend of
the Janata Party, who is helping us
in so many ways”. So, in spite of
your socialism, you would not be
able to do it, Therefore, I would re-
quest those of you who believe in the
freedom of the press to work for the
diffusion of ownership of the news-
papers, because there cannot be any
real freedom of the press, of the
working journalist under a capitalist
system, under a capitalist ownership,
where Shri Ramnath Goenka, Shri
Sahu Jain and people like him are
owning big national dailies, where
crores of rupees are necessary to
bring about another chain of news-
papers. This 1s gnother point I want-
ed to mention.

Thirdly, I have another point. The
other day I was reading an interview
by the Prime Minister, Shri Morarji
Desai, to Current. He wag talking
with the Editor of Current and he
said: you journalists drink too much;
if I have prohihition, then you jour-
nalists, your freedom will be res-
tricted in the sense you would not
be able to drink. T want to say that
there Is a point in what Shri Morariji
said. Last year there was a big scan-
dal implicating certain journalists
with the CIA in the border areas, I
would say that thig addiction to
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alcohol often makes some journa-
lists—I would not say all journalists,
but some journalists, because most of
the working journalists in this coun-
try are honest, free and fearless; 1
have no doubt about it—but some
journalists come into contact with
the foreign agencies. Because of the
lconsumption of alcohol in the Em-
bassy parties, some of these journa-
lists come into contact with foreign
countries and their agencies, and that
is why they often do things which
are detrimental to the interests of
this country. We must ensure that
our journalists do not get implicated
in this sort of affairs,

So, 1 again gay that today what is
necessary in this new atmosphere
when the Janata Party hag come to
power is this: let us get rid of this
euphoria.

Let us gstop repeating what the
faults of the previous Government
were. It has been going on in these
few days in' Parliament. I have been
hearing about what the previous
Government hag done. Please tell us
what you are going to do and what
is your policy about the newspapers.
Just now, Mr. L, K. Advani, made a
statement which has disappointed me.
He said that DAVP advertisements
were mainly for the purpose of pub-

licity, So, those newspapers which
have Dbigger circulation will get
bigger advertisements. Is he not

favouring the monopoly Press, big
newspapers who are run by big capi-
talists. How can a small and medium
newspaper thrive unless there is a
fair share of the advertisements given
to the small] and medium  news-
papers. By all meahs, you can give
advertisements to ‘Motherland’, to
your own party paper and so on, but
you should also give some advertise-
mentg to our party papers so that
small and medium newspapers can
thrive in this country, With these
words, T lend my support to the Bill
and welcome the introduction of the
Bill.

«
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SHRI A. K. ROY (Dhanbad): Mr,
Speaker, Sir, I am rather amazed to
find Congressmen speaking or lec-
turing on Marxism. I was told that
the State has a class character. We
were sermonised that in capitalism
there cannot be any democracy. We
were also told that all the big news-
papers are in the pocket of the mo-
nopoly houses. We were so surprised
and happy. I think, this is the big-
gest achievement of the Emergency
that Congressmen have turned Marx-
ists.

I would like to tell you that it is
true and we also know that freedom
of the press does not mean freedom
of the people to express their views.
We also know that the press and all
the big newspapers gre in the hand$
of some fortunate few who are in-
telligent enough to give publicity to
their own men even today, This was
the case before Emergency and this
is the case after Emergency. This was
the case during Emergency but in an
accentuated way. May I ask my
young friends who are talking that
there cannot be true democracy In
capitalism as to what do we prefer:
dictatorship of the monopolists or the
so-called democracy of the monopo-
lists where you get some chance by
using their contradictions to vent
your views? We prefer bourgeois de-
mocracy to bourgeois dictatorship.

On this basis, I would like to ex-
press my views. What for was the
censorship imposed? Was it to check
the monopoly houses? No, It was to
throttle and choke the people. I have
come from Dhanbad, one of the big-
gest Industriat complex in the coun-
try. I had to contest the elections
from jail. I was released from jail
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two days after the result of the elec-
tion was declared. I remained in jail,
Even before that my family could not
know that I was in jail. Not only
that. As soon as the Emergency was
declared, they choked the Harijans
and the Adivasis. They said that to
curb the monopolists, they had 1im-
posed press censorship. In Dhanbad,
we have found what they did, They
choked the workmen; they dismissed
them. The day the Emergency was
declared, two Harijans were murder-
ed. When we approached the Press
at least to publish it because, while
you people were trumpeting that you
were upholding the interests of Harl-
jans and Adivasis, the very day of
the declaration of Emergency was
desecrated with the murder of a
Harijan, they said that since press
censorship was there they could not
help. Colliery after colliery was
attacked by goondas and when we
asked them to publish it and focus
attention on it as production was
being hampereq while you wanted
more ang more production for the
maintenance of the country, they said
they could not publish it because
there was press censorship and that
if we should press them further, they
would themselves become victims,
That is why you imposed press cen-
sorship! When I was in jail, all the
prisoners used to be tortured regu-
lar'y. One of our oldest friends whom
we used to respect, a Moulana Saheb,
was arresied, though he was a sym-
bo! of harmony, in the name of being
a member of the Jamia Islamia. He
wag 80 years olq but he was assaulted
with lathis. Ultimately he fell ill and
the Government gecretly arranged for
his burial on their own initiative
when they found that he was to die
soon. He was secretly thrown out of
the jail and after 3 week he died in
hospital. But not a word about this
came in the press. That is why press
censorship was imposed! In this way
I can give you a series of examples.
We had to spend perhaps one of our
longest periods in jail. That is why
I say, in this bourgeois gystem, in the
capitalist system, we know that the
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Btate power i3 in the hands of the
‘owning’ class. Of course the Judi-
elary is also not sacrosanct because
they are also people with q particu-
lar class interest and a class outlook;
they are not angles as they have not
fallen from the heavens, But desrite
all these things, even in this system,
while the Congressmen were talking
of a classless character of the society,
they themselves used this class sys-
tem in a most offensive way. I may
tell you that the Indian people would
prefer to fend for themselves rather
than suffer dictatorship in the name
of socialism and what pot. That s
why I would Ilike to welcome this
Bill. When the press is free to pub-
licise without fear we will have an
opportunity to push forward.

SHRI  NARENDRA P. NATH-
WANI (Junagadh): Mr. Speaker,
Bir, I rise to support the Bill. I am
rather surprised about the manner in
which some Members from the op-
posite side tried to explain away the
existence of this measure or ijts in-
clusion in the Constitution itself.
Some of them argued and told this
House that this Act was a corollary
to the Emergency. No. It has been
made a permanent and a part of the
Constitution; not merely {t is a per-
manent Statute, but it has been in-
cluded in 9th Schedule. Of course,
there was other set of rules—De-
fence of India Rules—under which,
during the Emergency, restrictions on
the press were imposed. It was visu-
alised that, even if Emergency was
revoked, still control over the press
had to be exercised. With that end
in view, this measure was enacted.
We all know how the power thus
taken by the erstwhile Congress Gov-
ernment came to be exercised. I
want to refer to two cases in which
I had occasion as a counsel

Everybody here and also abroad
knows about the Navjiwan Trust. It

- hag published 600 volumes of books

out of which 500 deal with, or per-
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tain to, Gandhiji'’s speeches, writings
etc. One day, suddenly, without any
notice, without any warning whatso-
ever, Navjiwan Press came to be
sealed under an order from the Gov-
ernment. At that time when they
asked for reason for such action, no
explanation or reason was given. But
thereafter the concerned authorities
were pleased to gay that the Navii-
wan Trust had published a book and,
therefore, it was being forfeited. Let
us try to see what was the nature of’
this book. It was nothing else than
the verbatim report of the judgment
given by the Gujarat High Court in
Bhumiputra case. Bhumiputra had
published a report of the speech de-
livered by Shri M. C. Chagla at a
seminar held at Ahmedabad. Action
was taken against Bhumiputra by
the authorities. They sealeq the press.
Bhumiputra filed a writ petition in
the Gujarat High Court, and the
Gujarat High Court gave its decision
holding that the complained arti-
cle did not fall within the prohibi-
tion under law. Rigid censorship
rules had been prescribed; still, the
publication of this article by Bhumi-
putra did not violate those  rules,
That was the judgment given, and
the Navjiwan press did nothing else
than to publish the whole judgment,
in its entirety, in deference to the
public demand to read that judgment.
For publication, without any warning
as I said earlier, the Navjiwan press
came to be forfeited. I along with
my learned friend, Shri Sohrabji, as
counsel azvised Navjiwan Trust to
file a writ petition in the Gujarat
High Court challenging this action of
the Government. And I need only
say that, even before the case was
taken up for hearing, the Govern-
ment advocate on the ‘other side
asked the High Court to adjourn it
for some hours, because Government
had second thoughts about it, and
after the lunch interval he came and
told the court that Government was
pleased to withdraw the order. This
is how things were considered pre-
judicial or objectionable or coming
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in the way of internal security or
what standards were applied.

Sir, I want to tell you something
more about this case.

I know that the officer who passed
this order had some compunctions—
qualms of conscience. He thought that
he would become notorious through-
out the world for ages, if he passed
such an order. When he was asked
to pass the order, he wrote a note that
what he was asked to go was against
law and there was no justification, and
yet he was told by the censors autho-
rity that he should do according to the
instructions given to him. It ig not
the wording or the phraseology
standing by itself which was con-
sidered but the manner in which pro-
visions were implemented.

There is another interesting case
which I would like to tell to the
House. 1 can go on giving facts of
cases which form part of record, the
proceedings of several High Courts.
It is not something which I can trying
to draw on my imagination. I want to
tell you about the case of Indian Ex-
press. Friends opposite ask, whether
am a friend of Shri R. N. Gouenka. I
would like to tell them, whether
friend or foe, they must recognise
one thing that he has stood by the
freedom of the press at comsiderable
risk to his person, and at considerable
risk to his person and at considerable
He has discharged his public duty at
considerable risk. Let me tell you
about the case which forms part of
the record of Bombay High Court.
Anyone of you who has got any re-
gard for truth, for public interest,
should try to read an affidavit in that
case. I would tell how the pre-cen-
sorship rules and press restrictions
were operated to the prejudice of
the newspapers who tried to do their
duty within the four corners of these
rigid rules. The case that I am going
to tell you about is illustrative. This
ijs a part of that affidavit.
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In order to take over the control
and management of Bombay office of
the Indian Express. Government
managed to get some of its nominees
appointed on the Board of Directors.
The Chairman was Shri K. K. Birla.
He said that editor should go, the
next man should also go and someone
who was fourth or fifth according to
seniority should be made the editor.
This was objected to. What happened
then? The Government, the censorship
authorities used to ask the news-
papers for submission of galleys or
proof of material that was going to
be printed and published. Other two
leading newspapers, besides Indian
Express, are the Times of India and
Free Press, The Indign Express
management as well as that of two .
other Newspapers used to submit
their copy for being scrutinised to the
authorities, What happened then is
most interesting. The two other news-
papers would get back their copies
after checking before 12.00 O,clock
with the result that they would be
able to bring out their papers at about
5.00 O’clock in the morning and these
were available to the public in the
morning, But so far ag Indian Express
was concerned copy approved by the
censorship authoritie; was not re-
turned till 8.00 O’clock next morning
anqd the result was that the paper
which was expected to be available
at 5.00 or 6.00 O'clock in the morn-
ing, could only come up in the after-
noon to the public. Express could not
compete with the other newspapers,
naturally, with the result that Shri
Ramnath Goenka filed a writ peti-
tion in the Bombay High Court.

It T had the time, I would tell the
House how during the last 19 months,
not merely the freedom of the Press
but the independence of the Judiciary
—I am referring to the Judiciary—was
undermined and how its independence
and integrity were also undermined
The matter came before a Judge sitt-
ing on the Original Side. May I say
that I am an ex-Judge of the Bombay
High Court and so, I know in whab
frame of mind the Judges were placed
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during the emergency—the learned
Judge hearing this petition on the
Original Side could do nothing but
pass an order referring it to a Divi-
sion Bench consisting of the Chief
Justice and Mr. Justice Tuljapurkar;
he rbfused to pass any interim order.
So, the Indian Express suffered
for a number of days. It could mot
publish its morning paper. When the
matter camre before the Division
Bench, Mr. Ramnath Podar was advi-
sed to take courage, further courage.

AN HON. MEMBER: 1t ig Mr.
Ramnath Goenka not Mr. Ramnath
Podar.

SHRI NARENDRA P. NATHWANTI:
I am sorry. Both are my personal
friends. Let it be known. I am not
afrajd of it..He has tried to search
my records.

MR. SPEAKER: I am glad the
Birlas are not your friends. They are
very happy that they are friends.
Mr, K. K. Birla is your great friend.
If he admits ‘hat Mr. Goenka is his
friend, there is nothing insulting, I
am happy about it. But you do not
have the courage at least to say that
Mr. Birla is your friend.

SHRI NARENDRA P. NATHWANI:
It is a matter of personal knowledge.
I also know this. You should also
know that the husband of the former
Prime Minister of India was also a
friend of Shri Ramnath Goenka.

To resume my narration at that
stage, Shri Goenka filed an affidavit
on oath, What I am stating is derived
from that affidavit in which he has
stated that after the emergency, he
was askeq to submit to certain no-
mineegs of the government become
Directors and to take charge of the
paper and if he did not comply with,
the result would be that not only he
but his son and daughter-in-law
would be arrested under MISA and
he has also mentioned the name of
the Minister who held out this threat.
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So, the matter became very critical
for the government. They had to meet
that allegation in affidavit by filing
an affidavit in reply and if that thing
had happened, certainly, the court
would have gone into that disputed
question of fact, whether such a
threat was held out or not. The
Government was obviously afraid of
doing it. They knew that the truth
wouid come out. So they considered
discretion to be the better part ot
valour and did not file a counter affi-
davit. They merely stated to the
court to this effect ‘we do not want
to dispute this writ petition and we
promise that we would return the

aterial or proofs of the paper with-
in time'. And thereafter not only did
they return it within time but they
did not care to scrutinise the game.

That is—I am saying—how this
power of trying to control and re-
form the Press has been exercised.
And the most sinister part of the
whole thing is thai all these steps
were taken to curb the Press and
prevent the people from knowing
the 1truth—Why? In the name of
strengthening the PFress and streng-
thening democracy. This is the most
sinister part. How puerile, juvenile
and childish attempts were made
not to allow the people know
the correct facts even where no poli-
tics was involved and where no ques-
tion of raising a voice of dissent was °
involved. To what extent have they
gone? May I give another illustra-
tion?

I appeared as Counsel in one case.
A daily newspaper of Rajkot used to
publish very wuseful items of news.
For instance once they published a
newg item that in a. village mnear
Surendranagar there was scarcity of
water and that the authorities should
look into it because the people were
experiencing  difficulty or hardship.
The Editor was asked not to publish
such reports. The Editor submitted
his explanation. He said in his ex-
planation that it was truth. He said,
if it was false and if there was no
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substance in it he would be most
willing to withdraw that statement.
But they said, no. He was told ‘You
must pot publish truth; even slightest
difficulty people experience should
not be published during emergency.
Any inconvenience should not be
published’, That is how the press
was sought to be checked.

MR. SPEAKER: All these things
are known to everybody. Please con-
clude. Sinsg of emergency arc known
to both sides of the House. Kindly
conclude.

SHRI NARENDRA P NATHWANI:
Sir, I am grateful to you for giving
me this opportunity. I am saying
this because some Members of the
opposition gaid....

MR. SPEAKER: They are not op-
posing the Bill.

SHRI NARENDRA P NATHWANI:
..that this was a temporary measure.
I wanted to ask them. Having regard
to your conduct in the past, how after
emergency was revoked, you would
have exercised your powers under
the existing Act? How would you
have utilised it? Otherwise where was
the necessity of including this Act in
the Ninth Schedule to the Constitu-
tion?

Before I sit down I would like
to tell the House about one fact—
which is known to every one, both
inside this House apnd outside this
House. Unlimited power was taken to
curb the Press. Apart from that, they
resorted to all gsorts of dubious me-
thodg by way of withdrawing patro-
nage—by way of withdrawing adver-
tisements to them. Not only State
Governments and the Union Govern-
ment, but even Zilla Parishads and
Municipal Corporations (which were
under their control) were asked not
to give advertisements to those papers
which were trying to serve the public
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by giving correct news. This is the
submission which I wanteq tp make
and I thank you Sir, for the oppor-
tunity given to me to take part in
this debate.

MR. SPEAKER: The Bill has been
accepted by all corners and 1 think
we must be able to finish it today.
Tomorrow also we have got some
other business. I appeal to members
on this side and that side to be very
brief so that we may be able to
finish it today.
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g aear-ife o | SSenlE
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ifrfaw fufe T @ @, 5@ 7
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& €% Fgw ag warferar 17 gRw

AMEY, § @ 39 97 & A
g fom 9 7 @@ | EHT ag AW A
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gU a1 QU ETATE BT | AR 7 /w
7 oawT A frewntaat #1 oo & @
T FX femr mam o ogw o#Y AR
g 9 WETeAT St AR 9 wEHeTETs
ST 7 @ A9 afeww qufeq fagedr
o fF wETeAT STt 7 SRIRAR A TFAT
& dfe s 3w F AW T oww g,
g9 W AT G I qHA, A favam
M Fa g fE AT dr foe ¥
£ a7 78 a1 dYo "o T 7 F qT8 AU
T AR 99 F TEq@T ¥ qorfeq fawadn
qr | AT T AW 1 SENETw A7
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gq &7 W FUT g AT 9ar T AT
sy SESEHTH AT Sifaq TET ar @Y
& S & fau wgar g-9a 59 F¥
feafa oeda @ o ok fow aag @@
W F g YT WAl AT FFER [E
s e fer 3 4 #g1 fF swETw ATCET
#1 afeaad &F & 39 & a9 fa7 a=
qonew feafs © F g1 U R F
farely WY safea 7 o A€ ST fear
3q &1 afawa e & | 9% fAu o
AT & ) R faQy qe7 F AW F 1 wqA
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A 95 & a1 & fag ar ¢ §, afwaa
T fged ¥ 78y &, ouw g 79 & Fat
F foo @i a7 9€Y & @ g W g
F AN AR E | CF W AN F AN
g9 Ta+ fau afsem & die affar &)
AT F gH T3 AT W@ B

wA I® @l ¥ fag 5@ faaw 1
ISFL FHAAT 987 |

MR. SPEAKER: Please try to con-
clude. There are hardly five minutes
left for the Minister to reply. Leave
something for him to reply to also.
Let us pass this Bill by 6 O’clock.

ot A FwET WA ¢ ATGAY, T
g2q & 4% W9 g 79 guEy
G gH 1T F1 Frorrey et & &y S w7
7 faum & =@ 1= gu & s == AW
§ gt wfgm 1 L (cuEwm)

oY gmy faei & wEad w9
negEfERiT 29 FY afaet & fou aey-
qifFecd &1 WAV FIA AT aTd v )
TR @ frew 20 wER ¥ Ey
Aifeeza & faaer 796 @ ——ag
§ 7E1 e afEa ag § A § 6
g9 Wi F S @A fAFay F I
UTFEIIHE & HATAT A TY TG grT
a1 | (eoFw)  §fF @ qee ¥
ot Fg1 o1 safae ® 7 g fF oy
gaae faad fod osadfgdaes @
fagaa 9, 9% o & 78 FEaar ar
I FEAT F1 Tgadiadee fau sy 6 )

AFgEY, oY arar aar “qRrE
F g # f a1 g faafy
¢ ag agt Ffgwrd 3 AT IR @
=1fgu | § 9@ & A FAT F1gar
g f& aumEr & s o feafa @ st
gaf guAr feafq ® @R mrd 9w
CHET BT AFRT FI FAT TH W F 89
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W g s | e omew feafy
# FoT AR fag FX @ & 7@ AW
feafy 9% fawmr & gt a1 &9 foaw
¥ fau, o afewr feargm & foog ok
¥ AR F fAu AnfEe 3 @ 8
P feRAifEmw #99 § & §9 o
AN ST A Fe T R AR W Y
Tg 99 e uh § oweogf @, 9
TR g & faaga w5 fF @R W@
FTT T YT qFTT FL GIOF T9 AW F
UG UF g1 &6 |

gaR faat 7 w6 e Sfaeey
1 7 grm | faew | 7@ &
fagem qEs & WaqE quvT HAT F TOIR
qx gt ' fawre famr—afwn safaeea
F ofq Qar AT 97 wWr g+ fFaw &
aff sHfaees oFe T 99 ¥ a8 F:X
feg o fqas g At ag 7198 @
g1 § faQy 9w & Fgm fF Irarg
s & faq 7 faw &1 faow 7 53
qfser afsae & T3 T KT I AifH

gfagra a8 AT g |

T Weel & qry ¥ 29 faeo wr qAgA
FET § AR WA FET E

MR. SPEAKER: There are still
three more speakers. I don't think in
the coming five minutes we will be
able to finish the speeches of these
three speakers and also the Minister.
A similar Bill is also there. The next
Bil} is exactly similar, viz,, the Bill
to protect the publication of reports
of proceedings of Parliament. If we
can give them chance tomorrow, we
can finish this Bill today and take up
the other Bill tomorrow. On that Bill
the three friends also can speak. 1
have no objection, It is the Govern-
ment that will have to regulate the
business. I have particularly no ob-
jection. If the Government is prepa-
red to do that, I have absolutely no
objection.
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AN HON. MEMBER: ! am a publi-
sher of a paper. I may be allowed to
speak.

MR. SPEAKER: It is between the
ruling Party and yourself, That is not
my concern. It is the ruling Party
and yourself who will have to deal
with the matter, I have nothing to
say in the matter if you want to talk.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K,
ADVANI): Mr. Speaker, Sir, I am
extremely grateful to all the Memhers
who have participated in this debate
because so far as this Bill concerned,
the support has been unanimous with-
out exception, and I am particularly
overwhelmedq by the kind words that
have been spoken atout the Janata
Government, and about me personally,
and I feel prouqd that in this very im-
portant sphere, the Janata Govern-
ment is redeeming its pledges with
such expedition.

I am particclarly happy that the
Congress Party also has lent support to
this Bill. I can’t say it fully because
from amongst the Congress speakers
there was only one who expressed
very strong reservations and who felt
that the original Bill wag correct and
it wag a corollary to the emergency
and now that the emergency has end-
ed, that Bill should also end. That
was the only lone voice that I heard
from the Congress benches,

My frieng from West Bengal will
have some reservations of a different
ndture. But he also felt that it was
something indefensible. 1 am not go-
ing to defend it. So, I am satisfied
with what we have done by bringing
forth this Bill is reflecting the collec-
tive wisdom of the nation, not someth_
ing that we believe in only, but some-
thing that the country has believeq in
right from Independence ang except
for these 20 months of eclipse—there
was anp eclipse—and durjng which ec-
lipse also, what I have heard today
makey me feel that even the Congress
Party did not believe it. The Copgress
Party only because it was under a pall
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of 'fear, pall of awe, it could not
speak, Just now a couple of friends
said that the Janata Government can
even claim the credit of having given
‘time ‘to the Congress Party —Mookam
‘karoti vachalem. They can claim cve.
dit, but 'that credit really goes to the
‘people who have revolted against gll
‘that ‘the emergency stood for. So, I
would appeal to my friends on the
Congress Benches that if we think
that this is an occasion for starting
a new, then we must be prepared to
shed all links with whatever happen-
ed in the emergency. You cannot
‘maintain that what happened in the
emergency was right. This was a co-
‘rollatry to the emergency. Today
emergency was over. Therefore, it
can go. This is not one Bill in itself,
I can rattle out a whole chain of laws
in the same series, a whole chain of
constitutional amendments in the
same geries, every one of which I hold
was intended to prepetuate the emer-
.dency. This Bill also falls in the
same category. This Bill js some-
thing which has nothing to do with
the emergency and I do not say it
‘myself. Mr. V. C. Shukla whep he
ymoveqd this Bill said: “I must make
it clear that this Bill has nothing to

do with the emergency provisions
that are in operation today. It
+has nothing to do with censorship.

dt is-only meant to fortify those peo-
ple who believe in self-discipline”.

18.00 hrs.

Mr. Stephen is not here; 1 wish he
went through this speech. Some peo-
ple feel unhappy that we cited the
instance of Nazi Germany, because
Nazi Germany’s was a borrid image.
But ‘people who have gone through the
horrors of the last twenty months
know what horror can be. If Germa-
ny today is what it is, it is because it
completely snapped its links with
Wazi Germany and feel that what hap-
pened then was wrong. Even those
who may have been participants in
the deeds of Nazi Germany in those
days feel that they were wrong and
they had the courage to honestly ad-
mit it. If this is the approach of the
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Congress Party, there is no difficulty
about it. But the approach that was
reflected in Mr. Stephen's spesch dis-
tressed me and ‘made me unhappy. I
do not feel angry that there was a
general desire to justify all that was
done, In the present context of things,
it is not desirable and it ig not good
so far as the country is concerned; jt
is not good for the Congress Party
itself.

I do not think that I have much to
say on the provisions of the Bill
Everybody had supported it. Some telt
that if we passed thig Bill is would ‘be
licence for the Press media and it was
also stated that the Janata Govern-
ment was under some euphoria and it
did not realise what was going to hap.
pen six months hereafter. I belong
to the journalistic fraternity myself
and I am conscious of what is going
to happen. By and large I hold that
the Indian Press had been & sober and
restraineq Press. Throughout the
world that it is the impression that
the Indian Press has produced, In
fact there are friends in the west who
regard that the Indian Press leans to-
wards the side of timidity, There is
no such thing as forthright investiga-
tive reporting, the kind of thing that

happened in American Watergate
scandal, It is somewhat significant
that jn my capacity as Information

and Broadcasting Minister I have come
to know that the film, All the Presi-
dent’s Men, dealing with the water-
gate scandal was not allowed to be
shown during the Emergency.

SHR] KANWAR LAL GUPTA: Can
you arrange to show it now?

MR. SPEAKER: If anybody shows,
he has no objection now.

SHRI L. K. ADVANT: I fee] that the
Press should be guided by a code of
conduct and that code should not be
prepared by the government and im-
posed upon them. Let the Press con-
duct itself; I rely on it gnd I have full
faith in it. I do feel that there is
need for self-discipline and that the
institutional arrangement that we had
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earlier should be there. I assure this
House that in the next session we will
see that the Press Council is revived
angd that the Press Council Bill comes
before the House. Something was
said gbout diffusion of press owner-
ship.t I have been hearing about it for
years. I do not know why the then
ruling party did not do it. There are
difficulties,

I will not go into this matter in
depth as to what can be don= to make
the Press really free in all respects,
free primarily from Governmental
control and also from the control of
money.

MR. SPEAKER: 1 think I can put
it to vote now,

SHRI L. K. ADVANI: So, I thank
you again for the support you extend-
ed to me.

MR. SPEAKER: The question is-

“That the Bill to repeal the Pre-
vention of Publication of Objection-
able Matter Act, 1978, be taken into
consideration.”

The motion was adopted.

GMGIPND—M-183 L. S, —26-4-77....
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MR. SPEAKER: I find that there
are some amendments by Shri Samar
Guha and Shri Chandradeo Prasad
Verma. But they are not present here
to move thesy amendments., The
question is:

“The Clauses 2, 1, the Enacting
Formula and the Title stand part
of the BIill.”

The motion was adopted.
Clauses 2, 1, the Enacting Formula
and the Title were added to the Bill,
SHRI L. K. ADVANI: I beg to
move:

“That tha Bill be passed.”

.

MR. SPEAKER: The question is:
“That the Bill be passed.”
The motion wag adopted,
18.05 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
April 7, 1977/Chaitra 17, 1899 (Saka).





